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LOK SABHA

Friday, 26th July, 1857

The Lok Sabha met at Eleven of the
Clock

[Mr. Speaxer 1 the Chair)
RE: QUESTION OF PRIVILEGE

Shrimati Renun Chakravartty
(Bashirat): Before the House takes
up questions, 1 would hke to raise a
point of privilege On the 23rd July
there was an unstarred question No.
182. On the 20th July 1t was informed
to us that that question was bemng
transferred to the 31st July But I
find that in the PIB press informa-
tion bulletin of July 23rd, the reply to
the unstarred question No 182, which
I presume, would be given to us on
the 31st July, has already appeared,
on the Dandaka.anya scheme 1
would hke to know whether this 1s
not contempt of the House, involving
a point of privilege.

Mr. SBpeaker: The answer has not
been placed on the Table of the
House?

Shrimati Renu Chakravarttv: No;
it was orginally put down as an un-
starred question on 23rd July. Then
on July 20th, we were notified that
it has been transferred to July 31 But
obviously either the Ministry or some-
body else must have passed on the in-
formation earher, because on July
23rd, without looking into the fact
that 1t has been transferre¢d, they have
already given the answer, which is
yet unknown to us regarding the
Dandakaranya scheme. It wag wup-
pearing in the name of Dr. Ram
Subhag Singh, myself, Shri Sadhan
Gupta and many others.

r

5256

Mr. Speaker: The hon. Lady Mem-
ber will kindly wnte out what she
has said All that I can say is, any
question of privilege 1s raised not me-
rely orally here; 1t must be sent m
wrniting I must check 1t up and find
out whether there 15 really a question
of privilege If any action 15 to be
taken, I will bring 1t before the House.
Of course, I had allowed 1t now to be
brought before the House, but a for-
mal apphcation may also be sent
under the rules

The House will now take up ques-
tions. ¥

Oral Answers to Questions
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Shri Ranga: In view of the fact that
very

e Ministry has been publishing
more than one jowrnal or bulletin

Ay

™ W
#

Y-

* giving information in regard to their
activities and also in view of the fact
that Government themselves have
been circulating a lot of information
everyday to the Preas, have they con-
sidered at any high level whether it
serves any useful purpose at all to
take up the publication of this very
costly book?

Shri Raj Bahadur: This question
was considered by the Estimates
Committee and the Committee has
made a specific recommendation which
is contained in its 86th report. In
pursuance of the examination and
implementation of that recommenda-
tion, as I sard just now, a high level
departmental committee has been set
up specifically to go into the question
of multiphicity of the various types of
journals and how far the information
given m those journals, or their pur-
pose and viewpoint scope etc can be
covered by the proposed information
bulletins

Shri T. N. Singh: Is it a fact that
the number of unpaid freely distribu-
ted coples 1= much more in all these
cases as against the number actually
sold and paid for?

Shri Raj Bahadur: Where we have
to arrange for publicity we have to
distribute a few complhimentary copies
I may just <ay that there are some
classes of people and nstitutions
which are provided with free copies,
Iike Members of Parliament, news-
paper editors correspondents, educa-
tional institutions, libraries, informa-
tion centres, public nstitutions, uni-
veraities and colleges I think 1t is
imperative in the public interest that
these individuals and institutions are
kept informed m an authentic manner
about the activities of the Government
from time to time.

Shri Bimal Ghose: May I know the
total number of copies not paid for
and the number of copies paid for?

Mr. Speaker: He has given the
category.

Shri A. C. Gaha: May I know the
total loss incurred in each of these
cases?
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Shrl Raj Bahadur: The underlying
principle for, free distribution as 1
have gaid, is to achieve publicity. For
public sale, & very concessional rate
is also prescribed So far as this
particular publication, the Indian In-
formation 18 concerned, Rs 1,10,000 1s
the estimated cost for editing and
Rs 2 lakhs for each issue having 48
pages, for blocks, printing, paper, etc

Mr. Speaker: How many of these
coples are free and how many are
pad for?

Shri Raj Bahadur- For that I re-
quire notice, because information has
to be collected

S8hri A. C. Guha: Publicity may be
the purpose, but still may we not
know the financial commtment and
the loss incurred in each of these
cases?

Shri Raj Bahadur I have given the
financial commitment It 1s estimated
that 1t will cost Rs 1 10,000 per annum

for editing and Rs 2 lakhs for print-
Ing etc

Shri M L Dwivedi Will the Minis-
ter give the names of the personnel of
the committee?

Shri Raj Bahadur. The committee
consists of the Principal Information
Officer, Director of Advertising and
Audio-visual Publicity, Director, Pub-

Lications Division and Chief Editor,
Yojana

gio mgm g 7 afed)
* A A TEd |
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Mr. Speaker: I may submit for the
consideration of the Ministers as a
whole that unless they have got urgent
work which they cannot avoid, they
will kindly be here to answer ques-
tions relating to their subjects I got
a letter from Dr Keskar this morning
and 1 found that he has instructed
Mr Raj Bahadur to answer the gques-
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tions Mr Raj; Bahadur has answered
very well But all the same, what is
the urgency® I would request hon.
Ministers who have got their deputies
to be present here either by them-
selves or through their deputies, un-
less they have unavoidable work.
Work of Parhament must be given
precedence over any other work in
the country I can understand if it
15 8 question of floods, devastation
or any other difficulty, information
can be put off But hon Minsters
know definitely when their subjects
are taken up Therefore, the hon.
Minister could have put off to
tomorrow I would request all hon
Ministers to see to 1t that they are
present here either by themselves or
through their deputies to answer ques-
tions whenever matters relating to
their subject come up before the
House I would not ordinarily consi-
der any matter important in prefer-
ence to the work that comes up be-
fore Parhament during the parha-
mentary session

shri Tyagi: I pray 1t may go down
as vour ruling

shri Mohiuddin: May I request that

thi> ruling may specially be commum-
cated to the Prime Minister?

Mr Speaker: The hon Minister of
Parhamentary Affairs, I think, 15 here

Shri Raj Bahadur: I have tried my
level best to answer all the questions.
If there 1s any particular information
still lacking, if hon Members put
questions, I will give the information
or 1 will pass i1t on to my colleague to
give the information to Parhament.

Shri Ranga What the hon Minister
savs 1s pillar to post business that he
will pass it on to somebody That is
not what we want We have all ap-~
preciation for Shri Ra) Bahadur Our
quarrel 1s not with Shn Re) Bahadur.
Our quarrel 18 with the growing prac-
tice of, so many of our Mmisters
taking 1t easily and sumply treating it
as 8 matter of secondary importance
and passing 1t on to their colleagues in
this way



Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 16 on the 14th May, 1057
and state the present position regard-
ing the setting up of Television Sta-
tion at Bombay and the experimental
Television Unit at Delh1?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Due to financial
stringency and shortage of foreign
exchange the proposal for the setting
up of Telewision Station at Bom-
bay has been postponed The ques-
tion of the Experimental Unit at Delh
is still under consideration.

Dr. Ram Subhag Singh: When was
it realised by the Government.

Mr. Speaker: I am calling Shri D. C
Sharma

Dr. Ram Subhag Singh: My name 1s
also there.

Mr, Speaker: The hon. Member's
name 1s m the end.

Shri D. C. Sharma: May I know
how much of foreign exchange 1s In-
volved in this transaction and whether
that cannot be provided?

Shri Raj Bahadur: The provision in
the Second Plan 1s Rs 40 Lakhs So
far as Bombay is concerned, it is
Rs 35 lakhs and a major portion of it
will be required 1n foreign exchange.

N oWe YT . W A AT
¥ fr o aat & 2fafaay o= wnfoy
w0 %1 fawre eqfiry w7 foay v g,
M feelt & I Wy vt W fra
wf feararo 8 ?
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Shrimati Renu Chakravartty: May I
know if the machinery, ete, which is
necessary for putting up an experi-
mental station at Delhi has arnved

here or 1s 1t that orders are now going
to be placed?

Shri Raj Bahadur: Fifty per cent. of
it has already arrived.

Shri Dasappa: May I know whether,
the other day in answer to a similar
question, the hon Prime Minister did
not vouchsafe that they were not
eager to proceed with television in
India”

Mr. Speaker: What 1s the question?

Shri Dasappa: I want to know whe-
ther on a previous occasion the hon.
Prime Minister did not vouchsafe to
us that they were not eager to proceed
with television in India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I said so. But that does not
mean that we should not experiment
with it. There is a definite difference
between starting a big television sys-
temn here and being ready with some
trained men experimenting with it
without too much cost. There
definite difference between the two.
When we wish to start it, we should
have some trained personnel.
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Shri Anirudh Sinha:

Will the Minister of Commerce and
Industry be pleased t&mw:

(a) the names of industries to which
after study here, Mr Harry J Robin-
son, Ford Foundation Scholar, has
drawn the attention of American In-
dustriahists for investment in India;
and

o370 {shrl Shree Naman Das:

(b) whether Government have so
far received any report from Mr,
Robinson regarding the attitude of the
American business towards invest-

ment 1n India?
The Minister of Industry (Shri
Manubhai Shah): (a) Mr. Harry J.

Robinson has drawn the attention of
American industmalists to several in-
vestment opportunities in India The
industries covered include steel struc-
turals, machine tools, engineering,
electrical gooas, pharmaceuticals, che-
micals, paper, sugar and paints and
varnishes.
(b) No, Sir

Shri Shree Narayan Das: May I
know whether the Ford Foundation
Scholar, after studying in India, point-
ed out certain things which prevent
foreigners coming to invest in India?
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Shri Manubha! Shah: No. Sir. On

lished 3 pamphlet under the Ford
Foundation which gives the redeem-
ing and bright features of the indus-
trial policy of this country.

Shrl Shree Narayan Das: May I
know whether any .fresh steps have
been taken to create a more favours-
ble atmosphere to attract foreign in-
vestment in India?

Shri Manubhal Shah: All our steps
are directed towardg that end. The
recent scheme of deferred payment
and equity participation is a very
positive step in that direction.

Shrimati Tarkeshwarl Sinha: The
hon. Minister just now said that ma-
chine tool development is one of the
recommendations made by Mr. Robin-
son. After that, an American Mission
with the )oint collaboration of India
and Amenrica have visited this country.
May I know how much of capital pax-
ticipation has been promised to the
Government of India and in what
sphere that capital participation will
be?

Shri Manubhai Shah: That Mission
came entirely apart from Mr. Robin-
son's efforts. That was the result of
joint efforts of our country and the
USA That Mission is still touring
the country We are quite hopeful
that quite a major collaboration will
come forward as a result of the in-
vestigations

Shrimati Renu Chakravartty: On
the question of steel structurals and
machine tools, which are not indus-
tries of a basic character, may I know
whether these are fields of industry
in which private foreign capital is
going to be now invested?

Shri Manubbai Shah: If I may draw
the attention of the hon. Lady Mem-
ber, Schedule I does not contain these
industries  Steel structurals are not
as basic as manufacture of steel and
various other types of heavy indus-
tries Machine tools are of different
categories. Some of the heavy ma-
chine tools we manufacture our-
selves in Bangalore. Another firm is
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proposed to be established with Ger-
man, colleboration for heavy machme
tools There are various machine

, tool categories working 1n the private
sector also.

Shri C. D. Pande: Has 1t come to
the notice of the Government that
after the report of Mr Robinson,
there have been certain legislations
proposed which are hikely to have an
unfavourable impression there®

Shri Manubhal Shah: That 1s not a
fact As a matter of fact, foreign
capital and foreign industrialists are
comung into thus country with diffe-
rent proposals If that i1s an indica-
tion, I do not think the impression
vof the hon Member can be sustained

Shri R. Ramanathan Chettiar: Whot
1s the total American investment i1
India today”

Shri Manubhai Shah: This question
has often come to the House and as
I said last tme, we have not got a
recent survey made, of what 1s
actually the break-up countrywise
On the whole, there 13 very little
dis-investment, but increasing rate of
investment of foreign capital

Shri Joachim Alva: In regard to
paints and varnishes to whach M
Robinson referred, has the Govern-
ment assessed the strength and poten-
tiality of the Indian paint manufac-
turers who run Indian paint factories
on Indian capital and management”

Shri Manobhal Shah: Oh yes Li-
cences were given after considering

the existing capacity and the need for
new capacity

Shri Gajendra Prasad Sinba: May
I know whether American invest-

:lentmlmhudmaudorinm
?

Shri Masubhal Shah: It is on the
increase.
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Labourers in Andamans and Nicebar
Islands

*3$71. Dr. Ram Subhag Bingh: Wi
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Labourers of
Andamans and Nicobar Islands are
covered by Labour Legslations; and

(b) 1f so, whether any steps have
been taken to improve their condi-
tions?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes

{b) A report regarding the working
of the Labour Laws has ben called
for fiom the Chief Commissioner and
the information will be Imad on the
table of the Sabha

Dr. Ram Subbag Singh: May I
know whether the labour mituation in
Andamans and Nicobar i1s satisfac-
tory at present?

Shri Abid All: Quite peaceful

Shri Dasappa: May I know whether
the Government of India did not in-
creas¢ the wages of permancnt maz-
doors there on 23-2-57” Why 1s 1t that
they have not implemented their own
orders yet?

Shri Abid All: That 1s what I have

said 1n reply to part {b) of the ques-
tion

Shrimati Renu Chakravarity: Is it
a fact that only very recently a can-
teen of the workers in ships was Ja-
vaded by the police and their goods
were thrown out from the canteen
without giving any notice to these
people and now the whole place has
been taken over by the police, and in
spite of various appeals to the Com-
mssioner and other authorities thore
nothing has been done, and that there
are no labour tribunals to which they
can represent?

Bhri Abld All: The report was that
muschief-mongers created trouble
and subsequently everything was made
peaceful.
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Import of Buses

+
Shri Punnoose:
.m{lhll Vasudevan Nalr:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the State Transport
undertakings, viz., B.ES.T. of Bum-
bay and State Transports of West
Bengal have placed orders for buses
in the United Kingdom;

(b) if so, the number of buses or-
dered for each; and

(c) the amount of foreign exchange
involved m these transactions?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sur.

(b)Y and (¢) Imports during 1956-
87 were made against licences as fol-
OWEI—

C ILF. Value
NAME No, uf ‘Approximate’
Vo'ucles Ry (Lakh
BLS1 Bomby 12% 45
State Transport
L'l-dcﬂ-akln.liq
West Bengal, 110 kk]

Shri Sadhan Gupta: May I know
why the West Bengal Transport and
the BEST have been allowed to 1im-
port buses when Mercedes—Benz
trucks are being mgnufactured in our
country and are, m fact, very good
trucks for the purpose of transport?

Shri Manubhat Shah: The nman
question relates to buses and Dot
trucks and that is why....

Shri Sadhan Gupta: The trucks are
being used as buses on many routes,
after conversion into buses.

Shri Mannbhal S8hah: Bus bodies
and chassis which the question men-
tions are not being manufactured and
that is why they are being imported
for the present.

Shei Punnoose: Is it & fact that
<contracts estimated at more than
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£.500,000 have been entered into with
U. K. firms by Indian companies?
How can 1t be justified in the context
of our foreign exchange difficulty?

Shri Manobhai Shah: Foreign ex-
change 15 being very carefully doled
out to very essential requirements.
Passenger bus travel is also conside-
red an important part of ihe com-
munity’s needs and as such the muni-
mum requirements of every State have
been gone into We are hoping that
in the next few years when the
Ashok-Leyland 1n Madras 18 expect-
ed to make double-deckers and singie
big vehicles of 5 tons and more, prac-
tically no mmports will be necessary.

Shri Heda: May I know whether
only the chassis are imported or also
bus bodies, because bus bodies are
manufactured at more than one place
in India?

Shri Manubhai Shah: Mostly chas-
s1s, but some bus bodies also for very
heavy types.

Shri Gajendra Prasad Sinha: What
15 the present position of production
of trucks mn India, and what 15 the
present demand?

Shri Manubhai Shah: The present
production 1s about 14,000 trucks a
year and the demand could be rated
at about 22,000,

Shri V. P. Nayar: May I know whe-
ther Government are aware that bus
bodies have been buitlt for a number
of years on chassis made ;n India at
Government undertakings and that
they have proved very useful? Why
then do we go in for import if they
could be made in India?

Shri Manubhai Shah: It is true that

tion has still not commenced, 1
do hope in the next few year we shall
make that up.
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National Industrial Development
Corgoration

+
Shri Vasudevan Nair:
Shri Punnomse:
8hrl M. L. Dwivedl:
| Shrimati Tarkeshwar| Sinha:

Will the Minister of Commerce and
Industry be pleased to state whether
negotiations between the National
Industrial Development Corporation
and several foreign firms for their
asgistance in execution of

{a) major industrial projects have
reached an advanced stage;

37

{b) if so, the names and number of
such firms; and

{c) the names of industrial plants
proposed to be covered by the
scheme?

The Minister of Industry (Shri
Manubkai Shah): (a) to (c). Preli-
minary technical investigations have
., been completed by the National In-
dustrial Development Corporation in
the case of a number of industrial
projects listed in the statement placed
on the Table of the House and some
concrete offers have been received.
[See Appendix 1I, annexure No. 1]
However, as the House is aware, the
individual implementation of these
schemes is connected with the avai-
lability of foreign exchange for which
purpose negotiations are in progress.
Therefore, it is not possible at this
stage to give a very detailed answer.

Shri Vasudevan Nair: I would like
to know the location of those schemes
which have already been accepted or
decided upon.

Shri Manabhal Shah: 1 have given
in the answer tentatively dye-stuffs,
basic primary intermediates for drugs
and dye-stuffs, newsprint, raw film,
synthetic rubber and aluminium, and
I may add tungsten carbide.

Shri Vasudevan Nair: I wanted to
know the location of these.
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Shri Manubhal Skab: For instancs,
newsprint i3 going to be in Shakiar-
nagar, Hyderabad tentatively. For
raw films, nine places have been sur-
veyed and I cannot say finally whare
the location will be. Synthetic rubber
is designed to be put up in Barellly.
U.P. For alyminium we have two
schemes, one for Mettur and one for
Rihand

Shrimati Tarkeshwarl Sinha: The
hon. Minister just now said some of
the project reports have been received
from the various countries about thesa
heavy industries plants to be set up in
the country. May 1 know the coun-
tries which have submitted the pro-

ject reports and the amount of capital
participation that they are going to
undertake in India?

Shri Manubhali Shah; As far as
capital participation is concerned, un-
til the project is finalised, it will be
too early to judge the quantum, but it
is cerlain that we are taking up no
scheme in which deferred payment,
more or less on a pay-as-you-earn
basis 13 not offered to us.

Shrimatl Tarkeshwari Sinha: There
are some dollar countries with which
negotiations are going on. May I
know whether their project reports
have been received by the NIDC and
already considered, or whether some
of the East European countries have
also submitted project reports, and
preference will be given to East
European countries over dollar coun-
tries?

Shri Manubhai Shah: We have no
preferences. It 1s all judged on the
merits of the case, As the hon. lady
Member knows, the raw film project
is being sponsored by an East German
firm. Similarly, there are projects
with an American tie-up, and there
are projects with German, French,
Swedish and British tie-ups also.

o wo Wro fgift : e fawer oy
qew q vay T ¢ fwR g ey
w7 fors fear mar &1 & it e
¥ 7g wr wngat § fe o et &
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WIEH q@ T FET q IAR IATEHA
gwar 3 ger,  favw =gEive w6
<. fewg £ 7

it waw WE ;S T A
faz &1 areqw § F1% Yo,000 TN

FI T qFCTaw Gt & o FT, forear

AT B A FAT JAT G,
JTEE ERU | gl aF O fheRR
ﬂmﬁ'ﬂ?%ﬁ\fooa'y\ooﬁi'ﬁ{q’ﬁ'
g, faasr soaEe FMa S5 AL
§ gi= FUAF TIAT 1T |

Shri Punnoose: The hon. Minister
amentioned the areas where these in-
«dustries are going to be established.
May I know the main considerations
on which the decision has been faken,
and whether the industrial backward-
ness of areas has also been taken into
.consideration?

Shri Manubhai Shah: In location we
go on mostly economic factors, but as
I have assured the House several
times, regional development also is an
integral part of the Government of
India’s policy.

Shri Tangamani: The hon. Minister
stated that an aluminium industrial
plant is going to be located in Mettur,
May I know at what stage of con-
struction it is now? - ’

Shri Manubhai Shah: The steps
taken are that more or less all the
French and the American experts have
visited the site and we have sent out
several samples of bauxite from the
Sheveroy hills for further analysis,
and we hope some decision will be
itaken at an early date on them,

st wo w0 g : T s
¥ earfya g o F ge= HIT 9 7
o G ¥ FT9 FE A G799 5%
FT GATLT ST 5 09T 0 HTGIAFATT
£ F g9 s s, wfe WY a
frad gfaaa @ @ w6 @ smAd,
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S 3T w0 A @ A F AR F
s R AR E?

st Ry g . sAw ag § fF
FT & ey § ar wgt 5 g 3w
o wfedz &1 &7 9ga & &
foraeft sredt g dew afeae & ST
Sawr & weer gem | ofFe o
Fafqw AT § Fg fow W oft
- sreer g1 T st o g faege
& g AmE H Gew  ATfEAE
g W | gEE w7 48 § R 9d
S steww dgar omar &, fewis
‘TTE@&’\‘WT@‘EI Frfry gAT8 8%
gaa Ay it {6 forawt &5 wmata @
IFT & A=GT g |

Brass, Bell-metal and Conch-shell
Industries

#375. Shri S. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how much grant and loan has
been sanctioned to the State of West
Bengal during 1956-57 to help the
brass and bell metal and conch-shell
industries; and

(b) how much of the
amount is meant for the
raw materials?

The Minister of Industry (Shri
Manubhai Shah): (a) A Grant of Rs.
19,080|- was sanctioned to the Goverh-
ment of West Bengal during 1956-
57 for the development of Brass and
Bell-Metal Industry and for the esta-
blishment of Research Laboratory in
West Bengal. i

(b) No amount during 1956-57, but
the State Government were permit-
ted to utilize for this purpose the loans
of Rs. 25,000/- and Rs. 30,000/- gant¢-
tioned in 1954-55 and 1955-56 respec-
tively.

Shri 8. C. Samanta: May I know
whether the conch-shell industry
was not at all helped in West Ben-
gal, and if so, whether it will be
helped?

sanctioned
supply of
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Shri Manubhai Shak: It was help-
ed. As a matter of fact, details of
the small industries helped is natural-
ly left to the State Government and
we do not prescribe which should be
helped and which should not be help-
ed.

Shri B. C, Samanta;: May 1 know
whether any subsidy has been grant-
ed to any of these industries to save
them from the competition of sumilar
industries?

Shri Manubhai Shah: Yes, Sir, but
subsidy 1s not given directly in the
price of sale, but indirectly by giv-
ing them better tools at concessional
rates, in some cases completely free
of charge, and 1n some cases by loans
for working capital at very low rate
of interest

Shri 8. C. Samanta: May I know
whether complaints have been receiv-
ed by the Ministry to the effect that
the conch-shells that are imported
from Madras into West Bengal are
not distributed according to the

rules?

Shri Mannbhai Shah: No rules are
laid down, but the Governments of
Bihar and West Bengal—the two
States where this industry 1s rather
concenirated—are trymng to set up
a common organisation for the dis-
tribution of the raw matehals as well
as for the taking off and the market-
ing of the finished products.

Pandit D. N. Tiwary: Are Govern-
ment aware that there 1s a very im-
portant conch.shell button industry
in Bihar, but the factories are not
getting sufficient raw matenals to
work for the whole year, and 1if so,
may I know what arrangement has
been made to keep them engaged for
the whole year?

Shri Manubhkaf SBhah: Such a comp-
laint was received some time before,
and we made enquiries from the
Bihar Government. They assured us
that they were taking all steps to see
that the raw materials were provid-
ed, and if necessary, some financial
assistance alsq,
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Nucloar Pewer Piant

+
Shri Bharucha:

376, J Sbri D. C. Bharma:
Shri Supakar:

Shri Ram Krishan:

Will the Prime Minister be pleased
to state:

(a) whether it 15 proposed to instal
a8 nuclear power plant for the genera-
tion of electricity;

(b) if so, what progress has been
made 1n that direction; and

(c) whether any blue print has
been prepared or any site selected for
1t?

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Nehru): (a) to (c) The question of
seting up one or more large atomic
Power stations to generate electricity
1~ under the active consideration of
Government and 1t 1s hoped to take
a decision before the end of the year.

Shri Naushir Bharucha: May !
know whether a breeder reactor will
not be absolutely necessary for power
generation. and 1f so, whether any
steps have already been taken to ne-
gotiate for such a breeder reactor?

Shri Jawaharlal Nehru: Negotia-
tions for what?

Mr. Speaker: For the purchase of
4 reactor.

Shri Naushir Bharucha: For a
brecder reactor.

Shri Jawaharlal Nehru: I do not
quite understand....

Shri Naushir Bharucha: Unless it
be that Government want to depend
upon imported fuel for the purpose
of power generation, are we not go-
Ing to be self-sufficient in the matter
of nuclear fuel?

Shri Jawaharial Nehru: We are not
self-sufficient; we may become later
on self-sufficient. We are not at pre-
sent self-sufficient. We have got one
experimental reactor working, of the



mostly, the fuel elements, later, will
be supphed by ourselves

Shri Naushir Bharucha: What I was
asking was thus Unless we have a
breeder reactor for generation of nuc-
lear fuel, we may not be able to have
generation of electrical energy So, 1
wanted to know whether steps have
been taken to negotiate for having
such a breeder reactor, because none
of these three reactors we have got
15 a breeded reactor

Shri Jawaharlal Nehru: What re-
actors?

Shri Naushir Bharucha.
reactors, which breed fuel

Breeder

Shri Jawaharlal Nehru: 1 am not
sure that the hon Member 15 quite
correct He may be correct about
the present swimmung pool reactor
But 1 do not know,—1 cannot contra-
dict him—I rather doubt whether he
18 correct about the others that he
has mentioned

Shri Supakar: May I know whether
the cheapness of nuclear power as
compared with hydro-electnic or ther-
mal electric power has been exa-
muned, before we go in for the set-
ting up of nuclear power plants®

Shri Jawaharial Nehru: It 13 ob-
vious that that 1s the main problem
which js slways being examuined The
present position 18 that electricity can
be produced from atomic energy at
competstive rates, in places rather far
from the coal-fields That 15, 1If we
had it at or near the coal-fields, it
will be more expenmve, but away
from the coal-flelds, we have to add
the cost of coal etc, going up, and
then It Is competitive.
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But the whole processes are be-
coming relatively cheaper. It is quite
clear that the production of power
from atomic energy 1s defimitely eco-
aomucal, 1t 13 hkely to be definitely
economical That 15 why in some
ountries, more especially the United
Kingdom, they have based their cal-
culations on a very big scale

There 1s another tning, namely that
normally, stations will be economical,
if they provide a large quantity of
electnicaity That 1s to say, the smal-
ler ones are not economical Roughly,
m the United Kingdom, therefore,
the stations that they are putting up
are for 300,000 k w and even 500,000
kw Therefore, atomic power stations
would be econormcal, if the load 18
big and steady

Shri D. C. Sharma: May I know
whether this will be an entirely In-
dian enterprise, or the assistance of
some foreign country also will be

sought for the installation of the
power plant?

Shri Jawaharlal Nehru: The swim-
ing pool reactor that was built some
time ago was bwlt entirely by our
own scienfists and with our own
material We obtained some raw
matenals from abroad

The big Canadian reactor 1s being
made, as the very name imples, m
co-operation with Canada But large
numbers of our scientists are under
training 1n various parts of the world
So, this will be built by our scientists
who have been tramned 1 cannot say
if we may not engage occasionally
some foreign experts But I thmnk
we are lkely to have qute enough
of Indian scientists to do our work

Shri Hem Barua: In view of the re-
ference to the nuclear power station
that has been made by the Prnme
Minister just now, may I know whe-
ther despite the state of our foreign
exchange, Government have approa-
ched the UK Government for a long-
term loan of £20 mullion?

8bri Jawabarial Nehru: For what?™
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Mr. Speaker: For this purpose?
Shri Hem Barua: Yes.

Shri Jawaharial Nehru: I am not
aware of it

Deck Workers (Reguiation of Em-
ployment) Bcheme

*318. 8hri Narayanankuity Menon:
‘Will the Minister of Labour and
Employment be pleased to state:

(a) whether Ggvernment has taken
-steps tp introduce the Dock Workers
(Regulation of Employment) Scheme
for the Stevedore Labour in the
“Cochin Port; and

(b) it s0, when Government pro-
pose to introduce the scheme?

The Deputy Minister of Labour
(Bhri Abid Al): (a) and (b). Pre-
*paration of a draft Scheme for the Ste-
vedore labour in the Port of Cochin
is in hand. Its introduction is likely
to take some time,

Bhri Narayanankutty Menon: Since
there has been an award by an in-
dustrial tribunal three years back for
the introduction of the dock labour
employment and regulation scheme
at Port Cochin, may I know how long
Government will take now for the
introduction of the scheme”

Shri Abid All: It should be next
year.

Shri Narayanankutty Menon: What
is the proposed machinery through
which the dock workers' employment
and regulation scheme 1s going to be
implemented at Port Cochin”

Shri Abid AH: The Dock Labour
Board,

Cement Supplies to Pakistan

1
o378, J Shri Heda:
* 7| Shri R. J, Rao:
Will the Minister of Commerce
and Industry be pleased to state:

{a) the quantity of cement India
humppliedto!!utl’akmanhythe
md of June, 1957; and
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(b) the quantity of cament Indla’
recpived from West Pakistan during
the same period in lieu thersel?

The Miplster of Compmapee (Shel
Kanunge): (a) 21,388 tops.

(b) 11,648 tons.

Shri Heda: Has it been brought to
the notice of Government that there
was an adverse comment in the Pakis-
tan press, and there were certain
statements by very responsible Minis-
ters there that India is not supplying
cement as promised?

Shrl Kanungo: Yes. That was wholly
untrue, and our High Commissioner
and Deputy High Commissioner have
taken steps to refute that.

Shri Heda: In spite of the fact that
Pakistan is not supplying cement to
India as per schedule, what are the
reasons why we are increasing our
supplies towsards East Pakistan?

Shri Kanungo: That is a contract
for a period. There might be some
reasons for thewr being behind time.
Anvway, we hope that within the
period, the contract will be fulfilled.

Shri R. Ramanathan Chettiar: May
[ know the price at which this cement
is sold to Pakistan®

Shri Kanungo: We buy at Rs 102.
5 per ton, and sell at the same price.

Shri Ranga: What 15 the contract
period, and for how long, during this
particular period, has Pakistan failed
to keep up her part of the bargan?

Shri Kanungo: The contract will
run out within this year.

Shri Ranga: What about the answer
to the second part of my question?
For how long during this particular
period, has Pakistan failed to keep
up her part of the bargain?

Shri Kanunge: It is confined to a
quantity of 30,000 tons.
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Pakistant Nitionals in Indis

+
Pandit D. N. Tiwary:
.m{ Bhrl Vajpayee:

Will the Prime Minister be pleas-
ed to state the reasons for extending
the time-lmut for Pakistan Nationals
working in India to acquire “F" Visas
to enable them to stay 1n the coun-
try?

The Parlianmientary Secretary to
the Minister of External Affairs
(S8hri Sadath All Khan): The time
limut has been extended on humani-
lanan grounds to give a further op-
portunuty to those who had not been
able to acquire the visas by the ear-
her date

Pandit D. N. Tiwary: May I know
whether this 1s the first extension, or
several extensions have been given
before?

Shri Sadath All Khan: Four exten-
sions have so far been given I may
mndd that the first extension was given
from 315t December, 1853 to 30th
April, 1954, the second upto 31st May,
1954 then upto 30th June 1857 and
now upto 30th September 1857

Pandit D. N. Tiwary: When every
act of concession on our part i1s con-
sidered a sign of weakness by Pakis-
tan authorities and when the Pakis-
tan authonties are taking every pos-
sible step to turn out not only per-
sons of Indian omgin from Pakistan
but also residents belonging to a par-
ticular religion, why are the Govern-
ment so anxious to grant further con-
cessions to Pakistan nationals work-
ing in India?

Shri Sadath All Khan: I submit that
our display of humanism and cour-
tesy 13 not a sign of weakness; on the
other hand 1t 18 a sign of our inner
strength and our confidence in our
policy.

Shri A. C. Guha: May I know the
total number of Pakistan nationals
who have already registered and the
total number yet to be registered?
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Shri Sadith All Khan: 1 require
notice.

Shri A. C. Guha: Let me have at
Jeast the approximate number of
Pakistan nationals working in Inda?

Shri Sadath Alli: I will give the
perfect number if he tables a ques-
tion.

Shri Vajpayee: Are Government
aware that a large number of Pak-
1stam1 nationals continue to stay In
India even after the expiry of their
time-hmit? 1f so, what steps do Gov-
ernment propose to take to regula-
rise their stay m Indwa?

Shri Sadath Al Khan: In such
cases I believe the normal procedure
is to ask them to leave if they are
staymng without any permut

Mr. Speaker. If they do not leave,
what will Government do? That was
the question Questions are asked to
elicit not what a man ordmarily
knows but to get additional informia-
tion from Government That was
what was intended hy the question.
Everybody knows that they will be
asked to quit

Shri Sadath All Ehan: The law
takes 1ts course

Shri Kasliwal: May I know whe-
ther Government are m a position to-
state how many prosecutions of Pak-
1stan nationals who had overstayed
in this country, took place?

Shri Sadath Ali Khan: I
notice

requre

Bicycle Industry
*380, Shri Bahadur Singh: Wil the
Minuste: of Commerce and Industry
be pieased to state.

{(a) whether any representation re-
garding the insufficient availabi
lty of raw materials for the manu-
facture of cycle spare parts has beep-
made to Government by the Cycle-
Spare Parts Manufacturers Associa-
tion of Ludhuana (Punjab); and

(b) if so, the steps taken in the
matter?
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The Minister of Induwstry
Manubha! S8hah): (2) No, Sir.

(b) Does not arise.

Shri Bahadur Singh: Are Govern.
ment aware that cycle spare parts
smanufacturers are facing great diffi-
cuity because of lack of raw mate-
rials and consequently they cannot

+produce spare parts? What steps Gov-
ernment are taking to help them?

Shrl Manubhai Shah: If the hon.
Member means by ‘raw  materials’
steel, there 1s not much difficulty at
all. But )f he means by i1t component,
parts required for manufacture and
assembly of cycles, there is some di-
culty as far as the small scale sec-
.tor is concerned That is why the
National Small Scale Indusiries Cor-
poration is being given a block licence
to import all these parts in order to
distribute to the small manufacturers.

Shri A. C. Guha: Have Govern-
ment taken any steps to see that the
pig cycle manufacturers do not them-
selves go 1n for the manufacture of
parts but utilise the services of smah
spare parls manufacturers”

Shrl Manubhai Shah: That is very
much so not only for cycles but as a
general policy We encourage the
growth of ancillary and feeder 1n-
dustries in the small scale sector and
emphasise to the big manufacturers
that they must confine their produc-
tion to mostly big parts and assem-
bly and purchase parts and components
from small Industries.

Shri A. C. Guha: But 1s 1t not true
that most of these big manufacturers
are manufacturing the parts themsel-
ves and not purchasing paris from
the small manufacturers?

Shri Manubhai Shah: It is partly
true and not wholly so because there
are almost 46 small scale cycle parts
manufacturers and over 100 are com-
ing up anew. As against this, the
established big cycle manufacturers

-are about 21 I think in the next few
years perhaps the number of small
«nterpreneurs will run into hundreds.

(Shri
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. Rehabilitation of Displaced Persens
in Tripurs

*381. Shri Dasaratha Ded: Will the
Minister of Rehabilitation and Miner-
ity Affairs be pleased to state:

(a) the progress made in reclaim-
ing land in Raima Serma Valley in
the Division of Amarpur, Tripura for
the rehabilitation of the displaced

persons and the Tribal zumiss so
far, and

(b) the time by which Govern-

ment propose to complete this work
of reclamation?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Reclamation of Raima
Serma Valley can only be taken in
hand after an approach Road of about
56 mules (including several bridges)
leading to the valley 1s completed.
This road s bemg constructed with the
help of the displaced persons,

(h) It 1s dufficult to give an estimate
at thi~ stage

Shri Dasaratha Deb: May I know
whether the Central Tractor Organi-
sation has already begun to reclaim

that land or is 1t being reclaimed by
the local people”

Shri Mehr Chand Khanna: We uti-
li.ed the seiviees of the CTO to have
a4 survey made When we found that
theie was no road gnd the bridges
could not carry the heavy tractors, we
have fallen upon the local manual
labour including displaced persons.

Shri Dasaratha Deb: Formerly, it
was announced wmn the House that if
the land was reclaimed, 1t would be
distributed on a 50.50 basis among the
tribal people and displaced persons.
Is that policy being followed or is
the land being given only to tribal
prople or displaced persons?

Shrl Mehr Chand Khanna: The in-
tention 1s the same as the hon. Mem-
ber has at the back of his mund. After
the area has been reclsimed, the in-
tention is to distribute 50:50 between
trbals and displaced persons.
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Shri Dasaratha Deb: May I know
whether any demarcation line has been
drawn or a strict division has been
made as to which area should be dis-
tributed among the tribal people and
which among the non-tribal people?

Shri Mehr Chand Khanna: I mdy
inform the hon Member that we are
only having a road made. After the
road has been made and the area re-
claimed, the question will arise which
area should be given to A and which
to B.

Wagon Assembly Factory,
Visakhapatnam
-

. Shri R. J. Rao:
’“‘{sm M. N. Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the contract labour
i the Visakhapatnam Wagon Assem-
bly Factory, have gone on strike fol-
lowing the retrenchment of some of
the workers;

(b) whether any efforts have been
made toward-s conciliation, and

(c) if so, the 1esults thereof”?

The Deputy Minister of Labour
{Shri Abid All): (a) Ye«

(b) and (¢) The Concihiation Officer
{Central) Secunderabad had a number
of meeting~ with the representatives
of both parties, but no settlement
could be arrived at The Chief
Labour Commissioner 1s making fur-
ther attempts at conciliation and has
intited the parties to meet hum today

N.EFA.

*383. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(a) whether Government allow
non-officials to visit the North East
Frontier Agency areas and study
affairs there, and

(b} if not, the reasons therefor®

The Parllamentary Secretary to the
Minister of External Affalrs (Shri J.
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N. Hasarikn): (a) and (b). Persons
who do not habitually resde in the
NEFA can visit the territory only
under speczal perruts. It has been
considered necessary to impose this
restriction because there is general
lack of accommodation, transport, etc.,
m this area and without official assis-
tance 1t 15 not easy to secure these.
1t 1s also necessary to take precautions
against the exploitation of tmbals by
outsiders and interference with themr
normal life

Shri L. Achaw Singh: May I know
whether the ‘iron curtain’ polhcy of
the Government will help towards
better understanding between the tri-
bal people and the neighbouring peo-
ple, and whether 1t will also serve the
intetest of unity and sohdanty of the
country”?

Mr. Speaker: It 1s a matter of opi-
mon

Shrl J. N. Hazarika: There 1s no
jron curtain' policy as such

sari Hem Barua: In view of the fact
that a2 compiehensive Indian mind has
vet to grow amongst the tribal popula-
ton mhabiting the NEFA area be-
cause of the policy of i1solationism pur-
sized by the British rulers, may I know
f Government are going to hquidate
this artificial barrier by allowing clo-
ser contact between the people of the
plains and the people of these hilly
regions?

Shri J. N. Hazarika: Government
are domng evers thing to establish clo-
ser contacts between the people of the
hills and the people of the plains.
These are the obvious reason given
earlier for which some restrictions
have been imposed

Some Hon. Members Trose—

Mr. Speaker: These are gquestions of
security To avoid exploitation of
these people, some k.nd of permits are
granted What 1s the use of asking
further questions about this”

Shri V. Baju: Does it mean that
when a Mimister refers to security, we
cannot ask supplementaries?
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Mr. Speaker: That is all right. But
the same questions are asked again..

Shri V. Raju: The same question

does not arise.

Mr. Speaker: If a specific question
is asked and a specific answer is given,
that is all right. On the other hand,
hon. Members want to convince by
their reasons that the policy should
be changed.

Shrimati Renu Chakravartty: I only
wanted to ask as to how many non-
officials have been allowed.

Shri Hem Barua: I wanted to ask
about the arrest of the spiritual head.

Mr. Speaker: So far as the hon. lady
Member is concerned, she did not ask
that question.

Next question.
Ashoka Hotel

4
(Shri H. N. Mukerjee:
Shri Assar:
Shri Morarka:
*384. { Shri Kushwaqt Rai:
Shri Jadhav:
Shri Tantia:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the capital expenditure incur-

red so far for Ashoka Hotel, New

Delhi; and-

(b) how much money has been
spent so far, and estimated as recur-
ring annual expenditure?

The Deputy Minister of Works,
Housing and - Supply (Shri Anil K.
Chanda): (a) The total expenditure
incurred up to 30th June 1957 amounts
to Rs. 2:38 crores.

(b) The expenditure on runuing the
Hotel for the year ending September
1957 is estimated at about Rs. 23 lakhs,
against which a sum of about Rs. 17
lakhs has been spent up to the end of
June 1957. In addition a provision of
about Rs. 22 lakhs will have to be
made for depreciation, interest on
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loan, house tax and payments due on
the lease-hold land.

Shri H. N. Mukerjee: Can the Gov-
ernment give us some figures about
the total expenditure incurred on the
purchase of furniture, fittings, uphols-
tery and similar things and the propor-
tion or foreign purchase in regard to
them?

Shri Anil K., Chanda: The propor-
tion of foreign purchase is indeed very
meagre. 1 have got all the figures
with me but it will be a pretty long
statement: but, if it is needed I ecan.’
lay it on the Table.

Shrimati Renu Chakravartty: May T
know if it is a fact that Swedish cooks
have been employed for service in this:
Hotel while we have quite good cooks.
serving in all other hotels; and, if so,
are they being allowed to send out
their salaries ete. in the form of fore-
ign exchange?

Shri Anil K Chanda: I am afraid T
have not got the detailed information
about all the servants in the Hotel; but.
there are some foreign people on con-
tract basis for special purposes. As
soon as our own people are trained
up, they will be released.

An Hon. Member: That is the limit,
Sir.

Shri H. N. Mukerjee: In view of the
sumptuous character of this Hotel,
may I know if Government will con-
sider the advisability of changing the
name of the Hotel to Jehangir Hotel
or so because Ashoka was a very
abstemious person?

Shri A. C. Guha: May I know what
has happened to the amount that was
invested by the Jam Saheb and others;
have they been returned?

Shri Anil K. Chanda: There is no
question of returning any money. It
ds a public company and about Rs. 15
lakhs worth of shares are held by pri-
vate persons and Rs. 85 lakhs by Gov-
ernment.

Shri Kamal Singh: May I know if it
is contemplated to let out this Hotel
on contract basis?
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Shri Anil K. Chanda: No, Sir.

Shri Jadhav: May I know whether
the Government is contemplating....

Mr. Speaker: Next question.

~ Dr. Ram Subhag Singh: Sir, there
has been a loss of thousands of rupees.
Therefore, it is necessary that hon.
Members should ask questions.

Mr. Speaker: The question hour can-
not be consumed by a single question.
There are other methods. I have been
repeatedly saying that. What can I do?

So far as those hon. Members whose
names appear on the Order Paper are
concerned, I would request them to get
up as early as possible. I am not go-
ing to request them to come up and
put questions. The hon. Members
should stand up before others who
have tabled questions. I certainly
look all round.

Shri Morarka: Not this side also.

Mr., Speaker: I am looking at this
side also. I thought that this side
need not put questions.

Shri Jadhav: May I know whether
the Government is contemplating the
disposal of the Hotel as it is running
at a loss?

Shri Anil K. Chanda: There is no
such proposal before Government.
May I submit that when a big com-
mercial enterprise of this nature is
started, it does not begin to give divi-
dends from the first year?. If takes a
little time,

Shrimati Maniben Patel: rose—

Mr. Speaker: The hon. Member is a
little too late.

Korea

Shri Wodeyar:
Shri S. N. Dwivedi:

Will the Prime Minister be-pleased
to state:

1.
Shri H. N. Mukerjee:
8385 B

(a) whether India is represented
on the U. N. team of observers on
the cease fire line in Korea; and
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(b) whether it has come to the
notice of Government that the U. S.
Government has proposed to equip
South Xorea with (modern) wea-
pons? :

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) No; Sir.

(b) The Government of India have
no official information. They have,
however, seen press reports on this.

Shri Kasliwal: May I know whether
Government instructed our Ambas-
sador in U. S. A. to make an official
enquiry from the U. S. Government
in this connection?

Shri Sadath Ali Khan: I am unable
say; I require notice.

Shri H. N. Mukerjee: May I know
if Government has been appraised of
any statement from the Peoples Re-
public of China regarding the pertur-
bation that Government feels on ac-
count of the gravity of the situation
created in Korea and, if so, what steps
are being contemplated?

Shri Sadath Ali Khan: I do not have
this information. As I have said we
have seen Press reports. We have no
official information about what the
hon. Member says.

Shri C.'D. Pande: Has Government
any information that in North Korea,
the Soviet Government and the Chi-
nese Government have also made some
changes so that there is some trouble
there?

Shri Sadath Ali Khan: We have seen
Press reports alleging that this is so.

Evacuee Property Raules

-}.
xggy, J Shri Bahadur Singh:
"7 Shri M. C. Jain:

Will the Minister of Rehabilitation

‘and Minority Affairs be pleased to

refer to the reply given to Starred
Question No. 252 on the 22nd May,
1957 and state:

(a) whether it is a fact that third
party claims against evacuees were
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registered by the custodians func-
tioning in various parts of the coun-
try under a specific provision, (Rule
22), of the Administration of Evacuee
Property Rules, 1950;

(b) whether the Rules referred to .

above prohibited attachment of eva-
<uee property in execution of decrees
uinst such evacuees; and

(c) whether all properties of the
evacuees vested in the custodian?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Yes,

(e) No.

Mr. Speaker: Question No. 388.
Shrimati Tarkeshwari Sinha: Sir,

may I request that question No. 398-

also may be taken along with this. It
will take less time if it is taken with
this.

Mr. Spesker: Let me see. Are they
connected? The first is for ‘Outlay
for Rajasthan in the Second Five Year
Plan’ and the other is ‘Second Plan
Outlay for States’. Is it that the
whole hour will be taken by Rajas-
than? No, no. I am not clubbing
them‘ together.

Outlay for Rajasthan under Second

Five Year Plan

*388. Shri Kasliwal: Will the Minis-
ter of Planning be pleased to state
the total outlay fixed for the re-
orfanized State of Rajasthan under
the Second Five Year Plan?

The Parliamentary Secretary to
the Minister of Llabour and Employ-
ment and Planning (Shri L. N.
Mishra): Rs. 105.27 crores.

Shri Kasliwal: May I know why
Government have placed such a
small amount for a large State while
spme smaller States have received
larger allocations?

Shri L. N. Mishra: The allotment of
the amount to Rajasthan was decided
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in consultation with the State Gov-
ernment before finalisation of the
Plan.

Indian Purchase Department
Abroad

*389. Shri Morarka: Will the
Minister of Works, Housing and Sup-
ply be plea_)sed to state:

(a) the expenditure incurred on
the establishments of India Store
Department, London and the Indian
Supply Mission, Washington, separa-
tely during 1956-57; and

(b)the steps taken or being taken

to economise this expenditure?
. g_t‘i'eIMini,stei' of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
gxpexfiture mcurred during 1956-57
on the India Store Department,
London was Rs. 59,42,76b. The expen-
diture incurred on the India Supply
Mission, Washington was Rs. 21,517,830
for eleven months only during 1956-
57. Information regarding expendi-
ture incurred in March, 1957 by the
office of the Director, India Supply
J)Es;ibn is still awaited from that
office.

(b) Instructions have been issued to
the heads of both the Purchase
Missions in regard to effecting every
possible economy in Governmental
expenditure. An Economy Board con-
sisting of senior officers of the Minis-
try has been recently set up to ensure
the implementation of the instruc-
tions and<to explore in what ways

"further economies can be effected.

Shri Morarka: May I know whether
after the instructions have been

" issued the Government have received

any reply as to what economy has so
far been effected?

Shri K. C. Reddy: No, the instruc-
tions were issued only very recently,
as recently as the 18th of June. We
have not yet received any replies as
to what exact economies have been
effected.

Shri Morarka: May I know whether
the Government has considered the
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des;rai)g,hty of transferring these two '

departments to India and conduct
operations from here rather than keep
one in London and one in Washington?

Shri K.. C. Reddy: There are very
eompellmg reasons why these two
Trade Missions should bé centinued
to run at these two places. At
_various times, it-had been considered
as to the possibility of abolishing these
missions or reducing the size of those;
but, in view of the present state of
affairs, it is considered that they
should continue on the same basis for
some time longer.

WRITTEN ANSWERS TO
QUESTIONS

Urban and Rural Housing |

+359. Shri Keshava: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the amount provided in the
Second Five Year Plan for urban
housing and for rural housing;

(b) the broportwnal percentage of
rural housing as
urban housing; and

(¢) what percentage of the need
does the provision in rural housing
in Second Five Year Plan cover?

The Deputy Mindister of Works,
Housing ahd Supply (Shri Anil K.
Chanda): (a). The Plan provides
Rs. 108 crores for a number K of
schemes such as the Subsidised Indus-

trial I-Iousmg Schemes, the LﬁIW_

Income Gl:oup Housing Scheme, the
Slum Clearance Scheme which are
mainly for urban areas. For the rural
areas, a promslon of Rs. 10 crores has
been made for the Rural Housing
Scheme and Rs. 2 crores for the
Plantation Labour I-Iousung Scheme.

. (Q)d an_d (o). Exact percentages

ot | be .worked out at this, stage.
In addition to the schemes mentloned
above, there are schemes of the
Ministry of Home Affairs for housing
Bcheduled Castes and Tribes and
Backward Classes and schemes of the
Ministry of Community Development
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for rural housing and housing of pro-
ject staff which will provide about
Rs. 25 crores. There are also other
schemes for housing artisans and
weavers, for resettlement of landless
labour ete. where no separate alloca-
tion has been made for.rural housing
but some amount is likely to be

“ spent in the rural area. The overall

amount that may be available for
rural housing of various types may,
therefore, be of the order of Rs. 40
crores or.so. A rough estimate of the
number of houses in the rural areas
needing to be rebuilt or substantially
improved is 50 million. The total
funds available for rural housing in
the Second Plan will enable only a
beginning to be nfade in dealing with
the problem.
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Relief Camps for Displaced

Persons

*386. Shri Ram Krishan: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) wheth,e‘r the scheme for setting
up, relief Camps in Uttar Pradesh
ﬁnd Rajasthan for displaced persons
from East Pakistan has been finalis-
ed; and

(b} if so, the main features of the
scheme?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) There is no scheme for
a relief camp in _Rajas'than. The
scheme for setting up camps in the
Uttar Pradesh is under preparation
and has not vet been finalised.

(b) Does not anse
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Minimum Wages

*380. Shrimati Tarkeshwarl Sinha:
Will the Minister of Labour and
Employment be pleased to state whe-
ther Government have taken any
decizions on the recommendations of
the official study group of the Plan-
mnaCmminionreprdmgthgm-
ciples which should govern the deter
mination of minimum wages?

The Deputy Minister of Labour (Shri
Abld Ali): The note prepared by the
study group was considered by the
Indian Labour Conference which made
certain recommendations regarding
the principles which should govern
the fixation of minimum wages. These
recommendations will be communi-
cated to State Goveraments for the
guidance of wage fixing authorities.

House Rent in Delhi

(Shri Vajpayee:
*391. { Shri Warrlor:
isln-l Radha Raman:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether Government propose
to appoint a Committee to enquire
into house rents in Delhi; and

(b) if so, when a final decision is
likely to be taken thereon?
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doles together with their dependemts
from the beginning of this year:

(b) whether it is a fagt that the
Bombay State Government has re-
commended continuation of doles to
some of the refugee families, whose
heads are infirm or diseased: and

(¢) whether the Government of
India have taken any action in the
matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 88.

(b) No.
(c) Does not arise.

Leather Factories

*393. Shri Ganpat! Ram: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) how many leather factories are
there in the country (State-wise)
and what is their capacity:;

(b) whether the requirements of
the country are fully met from these
factories; and

(c) if not, what are the additional
requirements?

The Minister of Industry (Shri
Manubhal Shah): (a) A statement is
laid on the Table of the House. [See
Appendix II, annexure No. 2].

(b) and (c). Except for special
varieties of leather which are import-
ed in small quantities all our require-
ments are met by these factories.

Industrial Housing

*384. Shrl Tangamani: Wil the
Minister of Works, Housing and Sup-
ply be pleased to state the steps
taken for implementing the recom-
mendations of the fifteenth session
of Indian Labour Conference on in-
dustrial housing?

The Deputy Minister of Werks,
Housing and Supply (Shri Asll K
Chanda): The proceedings of the 18th
Bession of the Indian Labour Comfer-
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ence, held op the 1lth and 12th July
1987, have just been received. The
recommendations made by the Confer-
ence regarding the Subsidised Indus-
trisl Houmng Scheme are under
examination.

Textile Institute, Washermanpet

*395. 8hri 8. V. Ramaswami: Will
the Minister of Cemmerce and In-
dustry be pleased to refer to the
reply given to Starred Question Ne. 2
oa the 19th March, 1957 and state:

(a) what progress has been made
in taking over the Textile Institute
at Washermanpet, Madras from the
State Government and shifting it to
Salem; and

(b) whether the land for locating
the mstitute bas since been bought
by the Centre?

The Minister of Commerce (Shri
Kanungo): (a) The valuation of the
equipment and other accessories 1n
the Institute has been completed. The
Institute will be taken over from the
State Government and shifted to
Salem as soon as the estimates for
the land and bwiding at Salem have
been finalised.

(b) Not yet, Sir
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Provident Fund Act

. Shri Punnoose:
- Shri Vasudevan Nair:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government propose
to include motor transport workers

within the purview of the Prowident
Fund Act; and

{b) ¥ so, when?

The Deputy Minister of Labour (Shrl
Abid Al): (a) and (b). The matter
18 being examried in consultation
with the interests concerned and it
will be finalised as soon as the neces-

sary enquiries are completed.

§
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existence as from the:lat November
1858 a complete picture for them for
the whole of 1936-57 cannot be bwilt
up The estumation of financial
resources for the reorganised States
for the four years from April 1857
will be taken up after the award of
the Finance Commussion becomes
available

(b) The guestion does not arise

{ Shri Narayanankutty Menon:
Dr. Ram Bubhag Singh:
*399. " Shri Bibhutl Mishra:
Shri Bharucha:

Will the Prime Minister be pleased
to state-

(a) whether the Governments of
the USA, the UK and the
USSR have given any reactions to
the appeal made by the lok Sabha
in the form of a resolution, relating

to the stoppage of nuclear and ther-
monuclear tests, and

(b) if s0, what 1z the gist of such
reactions”

The Prime Minister and Minister of

External Affairs (Shrl Jawabarlal
Nehru): (a) and (b) We have

State Trading in Cement

Minister of Commerce and Indusiry
be pleased to state

change in the quantum of commission
earmned by the Agents of cement since
the State Trading Corporation took
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Loans to Displaced Fersoms

*401. Shri Bahadur Siagh: Will the
Minister of Rehabilitation and Miner-
ity Affalrs be pleased to state whether
Government have demaded to charge
simple mnterest while adjusting rural
or urban loans advanced to displaced
persons from West Pakistan, against
the compensation payable to them n
respect to verified claims?

The Minister of Rehabllitation and
Minority Affairs (8hri Mehr Chand
Khanna): Yes

Indian Foreign Service

*403. Dr. Ram Subhag Singh: Wl
the Prime Minister be pleased to
state

(a) whether 1t 18 a fact as reported
in the press that Government have
decided to dispense with the services
of such temporary employees of the
External Affairs Ministry who have
more than three children and

(b) £ so, how many employees are
likely to be affected by this decision?

The Parliamentary Secretary te the
Minister of External Affatrs (Shri
Sadath Ali Khan)* (a) No In making
selections for the Indian Foreign Ser-
vice, Branch B, however the rules
provide, on grounds of economy, for
preference to those having not more
than three children Most of the
officers concerned belong to other
Bervices or Departments to which
they will revert if not selected for the
Indian Foreign Service, Branch B. If
there are any temporary employees
who are not selected for the Indian
Foreign Bervice, Branch B, there is
no bar to their continuing in a tem-
porary capacity in temporary vacan-
cies outside that service until they
can be absorbed elsewhare.

(b) Does not arise
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Wellare Personnel

*404. Bbrli Ram Krishan: Will the
Minister of Labour and Employment
be plsased to state.

(a) whether the scheme for training
of welfare personnel during the
Becond Five Year Plan has been
finalised; and

(b) if so, the details thereof?

The Deputy Minister of Labour
(8bri Abid All): (a) Not yet.

(b) A tentative scheme for the
trainung of welfare personnel was cir-
culated for comments to State Gov-
ernments, employers’ and workers’
Organisations, etc. A statement con-
taining the essential features of the
Scheme 1s placed on the Table of Lok
Sabha. [See Appendix Il, annexure
No. 3]

Labour Officers

*405. Shri S. C. Samanta: Will the
Minister of Labour and Employment
be pleased to state:

(a) how the recruited Labour Offi-
cers who hold no diploma or degree
in social works are tramed before
joinung services,

(b) whether such officers are en-
titled to enjoy the beneffis of Fellow-
ships for traimmung abroad,

(c) whether the recommendations
of the Commuttee set up to formulate
proposals regarding promotion pros-
pects of Labour Officers, have been
scrutinised and considered; and

(d) if so, the decisions taken
?

The Deputy Minister of Laboar
(Shri Abid AM): (a) Labour Officers
who have not had traning in social
work are deputed to undergo training
for six months in such work after
joining service and they are required
to successfully complete that course
of training for retention in service.

{(b) Yea.
{c) Yei.
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(d) The recommendation is under
consideration,

National Small Industries Cerporation

*406, Bhri Keshava: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether all the units of cottage
and small scale industries are duly
registered with the National Small
Industries Corporation (Private) Ltd,;
and

(b) if not, the steps, 1§ any, Govern-
ment have taken get them
enlisted?

The Minister of Industry (Shri
Manubhal Bhah): (a) and (b). A
statement 1s laid on the Table of the
House. [See Appendix II, annexure
No 4]

Sindri Fertiliser Factory

*407. Bhri Morarka: Will the
Minister of Commerce and Industry
be pleased to state what is the
expected cost of production and sell-
ing price of the increased production
after the expansion by the Sindri fer-
tiliser factory?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The expansion has been planned to
produce Urea and Ammonium Sul- |
phate-nitrate The current production
at Sindri is in the form of Ammonium
Sulphate. While it 13 difficult to esti-
mate precisely the cost of production
and sellmg price of the new fertilizers
at this stage, the cost per ton of
nitrogen 18 expected to be cheaper
than in the case of Ammonium Sul-
phate The price of Ammonium Sul-
phate 1s not likely to be affected by
the increased production of nitrogen
in the form of other salts

Service Cadre of Economists and
Statinticians

*408, Bhri Ram Krishan:
Prime Minister be pleased to
the reply given to Starred

15
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No 202 on the 23rd February, 1856
and state

[

(a) whether a final decision for the
establishment of a regular service
cadre of Econonusts and Statisticians
has been taken;

(b) 1if so, the nature of the decision;
and

(c) the main features of the

scheme?

The Prime Minister and Minister of
External (S8hri Jawaharial
Nehru): (a) N¢t yet

(b) and (c) | Do not arse

Refugee Colonies in Delhi

265. Bhri Vajpayee: Will the
Munister of Rehabilitation and
Minority Affairs be pleased to state

(a) the price per square yard at
which land was acquired 1n wvarious
refugee colonies 1in Delh,

(b) the cost of development per
square yard, and

(c) the price now being charged
per square yard for this land from

the refugees®

The Minister of Rehabilitation and
Minority Affairg (Shri Mehr Chand
Khamna): (a) to (c) Numerous plots
of land all over Delhi were acquired
for the rehabilitation of displaced
persons at varying prices The cost
of development of these lands also
varied depending on their location,
condition ete The information 1in
regard to all the lands acquired in
Delh: is not readily available and the
time and labour involved in compiling
the information will not be commen-
surate with the results likely to be
achieved

Instructional Fiims

288. Shri Ram Krishan: Will the
Mimister of Informatiom and Broad-
casting be pleased to state:

(2) whether the proposal for
setting up a unit at Delhi for the

8 JULY 1087
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production of instructional films has
been finalised, and

(b) if so, the main features thereof?

The Minister of Information and
g&mml (Dr. Keskar): (a) No

(b) Does not arise
Radic Stations

267. Shri Ram Krishan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the number of radio stations
to be opened during the curreat
year and during the Second Five
Year Plan, Statewise, and

(b) the names of the placer where
they will be opened?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) and
(b) An auxiliary radio station will
be opened i1n Bihar at Ranchi during
the current year No other radio
station 1s proposed to be opened dur-
ing the subsequent years of the
Second Five Year Plan
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up to the 10th round of socio-economic
surveys and the second round of
Sample Survey of Manufacturing
“Industries. Out of these, 5 reports
have already been published; 7 are in
various stages of publication and the
remaining are under scrutiny.

«(¢) Field work in respect of the
12th round of socio-economic survey
and the 5th round of Sample Survey
of Manufacturing Industries, which
are in progress, 18 expected to be
completed by the end of August next.
Processing and tabulatmn of the data
being collected in these rounds will
be taken up thereafter.

Ambar Charkha Programme ‘

269. Shrimati Parvathi Krishnan:
Will the Minister of Commerce and
Industry be pleased to state the
details of the Ambar Charkha Pro-
gramme sanctioned by Government for
the financial year 1957-58 giving
information on the following items:—

(i) the total mumber of Ambar
Charkhas to be manufactured during
the above period and the approxi-
mate capital expendlture and subsidy
to be given;

(ii) the tfotal number of Ambar
Parishramalaya-cum-production cen-
tres to be opened (State-wise) and
the, expenditure to be incurred there-
on;

(iii) the total number of decentra-
lised ®aranjam Karyalayas to be
opened for the manufacture of Ambar
Charkhas and the amount allowed
therefor;

(iv) the prospective total number
of persons that would gain employ-
ment giving figures in details for
each category of staff during the
course of implementation of the
scheme; and

(v) the total number of new dyeing
and printing centres to be opened?

The Minister of C'f.)mmerce and
Industry (Shri Morarji Desai): (i)
Government have approved, in prin-

26TH JULY, 1957
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ciple, a programme for the manufac-
ture of 180,000 Ambar Charkhas dur-
ing 1957-58. Provision, however, has
been made for a part of the scheme
initially, the balance to be sanctioned
after a review of its progress within
the first 5 months of the current year.
The amount so far sanctioned is
adequate for the manufacture of
100,000. Ambar Charkhas. '

The capital expenditure for the part
of this year’s scheme sanctioned so
far is Rs. 209-70 lakhs. The subsidy
comes to Rs. 15:62 lakhs.

It should, however, be mentioned
that the programme of 1956-57 involv-
ing the manufacture of 75,000 Ambar
Charkhas is also being continued
during 1957-58. The capital expendi-
ture sanctioned for the continuation
programme amounts to Rs. 509 lakhs
and subsidy to Rs. 139-60 lakhs.

(ii) 75 new Parishramalayas (pro-
duction-cum-training centres) will be
established at an estimated cost of
Rs. 65 lakhs. Information about the
State-wise allocation of the new
Parisharamalayas is not yet available.

(iii) 100 Saranjam Karyalayas
(decentralised manufacturing centres)

will be opened at an estimated cost
of Rs. 18:15 lakhs.

(iv) During 1957-58, the estimated
additional employment which would

" be provided for -each of the following

professions is:

Spinners 3,30,000
Carpenters 4,900
Weavers 36,000
Instructors 7,000
Others 4,800
Total 3,82,700

(v) Eight.

Clothes for Displacéd Persons

270. Shri A. C. Guha: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) price paid during the three last
financial years for the purchase of
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clothes for the East Bengal Displaced
Persons in West Bengal, Bihar,
Assam, Tripura and Onssa;

(b) whether the clothes were pro-
cured by calling for tenders or by
negotiation in each State; and

(c) whether any portion was pro-
cured from the production centres of
the Ministry?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c) The information
18 being collected and will be laid on
the Table of Lok Sabha

Plantation Inquiry Commission

271. Shri A. C. Guha: Will the
Mmster of Commerce and Industry
be pleased to state the total expendr
ture incurred on the Plantation
Inquiry Comrmussion with break-up

of

(i) remuneration (in all forms;
paid to each of the members,
(li) office expenditure ncluding

pay of the staff, travelung allow-
ances, stationeries etc.

() printing of the report, and

{(1v) any other expenditure incurred
in connection with the work of the
Commission?

The Minister of Commerce and
Industry (Bhri Morarji Desai): The
total expenditure incurred on the
Plantation Inqury Commussion from
17th Apnl, 1854 (on which date it was
set up) to the 15th January, 1957 (the
date on which it was wound up) was
approximately Rs 4,15315

The break up of this expenditure is
as follows:—

(1) Pay

*Chayrman (Shrm P M  Menon,
ICS) Rs 80,629 (Shri Menon took
over as Joint Secretary in the

of Labour with effect from 23-12-55
He, however, continued to be Char-
man of the Commusmon till it was

26 JULY 197
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wound up. With effect from 23-13-88,
he did not draw any salary as Chaire
map of the Commission )

*Member (8Shn K G Sivaswamy)
Rs 44,280; and

*Member (Shri M V Mathur)
Rs 36,706

(With effect from the 5th November,
1958, Shn Mathur worked only as a
part-time Member and his pay was
fixed at Rs 750 pm)

(1) Office expenditure including pay
of the staff, travelling
stationery, etc—Rs 2,73,831 (Approx)

(in) Primting of the Reporti—the
debit for printing of the Report on
the tea industry has not so far been
received Reports on Coffee and
Rubber are still under print

(iv) Any other erpenditure incurred
~Nil

Rice Parchased for Displaced
Persons

272. Shri A C. Guba: Will the
Mmnster of Rehabilitation and
Minority Affairs be pleased to state.

(a) the quantity of rice purchased
in West Bengal, Assam, Tripura and
Orissa for East Bengal Displaced
Persons during the last three finan-
cial years—year-wise and the price
paid therefor,

(b) whether the purchase has been
made by calling for tenders or by
negotiation, and

(c) how many parties supplied the
rice 1n each State every year?

The Minister of Rehabllitation and
Minority Aflairs (Shri Mehr Chand
Khanna): (a) to (¢) The information
1s being collected and will be laid on
the Table of the Sabha,

Air Travel by V.IPs.

273 Pandit D. N, Tiwary: Wil] the
Prime Minister be pleased to state:

(a) whether it 15 a fact that several
compimnis from air compenies sbout

*Upto the end of November, 1988 only.
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V.I1Ps, travelling with excess luggage
without payment have been forward-
ed to him by the Indian High Com-
miseioner 1n London; and

(b) it so, the steps taken to dis-
courage this practice?

The Prime Minister and Minister of
Extensl Affabrs (S8hrl Jawaharial
Nehru): (a) No complamnts from Aur
Companies were forwarded to the
Government of India, but the High
Commussion 1n London intimated to
the Government that such complaints
had been received from wvarious Air
Companies The complaints were
usually made orally by the Air Com-
pany officials at London Airport to
the Liaison Officers of the High Com-
missjon attending at the Aarport to
receive and see off important persons

(b) The complunt from the High
was brought to the notice
of the State Governments, the various
Mmistries etc of the Government of
India, and the Indian Missions abroad
The High Commission mn London
generally explain to the passengers
that exces: baggage over the usual
baggage allowance admissible under
the Air Company's tickets has to be
paid for by the passengers themselves
unless excess baggage payment has
been specially sanctioned The pas-
sengers generally accept the posmition
and make payment

Auctiontd Evacuee Properties

24 8Shed D, C. Sharma: Wil] the
Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) the total number of evacuee
properties auctioned in the month of
Ms; and June, 1957; and

(b) the amount of money realised
thereon?

The Minister of Rehabilitation and
Minority Affairs (Shei Mebe Chand
Khanns) :

(a) May 1097 158¢
June 1087 1921
Total'w 3807

S—
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(b) May 1857 Rs 75,81,720}~
June 1957 Rs 61,50,843)-
Total — Rs 1,37,32,563|-

Evacuee Builldings in Delhi

215. Shri D. C Sharma: Will the
Minister of Rehabllitation and
Minority Affairs be pleased to state.

(a) the number of evacuee build-
ings that have been auctioned 1n
Delln during 1857 so far, and

(b) the number of such evacuee
buildings the possession of which
have since been given to the pur-
chasers?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 431 up to 30th June,
1957

(b) 49 cases upto 30th June, 1957

Planning Commission

276, Shri D. C Sharma: Will the

Minister of Planning be pleased to
state

(2) the total number of meetings
held by the Planning Commussion
since the 1st December, 19856 upto
the 30th June, 1957, and

(b) how many such meetings were
of the Commussion itse and how
many m conference with other
individuals or groups”

The Deputy Minister of
(Shri 8. N. Mishra): (a) and (b).
During the period between 1st Decem.
ber, 1956, and 30th June, 1957, 82
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Planning Commussion, the Chief
Ministers of States, accompamied in
some cases by one or more of their
colleazues, and the Union Ministers.

During this period 114 meetings
were held by individual Members of
Planning Commission or senior offi-
cers with representatives of State
Governments or Central Ministries,

Industrial Co-operatives

277. Shrl D, C. Sharma: Will the
Minmister of Commerce and Indusiry
be pleased to state what provision
has been made by the Government of
India for financing the mdustrial co-
operatives in the Punjab and the
agency which such financing
will be done during 1857-587

The Minister of Commerce and
Industry (Shri Morarji Desai): Every
scheme of Industnial Co-operatives
sponsored by State Governments is
examined by the Ministry and requ-
nte financial assistance, on approval
of the scheme, 15 given to State Gov-
ernments in accordance with the pres-
cribed financial pattern Two schemes
relating to Industrial Co-operatives—
one for the manufacture of storage
batteries and another for the manu-
facture of moulded rubber goods in
Batala Pilot Project area—received
from the Government of Punjab have
been approved during the current
financial yeer,
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Indians in Mauritius

280, Shri D, C. Sharma: Will the
Prime Ministor be pleased to state:

(a) the number of Indian nationals
residing 1n Mauritius at present,

(b) the number of such persons
amang them who have acquired citi-
zenship of that country, and

(c) the number of those who are
stil] Indian nationals®

The Prime Minister and Minkster of
External Afiairs (Shri Jawaharial
Nebru): (a) Approximately 50 adults,

sumed to have acquired local citizen-
ship.

(c) Approximately 41 adults
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i

tted to the Gover-ment of Indic

for slum clearance and im-

provement of such areas and the esti-

mmuhd cost of such s-hemes State-
7

5’

Le tout in Mills
gnz. Shri Raghunath Singh: Will the

cas s of lockout in the mills or facto-

ries reported during the last three
months®

The Deputy Minister of Labour
(Shri Abid Alf): 32 during the period
March to May, 19857.

Coal Mines Welfare Fund

283. Shri P. C. Bose: Will the Minis-
ter of Labour and Employment be
pleased to state:

{a) the total number of multi-pur-
pose institutes opened by the Coal
Mines Welfare Fund so far; and

(b) the average daily attendance of
women at these institutes?

The Deputy Minister of Labour
(Shri Abid All): (a) 43.

(b) About three hundred.

Committee on Scripis

284. Shri Bahadur Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Committees have been
set up in all States to collect and
adjudge scripts of plays, songs and
poems;

(b) what will be the other func-
tions of such Committees; and

(¢) the personnel of the Commutiee
at-up for Punjab?

28 JULY 1937
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The Minisier of Information and

Broadeasting (Dr. Keskar): (a) No
Committees have been set uo so far
though decision to this effect has
already been taken.

(b) A statement indicating the
functions of such Committees is laid
on the table of Lok Sabha. [See
Appendix II, annexure No. 6.]

(¢) Does not arise,

Shortage of Fish in Tripura

285, Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that there is a shortage of both dry
and fresh fish 1n Tripura at present;

{b) whether by the present import
policy of Government the jmport of
dry fish has been drastically restricted
from East Pakistan; and

(c) if so, the action proposed to be
taken m the matter?

The Minister of Commerce and
Industry (Shri Morarji Desal): (a)
The import of fish, salted wet, and
fish n.os., falling under Serial Nos. 4
and 3 respectively, of Part IV of the
Import Trade Control Schedule is
allowed under Open General Licence
No, XLIX. Representations have,

imposed after the 31st January, 1957
on the ground that these restrictions
have caused acute shortage of dry fish
in Tripura.

(b) The import of dry fish is not
allowed in terms of the current import

:
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are meant for North East Frontier

Agency only or for Manipur and Tri-
pura also?

The Prime Minisier and Minister of
External Affairs (Shrl Jawaharlal
Nehru): The Officers recruited under
Indian Frontier Admunstrative Ser-
viee are meant for posts included in
IFAS Cadre which includes some
posts in Manipur and Tripura alsv, m
addition to the posts in the North East
Frontier Agency.

Per Capita Output

281, Shri V. P, Nayar: Wil the
Minuster of Commerce and Industry
be pleased to state whether Govern-
ment have information regardiag the
per capita yearly output m the
warious States in India by (1) Mining
Industry (1) Metallurgical Industry
{iu) Chemical Industry and (v)
Small Scale Industries®

The Minister of Commerce and

Industry (Shri Morarfi Desal): No
statistics are mamntamned 1n this
manner However, if the Hon'ble

Member wants some specific details or
statistics for any particular wndustry
1n any State, I will be pleased to
furmish the same

Government of India Press in Delhi

288, Shri 8. C. Samants: Wil the
Minister of Works, Housing and
Supply be pleased to state

(a) how many old and worn-out
printing machineries in the Guvern-
ment of India Press in New Delh:
have been replaced since 1950,

(b) how many pre-1920 printing
presses are still working,

{c) whether the output from the
newly purchased machineries 1s satis-

(d) whether there are cases where

the output 13 low due to bad-handling
and bad-placing of machineries, and

38 JULY 1807
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{e) if s, what srrangemants have
po far been made to give proper
training in the mattex?

The Minister of Works, Housing and
Supply (Shri K C, Reddy): (a)
Eleven,

(b) None
(c) Yes, generally.

(d) Yes, 1n a few cases 1n the Govt.
of India Press, New Dellu due to
handling by personnel, who were not
fully tramned

(e) A training scheme to train the
workers employed in the New Delhi
Press has been stated and has been
mn operation from 19356,

“Yojana™

289, Bhri Ansar Harvani: Will the
Mimnister of Information and Broad-
casting be pleased to state"

(a) how many copies of “Yojna"
are being printed and how much ex-
penditure 13 involved on 1t by way of
printing, salary of staff and other

expenses, and

(b) how many paid subscribers are
there for this publication?

The Minister of Information and
Broadcasting (Dr Keskar): (a) 30,000
copies of the Englhsh edition and
25,000 copies of the Hindi edition of
YOJANA are being printed every
fortnight A statement showing the
approximate average expenditure per
1ssue 1s placed on the Table {See
Appendix II, annexure No 7]}

(b) Total paid circulation of the
English YOJANA is 10,100 copies and
of Hind: 7055 copies

Accommodation to Gevernment
Employees

290, Shri Ansar Harvanl: Will the
Minster of Works, Housing and
Sapply be pleased to state:

(a) the number of Government em-
ployees in Delhi and New Delhi who
have not still been provided with
accommodation by Government;
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(b) how many out-of-turn allot-
ments were made in 1888-87, in Delhi
and New Delhi, category-wise?

The Minister of Werks, Housing
aad Bupply (Shri K. C. Reddy): (a)
New Delh: 38,421

¥ JULY 1087
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201, Shri Jhulan Sinha: Will the
Minister of Commerce and Indusiry
be pleased to state the amount of
help given by way of grants or loans
for the development of Silk Industry

5316

Old Delhi 5,265. mn Bihar during the Pirst Five Year
Delhi Delhi Plan and the result achieved as a
® _N“ ' ou result thereof during the same period?
Special /B* class 14)
‘C'class 15|
chcjl‘:: 2 - The Minister of Commerce and
s 1 ’ .
DII class ;g Industry (Shri Morarji Desai): The
S ‘D’ class 1; details of the financial assistance
‘E’ class 21 given to the Government of Bihar for
:(l;, Ei:“ 4 development of sericulture during the
SE’ class fg; 2 . period of the First Five Year Plan and
‘SF class 255 the progress achieved are as follows:—
Particulars of  Amount of Expenditure
Scheme gm:lt upto 31-3-56
sanctioned
Rs, Rs.
1. Establishment of 20,000 The object of the scheme was to educate
dcmo%s- 1358 unecu]t’::;ts on the rational methods of
tretion farm-cum- m culuvation and #i1lk worm rear-
Sruinage, ing. ‘The State Gowtmment surrendered
Rs. 6,311 out of the grant. Upto 30-6-57.
66 discase-free layings were reared ln&
15 oz, of silk was ree
2. Estabhshment of 1,69,600 82 The object of the scheme was to prepare
basic tassar sood 1 e and lup]}:;t basic tassar sced to the tassar
Supply & research rearers. ‘The full grant could not be uti-
Station, Chaubasa, hsed due to delay in scquisition of land
and construction or building.
3 R sation of 67,100 Nil The scheme was not taken up m 1955-56
eri sulk worm seed as sanction was issued only in January,
supply statson, 1956,

No loans were sanctioned.

(a) the total quantity of cement
produced from limestone during the
last two years; and

(b) the total quantity produced
from alternate materials during the
same period?

The Minister of Commerce and
Industry (Shri Morarjl Desal): (a)

Tons
1855 3,873,564
1856 4,225,789

(b) 1955 522,518
1856 702,78
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Director General of Supplies and
Disposals

203, Shri Morarka: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the firms or compames with
which the Directorate General of
Supplies and Disposals has entered
into long-term arrangements for the
supply of stores,

(b) the nature of such arrange-
ments; and

(c) the procedure followed In
entering into such long-term arrange-
ments?

The Minister of Works, Housing
and Supply (Shri K, C, Reddy):
(a) Apart from Rate and Run-
ning Contracts 1 respect of
stores which are 1 common
and regular demand, Ilong-term
arrangements have been entered into
with certain manufacturing firms for
stores, capacity for which 1n the
country 18 usufficient to meet the
entire requirements, and for which
arrangements for regular supply of
raw materials m short supply, parti-
cularly steel and pig iron, have to be
made in advance,. A list of such
important contracts is placed on the
Table. [See Appendix II, annexure
No. 8].

(b) These long-term arrangements
envisage the entire capacity of the
firms being booked for periods rang-
ing from a few months to a few years
for manufacture and supply of stores
at its most economic prices

(t) Such contracts are concluded in
consultation with the Ministry of
Finance and the indentors by negotia-
tions with firms based on their es-
tablished capacity as reported by the
Inspection Wing of the D.GS. & D.
Provision also exists for awarding such
contracts to new-comers if they apply
and subject to inspection authorities
certifying that they possess the capa-
city and ability to manufacture the

26 JULY 1657

Written Answers 5318

Decumentary Films
204, Shri 8. O, Bamania: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) how many films were supplied
to the Ministries of External Affairs,
Defence and Education during 1888-58
and 1856-57;

(b) how many of them were for
external publicity and how many for
internal exhibition;

(¢) whether any cost of films was
charged from any of the Minstries;

(d) if so, how much (Ministry-
wise); and

(e) how the basis of cost is worked
out?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). A statement 1z placed on the
Table of the House [See Appendix II,
annexure No 9]

(c) and (d) The cost of films was
charged from Minstry of External
Affairs only which paid Rs 3,29,822.08.

(e) The cost of prints charged in-
cludes charges for raw stock, process-
ing, spools and cans and an amount to
cover departmental expenditure,

Refugees from East Pakistan

295, Shri 8§ M. Banerjee: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state the
number of displaced persons who have
come to West Bengal from Pakistan
during the period from January, 1957
to June, 19577

The Minister of Rebhabliitation and
Minority Affairs (Shri Mehr Chand
Khanna): 6,781.

of persons employed through Em-
ployment Exchanges in the first yaar
of the Becond Five Yoar Plan?
The Deputy Minister for Labeur
(Shri Abid Al): 1,804,608



5319 Written Ampwers
Khadi and Village Industries
Commission

W], Shrimati Parvathi Krishnen:
Will the Mimnister of Commeree and
Industry be pleased to state:

(a) whether any preference 1s beng
given o Scheduled Castes and Sche-
daled Tribes in the matter of filling
a4p of asdminstrative and clerical
vacancies 1n the Central and attached
offices, of the Khadi and Village In-
dustries Commission, and

(b) whether Government have
issued any instructions to the Village
and Khad: Industries Commission in
this connection”

The Minister of Commerce and
Industry (Shri Morarji Desai): (a)
and (b) Yes, Sir

Development of Coltage Industries
in OP,

298. Shn Radhamohan Bingh, Will
the Minister of Commerce and In-
dustry be pleased to state

(a) whether Government are con-
templating to undertake any survey
in the deficat areas of Easterm UP
for establishing or assisting the
Cottage Industries with a wview to

rase the living standard of the people
there and

{(b) if so, when the survey wnll be
undertaken?

The Minister of Commerce and
Indostry (Shri Morarji Desal): (a)
The Government of Uttar Pradesh
have ordered a survey of all districts
in the Siate tn order to assess the
industrial possibilities of each distric*
The deficit areas of Eastern Uttar
Pradezh will be covered by the survev
which will explore the possibilities df
egtablishing cottage industres to
improve the economuc condition of the
people

The Central Silk Board will shortly
be conducting a survey of the eastsrn
districts of Uttar Pradesh for assess-
fog the possibilities of introducing
sericulture.

28 JULY 1957
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(b) The Government of Uttar Pra-
desh ordered the district-wise survey
in November, 1056 Appomntment of-
staff has taken place for the purpose
of this survey, The Central Silk
Board 13 awaiting certaun preliminarcy
information about the climatic condi-
tions of the districts pefore undertak-
mg its proposed survey

Export of Shellac

299, Bhri Raghunath Bingh: Will the
Minister of Commerce and Industry
be pleased to state whether 1t 13 a fact
that India 1s losing foreign markets

fer Shellac to othgr countries espe-
cially Thaland?

The Minister of Commerce and
Industry (Shri Morarji Desai): Com-
parative figures of exports of shellac
by India and Thailand are not avail-
able for all destinations But in the
case of USA, one of our prinepal
markets, Thalland’s crude lac s
known to have made a considerable
headway, as the floor wax industry m
USA, which 13 the mawn consumer
of lac, 13 reported to have evolved a
new product called refined bleached
shelac which can only be made from
crude lac and not from shellac

There has been a fall in the value of
shellac exported durmng 1956-57 as
compared to the previous year, but
the quantity exported has been on
the increase Thaland's shellac does
not offer serious competition to the
Indian product A statement showing
exports of Indian shellac to varwous
countries during the years 1954-35,
1955-56 and 1956-57 » placed on the
Table of the House [See AppendixIl,
annexure No 10}

Employees Provident Fund
Organisation

300, Bhri E M. Banerjes: Will the
Minister of Labour and Employment
be pleased to state

(a) whether if is a fact that
is no uniformity of scales of pay
allowances and service conditions

2if
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the members of the staff of the Em-
ployess Provident Fund Organisation
throughsut India; and

(b) if so, the reasons therefor?

The Deputy Minister of Labour
(8hri Abld Al): (a) Yes; while the
Central Office and the Delhi Regicnal
Office follow Central Scales, the He-
gional offices follow State Scales

(b) The Employees Provident Fund
Scheme visualised decentralisation of
the Employees’ Provident Fund aa
ministration. In view of this, State
scales were adopted in respect of the
regional offices.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Taranacar Teazw Corrmsron
12 hra,

Shri Tantia (Sikar) Sir, Under

Rule 197 of the Rules of Procedure,
1 beg to call the sttention of the
Minister of Railways to the following
matter of urgent pubhic importance
and I request that he may take a
statement thereon —

“Tatanagar Train collision on
the night of the 23rd July, 1957"

The Minister of Rallways (Shri
Jagjivan Ram): Sir, in continustian
of the statement I made yesterday
with regard to the colliszon that took
place on the night of 23-7-57 just out-
side the Down outer signal of Tata-
nagar between Gua-Tata passenger
and 304 Down Hazaribagh-Ranchi-
Howrah Express running on the
Adityapur-Tatanagar section, the
latest information shows that a total
of 80 passengers were injured, out of
whom five were serzously injured. In
addition to the relief train from
Chakradharpur, the District Headquar-
ters, which arrived the site of the
accident at 0-20 hours on 24-7-87, a
special train with the General Mana-
ger and other principal officers arriv-

engine was burning at that ttme The
exact cause of the collision 153 under
enquiry by the Government Inspector
of Railways, who has started hus sta-
tutory enqury at on the
24th instant, which 1s still continuing.
Normal double line working has been
introduced at 1115 hours on 24-7-57

FOREIGN EXCHANGE REGULA-
TION (AMENDMENT) BILL*

The Deputy Minister of Finance
(Shri B. B. Bhagat): ‘Sir, I beg to
move for leave to introduce a Bill
further to amend the Foreign FEx-
change Regulation Act, 1947”

Mr Speaker The question is
“That leave be granted to intro-

duce a Bull further to amend the

Fluw" g Exchange Regulation Act,

The motion was adopted.
Shri B, B. Bhagat: Sir, I introduce
the Bill

*Published in the Gazette of India Extrsordinary Part II-Section 3, dated

26-7-57, pp 32334
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RE: QUESTION OF PRIVILEGE
8hri V, Raju (Visakhapatoam) Mr,

Mr Speaker: Order, order The hon

referred it under rule
Committee for their opinion and
report I have intimated to the hon

and, therefore, he ought not to ramse
it There are, under the rules, provi-
sions for gmving consent by the
Speaker before certmun matters are
brought before the House

1 am noticing a tendency on the
part of some Members that notwith-

get up and make reference to it 1
will take serious notice of this as a
contravention of the order of the
Speaker They consider that, auto-
matically when some motion 13 given,
notwithstanding the rules and not-
withstanding the fact that the Speaker

merely 2 dummy here receiving every

SBhri V, Raju: I do not koew
whether you mformed the House that
you have gsent the matter to the Rules
Commuttee

Mr Speaker. I need not say all that,

Shri V, Raju: Mr Speaker, you
have sent the paper to the Rules
Committee

Mr, Speaker. Order, order 1 with-
hold my consent to bring the motion
and I am not satisfled that It 1 a
matter of privilege at all

Shri V. Raju: But that 15 not the
wnformation given o me by your
staff, The staff members came and
told me that you had already sent the
motion to the Prnivileges Commuttes.
That means you have allowed the
moben, Therefore, if you have sent
it to the Privileges Comnuttee, you
should inform the House that you
have referred it to the Pnvileges
Commuttee

Mr. Speaker: The hon Member will
kindly read the rules Matters are
allowed to be raised in the House in
which case they can be sent to the
Privileges Commuttee Independently,
however, if the Speaker has

doubts, he can refer, for lus
information, certain matters

i%

The matter in substance 18 this,
received a telegram that one hon.
Member was arrested. He sent me a
telegram that he was not produced
before the Magistrate within less than
24 hours

Shri V. Baju: For fourteen days.

Mr., Speaker: Let it be 50 Under
the rules or, generally under the law,
whether 1n England or here, no ex-
ception or no special privilege
attaches to the Member merely
because the matter 15 reported fo the
House He can go to the Supreme
Court or if it iz an illegal arrest, 1o
any other Court competent to deal
with the matter. According to the
Fundamental Rights of our Comstitu-
tion, he has no special Fundamental
Rights as a Member All that has to

L]
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{Mr, Speaker]

be done by the Magstrate is to wnti-
mate the House so as to put it on
notice regarding the inconveniences,
it any, that is caused to the House.
No more privilege arises, 1 did not
want to commut myself in regard to
this position though I am clear about
this matter, The hon Member has
forced me to say s0 1 wanted to
guard, in exceptional circumstances,
the safety of the Members of this
House. But, this is the way in which
the hon. Members make it impossible
for me to give them some guarantees;
notwithstanding there 18 no such pro-
vision under the ordinary law, 1
would like to stretch it and establish
a convention But, this 1s the result
of what the hon Member has done

So far as this matter 15 concerned,
1 refuse to give my consent 1 did
refuse to give my consent

Shri V. Raju: I do respect the Chair,
The staff come and tell me a particular
position and you take a different
posiion, Whom am I to accept or
believe? 1 was told that it had been
sent to the Privileges Committee but
you say that it has been sent to the
Rules Committee How am 1 res-
ponsible for any disrespect to the
Chair when the staf members come
and tell me that you have already
sent 1t to the Privileges Committee

Mr, Speaker: Even if 1t has been
sent to the Prnivileges Committee
under rule 227, I do not allow the hon
Member to raise 1t here (Interrup-
twms) Even after a]l these, if he
wants to disobey, he wnll take the
consequences of disobeying the Chair,
The House will now resume further
discussion of the Demands for Grants
relating to the Mimstry of Education
and Scientific Research, Out of four
hours allotted for the Demands of ths
Ministry, one hour has already been
avalled of and three hours now
remain Ten more minutes have been
taken in this discussion in the
House....

Shr! V. Rajn: The officers come and
tell me.

Mr, Speaker: The business
work of this House ocught not
interrupted like this; it ought
be interrupted except on a
which I allow to be brought
the House, It 13 open to me
consider it i1n my Chamber and not
allow a particular motion to be
brought. In that case, the hon, Mem-
bers can come to my Chamber aad
convince me that it should be brought
and then 1 will bring 1t before the
House They have no right to inter-
rupt the proceedings of the House. 1
have been noticing it That is why,
special rules have been provided for.

-1
88E§§:§

If I am m the wrong, I will cer-
tainly change and I will consent to it.
I am not going to allow this 10 be
brought up before the House though
I was informed that he was going to
raise it, notwithstanding the fact that
I was not allowing him to bring 1t
(Interruptions) Order, order, The
hon Member will kindly read the
rules Let the mattcr end here,

DEMANDS FOR GRANTS—Contd

MiNisTRY oF EDUCATION AND SCIENTIFIC
RESEARCH

Mr Speaker The List of Selected
Cut Motions rclating to the Demands
of this Ministry has already been
circulated to Members on the 25th
July, 1957 I shall ask Members
to move these cut motions subject to
their being 'otherwue admussible,

How much time would the non
Minister require for reply”?

The Minister of State in the Minis-
try of Education and Solentific Re-
search (Dr. K. L, Shrimalf): I will
need at least half an hour,

Mr, Speaker: The debate should
conclude at 3 r.m. today. 8o, I will
call upon the Minister of Rdueation
and Scientific Research to reply to
the debate at 2-30 p.r.
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cut motion mumbers are as
;=

Demand No, of Cut
Na. Motion
13 588, 651,

14 §87, 85, 588s.
18 240, 241,

1 3, 590, 501, 86 to 68, 593, 594,
898, 608, 610 to 614,

Policy in regard to promotion of tech-
nical education

Shri Vasadevan Nalr (Thiruvella):
1 beg to move:

“That the demand under the
head ‘Ministry of Education and
Scientific Research’ be reduced
to Re. 1.”

Inordinate delay in sanctioning the
grant of house rent allowance and city
sllowance to employees of the Indian
Association for the Cultivation of

Science at Jadavpur m Calcutta.

Shri Sadhan Gupta (Calcutta-East):
1 beg to move:

“That the demand wunder the
head Ministry of Educstion and
Scientific Research’ be reduced
by Rs. 100.”

Dlscrimination in the case of certain
areas and Provinces

Shri’ Vasudevan Nair: I beg to
move:

“That the demand under the

'?n':ﬂl::\ﬂhleolow‘ be reduced to

Centvalisetion of archaeology and
neglect of Orissa ancient monuments.

Shri Supakar (Sambalpur): I beg
to mowe:

m-tmm under the
head ‘Archaeclogy’ be reduced by
Rs. 1007
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Pepairs, maintenance and upkeep of
monuments in Madras State

Shrl Tangamani (Madurai): I beg
to move:

“That the demand under the
head ‘Archaeclogy’ be reduced by
Rs. 100"

Failure to carry out proper Geologicsl
Survey in the Southern States of India.

Shri Sampath (Namakhal): I beg
to move:

“That the demand under the
head ‘Geological BSurvey’ be
reduced by Rs. 100.”
Desirability of conducting archaeologi-
cal exploration in eastern coasts of

Tamilnad

Bhri Sampath: I beg to move:

“That the demand under the
head ‘Geological Survey’ be
reduced by Rs. 100.”

Educational policy of the Indian Gow-~
ernment

Shri B. Dasgupta (Purulia):
to move:

“*That the demand under the

bead ‘Education® be reduced to
Re. 1.

I beg

Lack of any well defined principle in
the distribution of grants to the States

Shrl Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced %o
Re. 1.7

Encouraging Public Schools.
Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced %o
Re. 1.”

Necessity of introducing free ond

compulsory education in selected areas
Shri Supakar: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100.”
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Policy regerding technical education

Shri Supakar: I beg to move:

“That the demand under the
head 'Education’ be reduced by
Rs, 100"

National Book Trust
Shri Bupakar: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Ra. 100

Scheme for giving relief to educated
unemployed
Shri Vasudevan Nair: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100"

Question of a uniform pay scale for
primary teachers
Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100"

Problem of bettering the service con-
ditions of teachers

Shri Vasudevan Nair: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100"

More grants for Kergla State to
convert some of the arts colleges into
technical institutions

Sbri Vasundevan Nair: I beg to move:
“That the demand under the
head ‘Education’ be reduced by
Rs. 100."

Inadequate grants sanctioned to
Madras State for Primary Education
Shri Tangamani: I beg to move:
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Grants somctioned to Stste Govern.
ments for enhancing primary teachery’

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Education’ be reduced by
Rs. 100.”

Failure to provide education for han-
dicapped and juvenile delinquents
Shri Tangamani: I beg to move:

“That the demand under the
head 'Education’ be reduced by
Rs. 100."

Working of Sahitya Akademi
Shri Tangamani: I beg to move:
“That the demand under the

head ‘Education’ be reduced by
Rs. 100.”

Delay by Sahitya Akademi in bring-
ing Tamil translation of Arabic Fable
‘1001 Nights’

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Education’ be reduced
Rs. 100.”

Shri Bimal Ghose (Barrackpore):
So, thig subject should close at 18.18
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[Shri Thimmaiah]
why these amounts are delayed, why
" they are paid after the examinations
are over. I want him to look into
. this matter, particularly, and set right
things.

As far as discipline of students in
this country is concerned, I think the
standard is going down. I beg to
submit that the Bhonsle National
Discipline Scheme must be given due
consideration by the Government.
This National Discipline Scheme must
be introduced in every part of this
.country. There should be a proper
organisation to see that it is intro-
duced in every school and college in
this country, so that the students
may be kept in good discipline and
they may grow as good citizens of
the country. Sufficient financial aid
must be given for the introduction of
the scheme in all schools and colleges.
I know the Minister has, already

got this scheme in his mind, because-

the Ministry has sanctioned about
Rs. 7 lakhs for the introduction of this
National Discipline Scheme. I would
request him to see that necessary
amount is allotted, so that this
scheme may be introduced through-
out the country.

About this development of Hindi, I
understand from the figures here that
non-Hindi areas, where Hindi has not
yvet been developed, where Hindi is
not the mother-tongue, have been
given less amounts than areas where
Hindi is the regional language. This
is not correct. I submit that non-
* Hindi areas, particularly the south,
should be given larger sums of money
for the development of Hindi. There
are various organisations working in
these parts for the development of
Hindi, and these organisations ' must
be given sufficient sums of money to
enable them to earry on their work.
The Government should also ask for
a_report from them every year to see
how far the money given has been
well spent and how far Hindi has
developed in those areas. I hope the
Minister will take interest to see that
proper encouragement is given to the
southern parts of the country for the
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development of Hindi, because Hindi
is not a regional language in those
parts, and thus see that Hindi is

spread throughout thg country as early
as possible.

Every year a dozen students belong-
ing to the Scheduled Castes, Schedul-
ed Tribes and Backward Classes are’
sent to foreign countries under the
foreign scholarship scheme. I am at
a loss to know whether they have
made proper use of these scholar-
ships, whether they have been success-
ful in the examinations in foreign
countries. I also do not know whe-
ther after their return they are given
appointments here or not. I would
request the Minister to_tell us what
their fate is after they return from
foreign countries on completion of
their education. '

In this connection I would like to
point out that only 12 students from
these backward classes are sent every
year. I submit that in™all other
schemes of foreign scholarships, no
backward class students or Scheduled
Castes students are generally select-
ed to go abroad for education. There-

fore, I request the Minister kindly to

see that the number of studentg sent
abroad among these three categories
of backward classes may be increased
and that every year that number must
be doubled, so that a large number of
students may have the benefit of
foreign education from this country.

Lastly, I come to the educated un-
employment scheme. I understand
that this scheme is meant only to
give "some appointments to primary
school teachers. I do not know how
many of the Scheduled. Castes people
have been benefited by this educated
unemployment. I request the hon.
Minister to see that the educated
Scheduled
Castes people are also benefited under
this scheme, because I am aware that
in my State no Scheduled Castes
people have been benefited, as far as
this scheme is concerned. So, I
request the hon. Minister to see that
these people are also benefited.
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-Dr. K. B. Menon (Badagara): Mr.
Speaker, T have moved a cut motion
in order to discuss the Government of
India’s policy on education. It may
be more correct to say that the motion
is to discuss the lack of policy on edu-
cation on the part of the Government
of India. Even the system of educa-
tion for primary =and secondary

schools officially accepted by the Gov-

ernment namely, the basic system of
education is implemented both by the
Central Government and the State
Government in a half-hearted and
halting manner. The new schools that
are opened in many of the States are
not basic schools. In some of the
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States, they are even going back on
their basic system of education. I
understand that the Delhi District
Board has submitted 8 memorandum to
the Government of India seek-
ing permussion to go back to
the old system A little misleading
is the statement recently made by 8ir
J C Ghose, Education Member of the
Phanning Commission, a statement
made two weeks back 1n Poona, in
which he says that perhaps the time
has come to forget the artificial dis-
tinction between basic and non-basic
system of schools Personally, 1 wel-
come that statement, for, I feel that
that 15 a very realistic appreciation of
the existing situation that is obtaiming
here today

Mr. Speaker: May I interrupt the
hon Member for a minute? 1 find the
names of as many as 20 hon Members
here 1n my list Some more are
coming I thought of calling the
Minister to reply at 230 or 245 He
wanted half an hour So far as Pn-
vate Members' Bills are concerned, I
find there are some Bills for intro-
duction That won't take more than
two or three munutes They can be
introduced For consideration, there
are three Bills Two hon Members
have sent intimation to the Secretary
that they won't be present here
Therefore, those Bills won't be taken
up To Shr1 Jhulan Smha's Bill, only
one hour has been allotted Thus, out
of 2} hours allotted for Private Mem-
ber<’ Bills, only 14 hours will be taken
If the House agrees, we can allot
another 1} hours for this discussion

Some Hon. Members: Yes

Mr. Speaker: I think this 1s also an
mmportant discussion I will extend it
<o that we shall push the Private
Member<' Bills by 1} hours So far
as introduction 18 concerned, at that
time, I will give three or four
mnutes That is an easy matter 1
will take up conmderation of Pnivate
Members® Bills last after this is dis-
posed of The hon Minister will be
called at 345 to reply Will that be
all nght”

Dr. K. L. Shrimal: I am in your
hands
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Shri Jhulan Siaka (Siwan): I the
introduction of the Bills also could be
taken up at 418°

Mr. Speaker: Introduction, I will
dispose of at 318

Shri Jhulan Sinha: It will be con-
venuent if the introduction could also
be taken up at 416, simultaneously.
I have a Bill for introduction also.

Mr. Speaker: All right Private
Members' Business will start at 4.15

Dr. K. B. Menon: I was discusang
the basic system of education The
system of education that is oblaining
todsy 1n our country is by and large
the system that we inherited from the
British, a system that 15 nesither typi-
cally British nor tolerably Indian We
were very critical about that system
But, when we became free, when we
could devise a new system more suit-
able to the changing conditions of our
infant democracy, we have failed to
do s0o We have, on the other hand
tinkered with the British system and
in that tinkening we have brought the
educational system into confusion and
thaos

Ont reason for this confusion and
thaos 1n education 1s the too early
decentralisation of education I am
not against decentralisation of educa-
tion T accept the principle But, 1
wish to submit that decentralisation
Pre-supposes a fairly high standard of
development and effictency m the
States, which 15 not there The result
1s that with every change m the Mins-
try in the States, which 1n some States
v rather frequent, there i1s a change
in the system and policy of education
Very often, since we are not much
Mmatured 1n politics Polities also is
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Shri Punnoose (Ambalapuzha): On
a point of order. Can an hon. Mem-
ber raise sorthething that is within the
possession of a local legislature? There
are certain Bills now in the Kerala
legislature. Is it proper that the Mem-
ber can discuss that specific matter in
this House?

Shri Bimal Ghose: That was not
what the hon. Member was saying.
He was elaborating on the educational
policy of the Government of India and
jncidentally referred as to how that
policy is affected if a certain line is
not taken by the States. That was his
point of view.

Shri Punnoose: Point of view is all
right. He specifically said that two
Bills are on the anvil in Kerala State.

Shri Bimal Ghose: He was just
referring to it.
1

Dr. K. B, Menon: May I just submit
that I do not understand why the
Communist Party should be so sensi-
tive?

Shri Easwara Iyer (Trivandrum): It
is not a question of sensitiveness. It
is a matter under consideration by the
State legislature.

Shri Punnoose: It is not being sensi-
tive, only sensible.

Dr. K. B. Menon: When I state a
point, I must be allowed to illustrate
it by what is going on in the different
States, and that is the reason why I
referred to the Bill tHat is on the
anvil in Kerala State.

Mr. Speaker: I can only say this

much. If there is a Bill before a local .

legislature, is it not open to the public

—I am not talking of this House—.-

to criticise it?
An Hon. Member: Sure, sure,

Mr. Speaker: Any number of
associations can hold meetings’ protest-
ng against that Bill. %

Shri Vasudevan Nair: And suppoi‘t-
ing the Bill also.
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Mr. Speaker: If it is supporting,
nobody will object. Supperting or
opposing, it is open to the general
public. As a matter of fact, it is
intended that it ought to be done.

- Now, the only difference is whether

we in this House can do so. I will
not allow the conduct of any Minister
to be brought in question here or the
conduct of a Governor, or the Govern-
ment of any particular State. They
are not here to explain. But when it
is available to the public and it is a
related matter—irrelevance I will not
allow—over which this House also has
concurrent jurisdiction, in some cases,
joint over-all jurisdiction, and is
spending a lot of money, there is no
harm in referring to it without say-
ing this party is wrong or that party
is wrong. Whichever might be the
party, if the people pufithem into
office, they are entitled to be in saddle
and carry on. We can only criticise the
policy and not the persons involved
in it.

Dr. K. B. Menon: Thank you, Sir.

I am against Government’s mono-
poly on education. I feel that that
end would be injecting totalitarianism
into education. I am for lifting edu-
cation above party politics.

There is I understand =a publie
service recruitment board in Kashmir
for the selection of students for the
universities in India. I feel that this
also would be an interference with the
free flow of students into the various
universities and that it is likely to
interfere with the selection of students
on the score of merit. I also feel that
however carefully the selection of the
personnel of the board may be, influ-
ences like such as sectionalism and
communalism and politics are likely
to interfere with such selection.

The second reason why there is
chaos and confusion in education is
that we have been rather unbalanced
in our approach to. the problem of
languages. This problem has been
underscored by the redistribution of
States om the basis of language, and
every State today naturally wants to
have the local language as the
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medium of instruction in the primary
and secondary schools This is causing
considerable inconvenience to those
parents who are shifted or transferred
from one State to another, especially
the Central Government employees,
and their children are stranded. There
15 also another handicap arising from
it. Because English 1s slowed down
m the primary and the secondary
stages, students, when they go up to
the university where the medium of
instruction 1s English, are not able to
follow lectures in English 1 feel that
50 per cent of the students m uni-
versities are not able to follow lec-
tures in English

I have so far stated the reasons for
the confusion 1 must now analyse
the results of the confusion

I submit that one disastrous conse-
quence of this chaos and confusion m
education has been the lowering of
the quality of education, the gqualhty
of teaching and the quality of students
that come out of our schools and uni-
versittes 1 am sure 1 would not be
expected to quote chapter and verse
in order to substantiate my statement,
for I believe that it 13 generally
accepted that the standard of students
coming out of our high schools and
unuversities today 15 below par This
has been voiced by many a public
service commssion, and some of them
have even gone on record. I believe
the public service commissions of
Madras and UP have expressed theiwr
dissatisfaction on this i1ssue We have
also heard it voiced on many plat-
forms, at the convocation lectures by
eminent educationists and eminent
public men

Another disastrous consequence has
been the imbalance that it has brought
about in the labour market by the
increasing influx of education men
into the labour fleld. In this connee-
tion I would like to invite the atten-
tion of the House to the report pub-
hished by the Planning Commussion,
popularly known as Menon's report.
In that report Mr. Menon points out
that by 1960 there would be 20 lakhs
of educated young men seeking em-
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ployment. Analysing
which I have no time
that by 1980-61 would be
5.5 lakhs of educated unemployed
this country. That certainly is not
very alarming figure, but I woul
to point out the fallacy in that
clusion because he analyses the
tion defiming educated men as those
who have graduated from high schools
and universities I would like to sub-
rut that we have to extend the defini-
tion of educated to thoze persons also
who have entered the portals of the
high school, that is who have gons
up to the ninth standard. If we also
take into consideration the large drop-
outs during and m between the high
school classes 1 am quite sure
Mr Menon’s figures would not only
be doubled, thev may even be trebled
or quadrupled The position of the
educated unemployed, particularly in
those places where literacy is fairly
high, as in Kerala for example, is
rather alarming It is alarming
because when the educated adolescent
and youngsters are made to walk the
streets, they become the spearhead of
anti-social activities,

I would Iike to conclude my shart
talk by making a few subnussions to
Government on this subject The Con-
stitution has placed a target before
the Government, which is to be realis-
ed by 1960 I am sure that that target
will not be realised in 1970 or even
1n 1980, unless we have a more dyna-
mic programme which 15 1mplement-
ed with greater vigour My sub-
mission to Government is that there
should be no student, boy or girl
below the age of fourteen plus, outside
schools, during a fixed period The
Central Government should also fix
an annual quota which the State
Government should fill every year,
I am inchined even to suggest
that if the State Governments plead
financial difficulties to implement the
programme, then the Centre should
be m a position to subsidise the States,
for it is so very important,

M:mnﬂlumlﬂontoam.
ment 15 that fourteen plus should be
the terminal age for general educe-

g
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done, and if there 1s careful co-ordi-
nation and co-operation between the
Education Department and the Depart-
aents of Industry and Labour, I am
quite sure that instead of the child
chasing the jobs, the jobs will be
<hasing the chuld. That may be too
rosy a picture to paint, but I am per-
dectly sure that if Government have a
plan, and 1f there is that co-ordination
and co-operation which I suggested, 1t
will not be difficult to implement.

There 15 jJust one other suggestion
that I wish to make, and that 1s about
the umiversities There should be a
certain umiforrmty of standards be-
tween the different universities, for 1t
should be made easy for a student
from one university to go to another
university As it 1s, each university
thinks that its teaching 1s the best, and
its standards are the highest. But if
there 1s a classification of universities,
and 1if there 18 a grading of universi-
ties by Government, I am quite sure
that 1t will be easy for students from
one university to go to another This
is necessary, especially at this stage,
for a shuffing and reshuffing of stu-
dents 1n different States m the various
universities of India will help to create
that umity which is so necessary at
this stage of our development

Mr. Speaker: In view of the fact that
a large number of Members are
desirous of taking pert in the debate,
hon. Members may confine their re-
marks to ten Tmnutes each. Of course,
in exceptional cases, one or two more
minutes may be given.

I dhall call hon. Members in the
“following order, so that they may be
Present in the House when their
Tnames are called. The order is as
follows:—8Bhrimati Uma Nehru, Shri

Shrimati Subhadra

Joshi, Shri Sampath of D.M.K.—those

Sucple bave been complaining that
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they have not been given a chance,
but they are not m their seats—

ghri Dasgupta of the United Pro-

ve Party, Shri Thanu Pillai,

Shrt Mulchand Dube, and Shri Sarjoo
Pardey

shri M. K. Ghosh (Jamshedpur):
May I have a _chance to speak?

Mr. Speaker: I have not exhaust-
ed the number Let these eight Mem-
bers speak, and then we shall see.

ghri Shankarafya (Mysore): Yes-
terday, some of us had sent some
names.

Mr. Bpeaker: They are also here.

An Hon. Member: They are in the
wasting list,

Mr. Speaker: If they do not get an
opportunity on these Demands for
Grents, they can speak on some
others.

WAt AT AYE (FATY) © AT
A | gk fowr s § A
ot IwfY ¥ § 1 oW g% 7 9 Wl
& Pt 2wt ar g sy g fe
3q A w0w oo wfqew W faoy
ey f Tk | few gk e
F o waw 7 § f #f a1 oo
fifar ama, §¥ & aoi g fe e
« afw W &, o ¥ fear
it Y | WT W T AT o A
frT e W feiizw W 2w gy
7 T AET o g7 OF FATT WY o
W I TY AW F
of WX & 1 o Xy WY W X AW W
gt wraT § A e gar & fe st
T DT N 2w Ao Far
wf =@ o § 7 g F W P |
O WU g0 BT o ¥ ww A afee wic
FATd QI ¢ I WY W { o .
AT e «r, oY s ww aw At g 3 1
g~ ay ¥ sulifwat gl &fiesr 2 wwy
ol 7€ 1
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#re 1 5T vt g 98T ¥ A W
WE AT € § F ymar § Wi wg
ST &7 wgaT §, aY 9§ € 3@
a0 At v € g ¥ wifie
A ag §: 77 9 F AR ¥ TN
g 1 # swwd g fe Ifew gy
W @y fafegt & aned ot dnf
A w7 e W a0 e
fregper ot ¥ wrfed 1 Shwr ooft 3wk
T g A e W g W
tud { av aft e gl @ 1 el
¢ f& fafaet ama 77 w2 fe ag &
RLE W qwen §, 9T § anwet g e
TR W1 47 § fR g e avg O o
dax w2, W s Fa ) 7 w2 afew
Rz ¥ I ¥ fronie @1 wg, i
W ¥ IR Y Wl § 1 TRy FEw
o g w1 A § 3 o qwrs Efr §)
o forg q ag et & s aw gpde
& A ffY §f wfeg. 719 £ 9 T
TR TR g T A AU 6 TE
T wifgw o

T AR ag A I« ¢ fw gl
firerr o &Y ag gfrenf &wxe o O
wifge, og 25t fis fesft Swte g
e & 91 fedi 7 o9 | wT 3o
ug § fr 7€ w1 71 wrer § 1 e Fdlt
ot ez 7 ¥ Aifud 1 F o 2 ¥
TN g, WAy Ay Iw d
fory fvawd sar€ amft § 1 o Wt
Ty oW Y T AY  fea o @
weefy g€ ST &, A1 e Fegr et 0

Y €% A forer F g ST W K |

gaeT ARAT W GoNA W gAY wTHA
& ¥ fiefr v St wiw A g 1oy
ot s fred Y AW g
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fadk fedt o are Y ¥ 1 TrEwTr
&M & wicor fedt oY wer Foraefi
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# AT et § for ag ¥ ¥ W feret
Y ¥ aft wareravel) vt e ag g
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AT ATA o &Y W 1 w7 oA fager
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W &Y areey e ot v o
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a6k oy W} o okt Iw Y iy
wRG oY g wrwer Qo 1 el o o
wie stibolt ft | ey xe ¥ ay
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w1 3% g & Frafor war & ar swer
afret ag ¢ & are off forar st xag
wx ferm fafea grir § ar sro ¥
Gafawe € wraw & 3g et & e
qrqw & F wre wiT OF € & frar
WA WF A TN TR ¥ X
g av srgfieay, Faferr §t 9 § 1 gfire
<% a¢ grdy fafordy &t amer T &
afgq |

quee QAN At Iy Ieh
T QIR LT F g1 9 O ofew
uTh Ay W FE 1 W TN gl
Sfre ST gy T AR AL

o wa & ol awltlg I e d
g ¢ fx el e dferd wgat &
Sred o gy | T g
wau § s & wred owr e aft
wrwwh | ¥ qwrft ¥ fe ww & gt
wy ax § fs or 10w A & g
T st fear wrd 1« oy wpw fe o
o v & for § ot 2w
st fos ot Qo 1 & wrwely § B
QT RueY e B oy 7 Wt wgen
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facgm fam femudft &0 & 1 W@ F
g ¥ g s {1 A g
=§Y wrar fs o7 Wt £ a7 S 1w e
T gl o far @ W) WA F W
were &t § §1 A4y AR A A 7 v
g & e gr g ¥ wek T o0 At
e 1 & wra g e o ool fafredt
ferr w0l o

X gt wrgdh § fs vaw) arc wafenY
& W Y frar @ wd Wy wRA frr
& wd WK AF fag I gorw faedt
g & o wow gy F Froly o 1
wrght g fo Tex & avs ¥ ¥w F an
s 9K A AT )@ afe gaet
e &Y fe fow ag & T Y
wfee | g7 TS Qv AN § qw A
aowlt wolt § afet du SO qufew
g W g @ WY w W
faart At A 1 g e i
el oydwr w soh wiigg smerd
Tgau ot o wwed solt wigg:
B W wifeg fe qodt o ot ¥ e
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[sfroveft T Agge)-

«, TEHT ¥ TEAY ¥ wefedt ¥ age oqrar
i | 9T g arat 9T e fgar
ordrt &Y g6 g0 av § fr fafrt
I e T off § v www g

Shri Ramakrishnan (Pollachi): Mr.
Deputy-Speaker, Sir, 1 am a new
Member of Parliament, and as Princi-
pal of an engineering college, I would
like to confine my remarks to techni-
cal education.

In 1956, an assessment was made of
the requirements of engineering per-
sonnel in the country, both for the
public sector and for the private sector.
1 beg to submit that that assessment
was very conservative in its estimate,
Even though the estimate was only for
1,800 graduates and 8,000 diploma-
holders, the Committee had recom-
mended 2,045 graduates and 6,225
diploma-holders. But with the grow-
ing demand of the country, even this
requirement will fall short of the
demand. I request the Ministry to
make periodical assessments and also
try to enhance the supply of engineers
to fulfil our Second Five Year Plan.

The Committee also went into the
question of engineering colleges. There
was a great imbalance in the location
of engineering colleges. They have
suggested 18 new colleges to be put
up; they have also suggested the loca-
tion of all these colleges. But this
location would probably be confined
to government colleges, and any
private donors who are willing to put
up colleges would be given ample
chance to decide on their own loca-
tions. In this way, I believe many
people would probably come forward
with substantial amounts of donation
te contribute to engineering education.

I would like to point out that for
the existing engineering colleges, the
grant that had been given was 2/3rd
by the Central Government for non-
recurring expenditure, 1/6th by the
State and 1/6th by the donor. Since
then, this has been revised to 50 per
cent. by the Central Government, 25
uromtbrtheShuGWmentmd
25 per cent. by the donor. If the pre-

vious proportion was maintained,
namely, 2/3rd by the Central Govern-
ment, 1/6th by the State Government
and 1/6th by the donor, the chances
of many donors coming forward to
Put up engineering colleges would be
brighter. There are many difficulties
in putting up Engineering colleges.
The main difficulty is, there Is not
enough personnel for teaching.

I would also like to point out in this
connection that the pay-scales of the
teaching personnel in the Engineering
colleges are considerably lower com-
pared to the pay-scales of people in
government services or in the private
sector. So, it is very unattractive
especially for a competent engineer to
g0 into the teaching profession. I beg
to submit that the pay-scales may be
raised and 50 per cent. of the increase
in pay should be borne by the Central
Government which has to give the
incentive either to the State Govern-
ments or to the private donor. I may
point out that a man goes into the
teaching profession not just merely for
the pay. There is also a dignity
attached to the profession, especially
80 in Engineering colleges. If you see
& Professor of the Massachussets Insti-
tute of Technology, you will find that
he is an honoured man in his own
profession and the Government even
recognises him as such and he is put
on a number of governmental com-
mittees to give advice to Government
on different measures that are under-
taken. Are our Government also
thinking of taking professors who are
outetanding in their own fields in some
governmental committees so that their
advice can also be utilised usetully?

Universities not to maintain one as

Professor unless he is an outs

man in his own fleld. To thst extent,

the Professor has to make substantin}
field he
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Professor has no touch with the indus-
fry as such and he is not called upon
as a consultant. I would suggest that
the colleges may be provided with
facilities to do substantial industrial
research so that they can utilise the
knowledge to the best advantage also
to the growth of our industry.

I would like to make an observation
on the type of examinations that are
conducted in Engineering colleges, I
was asked to prepare a paper for the
second year B.E. of the Madras Uni-
versity. I found the practice has been
to select questions from published
books and the students can very well
judge what kinds of questions are
likely to be asked and they prepare
only answers to those questions. So,
in our Engineering colleges there is no
initiative for the student. Apart from
passing the examinations, he does not
think of learning anything. So, I sug-
gest that some revision of the exami-
nations should be thought of. A pro-
per assessment of the students can be
made only by the teacher who teaches
them. Sufficient assessment should be
given to the classwork eof the student.
Oral examinations also should be
instituted. The student can be asked
to write a paper on any subject in his
own field so that he can present the
paper before a committee of Engineers
or to his Professors, He can thus gain
some confidence in the field in which
he is trying to specialise.

1 approve of the present policy of
the Government of India in trying to
meet the demands for engineers. They
.have enhanced by 20 per cent. the
intake of all the Engineering colleges
that are operating today. They have
started now the pre-professional and
made the course 5 years instead of
4 years. In actual practice, we found
that the students who had been taken
after the Intermediate examination
were very raw. This has facilitated
in giving a sort of orientation to the
student before he actually joins the
college. To that extent, I think, our
Engineering colleges would turn out
better engineers than we have done in
the past.
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I have heard many complamts that
there has been a rapid expansion in
the Engineering colleges and that we
have watered down the courses so
muéh so the quality has suffered. I
do not agree with this. As far as my
knowledge goes, the engineers that are
befag produced in this country are
good men. The only defect in them
is that they are worried more about
examinations.

Shri V. P. Nayar (Quilon): Are they
good men only or are they good engi-
neers also?

Shri Ramaktishnan: Engineers.
Their quality has not suffered at all.

1 would like o suggest that all the
equipment available in the Engineer-
ing colleges have not been fully utilis-
ed. Night classes can be conducted,
especially in industrial areas. There
are many young men who would like
to take some course in the Engineering
colleges to further their knowledge of
engineering. I suggest facilities should
be given to those and suitable courses
may also be started so that they can
also have the benefit. Here again, the
question of personnel is involved. As
1 said before, if attractive pays are
offered and if opportunities for widen-
ing their knowledge by providing
facilities for carrying . on research
and chances of Dbeing appointed
as consultants for big companies are
also there, I am sure, we can. attract
enough personnel to the teachmg pro-

- fession.

|AAT GAET S ()
SR WEIR, AR H3 aTfadt 7
ferert fa T & R 7 aga gE FaT
I ATt P G Y A, Hfowr
feawa & ag wot FT A § i g
arqw g & i R & a7 gardy
TR A HIE AT & & 1 g ey
Tt faverr srrg g & ot @ R g
forew & epw @1 9N € fF qra@ gXar
& B sz wroy Bl A Bt &,
fas 3 @it Y, T T e @ T
YT T 95 A §—HL FT Q@
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Py et )

_raredy 351 Q€ |  on werade
Sty o ek §, ooy e A
wwT waw wrfewr & forg wrer wenr
ogw @1 § ) ¥ g ot §, o dpw
AT AT & T 7 wed § 1 @
Wt & aW agr A o7 w8 g
I ¥ wrreht JuAT ff Y, S e
TR asAg e d
TR IR T o § 14 F
o% Efom wr @ 2, W@ 6 aer
wot ¥1 7% fardre ope 7 arferer sama
wTgeT a7 | 3T w3 & geea) § wifae
SR wg T T W agT e v
awr, e agi ag ad gf fe wg a o
% QTETHT G OF JE &, I T,
¥ forg wamr W=t Ty, 9 TR 6
gOaE & i feaw, sty | @
TR § Ty @ 8 ¥, waife sg @
fewrer & fadft v ag v dar gy o€ ot
fis 3w et ® Y =g ¥ o gy,
e v Tl ot wwEr 0

W & e & g faferw
AN & wEt & g AWae 1 agr
e ® dtw, "y, qurw Wi ars
a% T [ § VR W g § W
wig ferlt  wifew v 7 W, g
I & AT Y ) W @A 1 e e
g Wi fr ou & sfery w1 s 3w
Tt 9T 93, @Y ¢ ofcfafod & o
g 9% T WA

W i o §, fr ¥ d g
% &t & aaar fis gF ATy ow g
ferwraa ¥t 7k fir wry i ave o gl
{ fe orodn & @ v wred, Tw ¥ I
1 geafen fny omem, oY SR
waw foar fie ok awiy fedt wie
af oA, afes frmz s AR WR,
™ I w) fawd aron wft ST o gy
¢, wfeq gn o1 & fwunfer off ooy
off s

s Roiisg b @mow
wrada WreTad warn Wt §, /fer
™ twd ¥ e ot oyt ol e &
ww §, I ¥ 2w ¥ eix o # @
v § fr ¥ ww g & fe gr Wl
YR I aw qgw o qrdR ar aft o
fadk oft mff G fie o7 exut & W
derare freint, o W fia o wfior
¥of for, v graw e &
YT T T | I & wITyw F A
ST Wi (% g A o v d e d Wy
5 w8, 3g § f qur =% gem

T aewr oY dgra § a9 grw &,
w{ A1« g6 KT (X T{H GY wA
¢, wrd @ qu T QR ¢, o vy
F ot v § @ ow sgfafare st
% v # oy fir g wwl W W Ay
& qg7 & €, 7% wren § Wi Ow I g
= aw wn § fawd fawr aff
forerarr far o € W@ T
% § qr+ war §, AR wfwre o A
7 qwan gt wg # Forar wren §, gErw @
firar st 1 & ook v wrEdY  fie oew
AT F X F& 7§ A FTT N |

TR Tgt T GNfEfor sy
fafoge § I Y wonaT fie derar
7g § f T TRPT TR W TRy
frar @ #F SYfew #F ) @ #Y g T
T[T TTT I | {6 G Ao
ar mff &, < & gt wwfr § waT ofr
fradt § fe @iy oy frwr s O §
el mff froeft § 1 &Y o wewrx
el § Ao agi gt {8 frow
% fawwT ange fawest § & Wt v
€ wid § 1 v geandf @ ard F forer
yor ¥ ot mes aff § e @
wt # weere o ¥t Ardarly wit ¢
Y arr oY et el Rfier o G
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TORT e wofr § oY dfew  egw
qOAT € vt §, At Shw R
FORTT grar € onfy §, o 2fwr goeTe
ora 3o & F o oy §, oA @ A
et oy = frewd § @ ofr vF Wl
firwrrE 2% &, s wv€ wrw Ay Frerar
& | woee gra e af qeaeh §
] f fredt g aod afc wrw aff @
e § & uy wrew g § fiw oy
T w1 frad & gar agr W Ty
ot 1 g vy Wy § )

wET oy § A wrar ® AR F f g
wgeht § 1 g § e g oy ey
At St s@ sk TR
gwr § 6 woR & ag W aem §
fis ST Y W1 R0 WA it A T T
W wvey wadt &, a1 Y FEl T §
ag % Y Tgr€ IedT | wwE | 7y A
ft ¥t & 1 Qe o1 o) e oy &
Ro-3Y TEH U frQg Y T & fielt
agw # wfes § ord | T |« T W
ot § | TEN O ey wy vy § W o
ag firft gt Avy ® IR N o wvr
won § @Y wg frar o § fe qw o
&, W ", wafeg ag A T feard
oy @t | & ¥ Wi A wg e STy
& fe g QY 3y Y, wafeg ag ey
a# fourf argft | W wE A it
A ®Y L I § @ e o §
it I8 T W wgw & gfeonw §
it fiwr wrer § 1 oE &% q® wER R
wreyT fisar amar § e g ged g
o wyt o §, wip vy & W e,
g ol §, T qpm T e &)
RFr wr w Fepfy avare wy gY e §
% oF ¢ wwrr &7 fred e @A
gt §, T e A wfew ofr St
vt § 1 Qev wft o wifew )

vy fw ey o fedasy @
- ot i ¥y ) iR @ R
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wid §, v e 9 & wrat g /e v
AT A [ GEET R Y wET T%9,
& o et 1 ft axorg w1 oy Y e
& orgr fe & i anfiarer Y we oy iRt
T HTIRY 5T W | g i o gk
ATEET WY 997 ® forg aehr o feg and
& W< Ew & e A s g e
WS T A I foer # P
Y o A W a=Dae Tl
e s YFT 3 ¢ WNRY T BT
I5T % | T AT TF A1 oY o wyfr
* arft wfgd e @ ST In W G qQ@
X BT I5T {E |

& o & gfreedfa § w o
ATEAE TEE 4 ¥ wew g
g oo fam ot § 1 wE A
ag femme Tt § fs W gt fg
A W STAN §T AR T4 g e
§ Y & ot srede R & ¥ oo
& amg, frm g oo fr 1 freeftr
ot 379 g feera Y | wid
]| & aag ft W e gafe
wae g g § O 9g g fag e
oY arer Y ot § o g g e gw
W A faame w3

X YR I9 vy A wgr § forw W
 a¥ g N amwdr g 1 A 7 g e
ST AT AW 7 fedlY Y wromdy frefy §
o v@ wew ¥y firelt § N sredz wgw
woar § 1 g wgr W Anede Afer
oo § | gt § foreer fi o e
a8 & 1 gy 7 A Fererrar o § St
WX g ek s A 38§ | R
Wy avet W g Hidf §, v A
W g A § 1 O sees
vyt § faed F xarr wfy wor gl
[remtin e et R
v Wz wpw i fafeen s wwr
T o | oY T e T, Tt Wt
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. [orereft oy wiet]

Lo e §, R W e 4 1 e
fedreate gt ¢, & e o R 8,
aw o it &, gty o @t &,
wwre o o 9t § 1 o wede
Cedregu ¥ & ffawe o of o 9w
Ty O &% I ST O grer Gt
) T & ST W AT & A AydT
A T ST AW 1 # A
Tt fir gy 9 AN ¥ wret arerrg
T[T W [0 aTeg w7 Wie |« o
AT § 1 T AL wrw A aff gur A
a2 % Ty qur gwr | W o #
WTEEZ &ET BT o B AW WX
& 1 a3 A o oft e g,
w9 §2 ot e §, A9 W yreng
WM ed g RIS W N g I
g Fwite #r a1 § e g For & o,
g daT 3% TR vk A g § 1 7T
WA H W AR § g S e
§ BT JETHT ATH HT WA JASIG
FHT g0 areng B WR AT 1w
w919 OF § TN F Y T
G AT AT AT W B Y AT
& v ¥ré fgama aft Tav Imar § ¢ Iy
e § werEn fea o § 5 0w
TR s T sat R, & A
& qHo To Wk T §, TF & 7 o
we Frk ITdY § ) g AT WX AT
fis foer g § T O T I 7 a1
frg T awg § | T% T T TR A
ww § | Wt 9T AT 8T g W
gt &, forar ®7 g AT v
w7 T AU & Y G TN Y A v
& v St & 1 e AT Ferar A §
g Wt aga T T § 1 g9 N T
afi wqw g f§ oF awwi W W
fwrr it wEwr ST g Agf 5T
IR T ANIS 1R &
T ITAAA § | T WIS TF TN
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EgR w7 ITET gt gt § fre WY
e ft O | wrd wiz et @
vt § e s ge @ T 1 QW
A9 F TR AT TATV W QT ) TR
N " ¥ frg & ve ogw & o it
€ | Tg T WE G AW, ARG AW
fat ®t 27 $T waw aw v g
o7 TATET AWM & g & F § Wi e
AT O eI ot | aat gt | awet
4 8 T wawr fie o ooy
®! areT ¥ Sifewr vy w@r § wcfieg
WTEAT 7 AAANTH BT £ €6 1T oY
¥ § 1@ T ¥ geT T T
foraet fis ao% gaer A Wi T A
fie fewr g & e g WY A s{wrersmr
B B FTH (66T ¥ ETW W W §,
Firelt ¥ s 12 W, MT R AT
W ST & T4ws! 8t N fe goerd
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for o S T G A1 & 1 A & e
o T fr I G T 7 T
91 foFar Wi % *37 5 o9 @ ¥
fererr wfed fie fwamr o= Wi ey
£ | & Tawdt g fs ST T X W
#&t a1 fw & a7 w1 T T Y Afew
ZT & 7AT frar g §

¥ R G T TUaR Fo e
@9 o aw I W du fem
ar & ¥ I wgr e W qod _feamn
wg qH T A, A o ¥ e
adt wad W WA O fie Toui o 0
e wifw § vefog gu it @ o6
Zrit 1 I ATt ®F gy aTET WY
v Fefroes #Y 7g v fr ol s g
o ! fg acs & o wiga € 1 Y
wa w1 frgw Y onfY & fs g wowrdy
dur 78 § wowrdy are 49 §, woec
st arferd? § s qw g o N e
T QAT WO T W4T, VOWT Suk e
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o & wrwve afY € o g Wl
tun i@ fis oy Tove dfew o
TR A o T A W AT A
TRw WERT W, ¥ T § Wik
flerery sioft srer @ s & fiw sporc vy
WY el ot W o vy
wredz wFY o opt qer war &
o oo & § | ¥ 7 3ty v e
WIT R AR W 62 Tl e gy
s & gams v § O dur ww
Wi & $F F I AW 7 g
aT ~ e wolt A dew W @
st 8 gre 7 w3 § 7 & qet g
fir @ ¥ wr qumty FuT ot ) wwar )
wafey ara a fAm § fs wo w9
wfr v ghrrdfedor g sfrfor
wiferr wify & STz 9v & e @
oW ¢ i By R g ge
T W arhT & et § W aw g
gATR AT ¥7 AT W5 g €, A
i o e for wY g
WY Y T § W W TS o A
T Yo AT W GHT A § W A
T T AT W W W W AW
feeare € e 4 Ty wife oo
NTEAT Wit W wawr sarer e
§ ¥ Wi w1 fraaedr | Efog Q@
ag WA § fr oY @ awmy s
T ST AT Y N 4% 7T Ay
w3 ity e gfe geum vz awwe
¢ wing g a8d g9 T wT '
& A g o P e o wzE N
TR & I% § St TyTeE ) A 9g Q@
frey St R B 997 W ¥ A<
& W % w00 wfgy

v welwt (Freroe)
mwﬂw.«imﬂﬁﬂw:
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aofige W xo Nfawe &% o fife wr
e femr § i & et § s v
2w wgw qu 7 | Rew Ty o)
T WY & el swrw F e wifigg
Y CE%T S gV )

vt § oF WA ¢ wom
gt § fr Gdv$ TR gede ey
fis wrg ®0w & of ¥t § ¥ 77 qefy
$felt % goe A M & Fray
R AR § WG AT & Aifow ae
wigd § | 9% T a3k < wawa
o aw § B R gfrar § foara
frgea & ey 30 W @ dvg aff
v s g g s g g e
Fawfr § s o agr A W
FTCO EATL AT o arfeer oy Afer a2 werr
gt tdfFw e & wot Y o-
afed < §) woft AW ¥ g A6 g
siadft 7 iaA 29 J W wew F dfew
e & faes & g f ag o
Afeqd § Wi 6 e WS
& W@ B TR T o aww fe
T s aEaA € ot dag
4 @ W § W 3T awde frad
& TR 7wy ¥ fowd £ ) xw wew
# wa ot frde § 0% forg g &
® UG T T I W=y e & o
A T § I A W dfew e
ot 3% {1 Y FI T8 W W 8T
gava WX aforam amfor @ Wi

' ¥ %) IWFA ® O IR AT | FAATE

fafreet & feet F v forg oo gt @
TRAR TN I NI e F
fafret o swt 3% son R ot
feqrddie & ST X wgawr fwan
wrfgq &= ) firera 't e famde
W} & Al ft wrgd Wik e |
Fa¥Y &tw & syweay s g aY winf
® Wk o % WINTC X wg it g
fiw aiw wret § gl dfew QR



5373 Demands for Grants

[Pt wrgefars]

forg Y8 g T § | ST g a4
Fear, TATC A O il g § 4
. afes wodTa & wfa w8 S @
fem@ S Fed & 0 ag 99 g7 w0
- faam ag & gAIR 99 Igd & & S
&1 7 ¥ed & fF 7’ = &) T
- frETi STAT &, ST g FT ArEAT §,
. YT A FT FTH AV AT AL TEA &
. @Y YT = ITr § IA9 wr A% i
. el § | Fe Frac R
LT R B A Al A B TR E, T
gst & W oA # vaw & O
Ay g€t wAwe g AR e §
«ff EERIEE & & fag @ wgar
< AT &1 TA1 g 1 B g9 o g

 draT =ned AR a@r w1 g e afes
» TR FY SATEAT FATL THRAAFA 51
LB T @G | AW Teq @ aTa AT g 6
» gATQ &1 (Teachers) #i %1 7% &1
. qTeeR ATE AFT 59 qLg OF AT A
g w A § qo1 w T4 ot §,
- St a<g A9 (Teachers) @ fa%

# TIHAT F FTA H1 SV HTT EAT )
Y gAR oF A A 39 A F@dl
+§E IFTA B AR G 1 =41 fawmn
AT | TS 4 A1 § £ U aga et aear
L =0t 1§ o o o g P <
gt Pt A @7 fredY § AR A
. RETCET S & | AT 7 A grET a8
&7 WY & T 7=l IS qreF qdrare’
FT H1GG §, A AN 9 FH FY TG
F 78 faad & =i &1 t "k 7 A
7R F GO qAEAT IFC AR |
AW FY AT & GAT HT FW B & (g
T TG 1 q@ I wH §
- R fra e & # U T I T A
& fag i & FE FY Tl aeearg
~THT AW B FTH T B A JAMAT
o T | T TS A TG AW BTG )
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o gt 93 ford @RI AT aTea® 8

S THo To HIX &fTo Yo I T AT §
W F HIE FTH A TGl F39, FHIHA
78§ 5 9% Tg F AT AT 7 @A
TR AR ITHT T TG B AT A &S
E Y AR F T A AR FLAT
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@ < g 7g sfaa & fF sa r dma
ALY & A A rE gF < e artE
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© BEA AL T S L W F 78T

AR ORI AR USeE CRTT B
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T T 1

USeE YSHTT AT aEq d et
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fex & et § 5 g frenfaat
¥ oY agd SATar AT AT 4 AW qg
939 FT I AT S 1 aq o
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“Qﬁﬁwq"ﬁqﬁ"

ag w fergw oo § Wik faege
wfy Pt wifge witfir ol wreg faandt
w frvw s ¥

oy gy wd § v v AN R
STee #Y ary gk qaeh & e oo
& gy O e AR R W
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¥ Qw kwt g, o oy § o1 QO

Z WA F W T AT qTAT AL X AT §
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aft & 5 a T v T Qe )
aweRN A e A AT § A Wi
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aY TE AT ATEHL T W
wenr T T aw aw weR feerdt
it frew st Wi RO W W



€377 Demandy for Grants .

[ st wwimart )
wour o grem ow aw wew faond
frews &1 rrecr Wff W EwaT |
™ o It & fae off aeiiw & R
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WY 5 g 9T A ¥ Fwd § e aw
Y AT QU G R aw Wi ww q
ot § f gw g amst waife ow aw
. Wg W W AT § AW A% " aw &
A oA § | W SYTRTAT A YA &
ford e mff % o, 3 ¥ ggh
& faq #i ITey apa R )
A ag IA%! feamy aig wd wC @ L
7 g% faw & agw & faw IR
far vt & ) o feafar 73 @ @ W
2 Iy ¥T aw ¢ fs w=q faandt
frmetit ? W aEY wroor @ e & Wt §
fie arerdy wget # T AR far

W & |9 § & 7 W g e
§ e apEl 7 3w R (Text books) T
aoly e frg O @ 1 @ ag AT a1
fir o fren¥ o T~ g7 WA .1 @y
IEHT ATE W YT $@AT 91, WL, W
aT® a% I fem® T awer s O
fer wa @Y 7T a=, W Wi i
AT & gt AT fras a5 AT wAr § 1
e N fred ¥ R ¢ wg
g T T & A8 § W 3w frad
azerar foar w1 § v s & faw
Tar Tt g wfgy wWifs wwy
-ATY WY AT . T A g § Wik
T Ay Wy IE wW v & w
o WA § s agré A s el @ @
wfigagn @ feard @A AR |
AW AT qEd A1 gER w9 F o §
N agr X IAE g ot feard <
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you for giving
first time to in this Housa.
in this Parlia-

pulsory education for all children
until they complete the age of 14
years. The Constitution was adopt-
ed in December, 1949 and within
1960, there should have been arrange-
ments for providing elementary edu-
cation for every boy and girl between

sion declared on the 16th at Poona
that it would not be possible to im-
plement the provision of the Consti-
tution within this period.

Now, let us see the progress made
towards this goal in the matter of
free and compulsory education and
adult literacy. We find that the per-
centage of the number of people from
6 to 14 years in the elementary stage
of education in 19850-51 was 32 per
cent. In 1953-56, they are expected
to be 40 per cent. and the percentage
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we

for literacy
are dificulties in the way in the mat-
ter of getting teschers and pro-
vision of

paraphernalia It 13 a

It is stated that there

tremen-
dous task, no doubt, but 1t 13 not only
India but many other countries which
are faced with the problem

I

will cite two 1instances of two
tries, namely, Russia and Chmna
they had a more difficult task
do than what we are facing today
At the tume of the revolution in
Russia not more than about 30 per
cent could read and write In southern
parts, the entire population was
illiterate, only about one-third of the
school-going children attended ele-
mentary schools They adopted cer-
tain scientific methods in the matter
of lLiguwdation of fillhteracy 1in the
country mn 1919 which made 1t com-
pulsory for all people between the
ages of 8 to 15 to learn to read and
write 1n their mother tongue or in
the Russian language They did not
wait for school houses or finance or
teachers or other paraphernalia The
whole nation including the teachers,
engineers, students, workers and pea-
sants came voluntarily with enthus-
1asm for this purpose They taught
their children in the open spaces, they
did not wait for construction of
school houses They tried to teach
their illiterates and their children m
this way, and we know what followed
afterwards We find now that Russia
has liquidated illteracy Not only
has Russia hquidated illiteracy, but it
i3 one of the foremost countries in the

sgg
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aty m China, the school education is
free In Peking city, the guardians of
the pupils need not pay anything for
their exercise books or writing mate-
rals The charges for the hostels
there are cheaper than us The Gov-
ernment bears all the expenses of the
poor students 'The muumum pay of
the teachers is something more than
Rs 150/- They get free medical
treatment University education 18
almost free for students in Peking
umversity and students do not even
bear the cost of their books and
papers  There they do not bother
about school-houses and the lzkg The
students are even given some pocket-
money

Mr. Deputy-Speaker: The hon Mem-
ber has taken up very hg countries
to discuss The hon Member's tume
15 up

of education, we may
broader outlock Why should we
bother about school-houses, finance
and other things? There are easy
ways of domng this Let us call our
villagers, give them some money and
tell them ‘you select your own tea-
chers’ 1 find that 68 per cent are
illiterate 1 our country We must
have a broad base but I have no time

minonities It 1s a vital point. After
the reorganisation of States, some
Bengali-speaking portions in  Bihar
have remained outside Bengal The
educational policy of the Bihar Gov-
ernment regarding that portion Is
being carried on as before The
boys iving 1n the Bengali-spexing
portion, in parts of Manbhum
which have been left in Bihar,
are not having the freedom of
being educated in their own mother
tongue I would like to invite any
Member of this House to go and see
the condition there. Thersy are =
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many Bengali-speaking villages there
and yet the students are compellsa
to take thewr lessons in Hindi The
primary schools are asked to keep
therr regsters in Hindi, and the
whole system of edueation 1s conduct-
ed n Hindi Though there are pro-
posals, resolutions, directions and
safeguards 1n respect of the hngwstic
mnonties, that they should be
taught in their mother tongue, yet, in
the practical field what 1s being done?
They are being trampled as they had
been trampled m the past For the
past 8 years we are crying hoarse
against this aggression of Hindi on
non-Hindi speaking people But now
it 13 time for us to consider this
seriously I put 1t before the House
and I request the House to take note
of this problem and to see that m
India, wherever we hve, we shall
have free and equal opporturuties of
learning m our mother-tongue, in
our own language

Shri Thanu Pillaf (Thirunelvel)
Mr Deputy-Speaker m the first ten
years of Independence, we have been
experimenting on the education of
children and too much of experiment-
ing has taken place There 15 no co-
ordination in education Within the
same State, there 1s basic education,
there 1s the old conventional educa-
tion  Professors express doubts and
difference of opinion whether basie
education will produce proper stu-
aents for umversity education One
reason which is stated for the modi-
fication of university education and
introduction of Pre-professional cours-
es 1s that the quality of the products
of basic schools, and cven of the old
High Schools, because of the langu-
age policy adopted by the States, has
gone down Whatever may be the
truth or otherwise about it, the
children are left in the lurch They
do not know which will be the night
education for them to follow To
join the basic school or the other
school, they are at a loss to know
On top of that, even between Uni-
versities, there is no co-ordination
One University says, you must have
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two years compulsory attendanpe
after graduation for a Master’s degres.
Another University gives svening
classes and might classes for the two
degrees to be taken simultaneously.
All the degreeg are the same for ap-
pointment m Government. MA,
LLB, BA, or MA with two yoams
attendance or non-attendance, there
15 no difference There are certain
Universities which are conservative;
there are certamn others which are
very lberal, rather too liberal.
Whether we should be conservative or
liberal 15 a different matter But, the
quality should not deteriorate. We
are not attempting co-ordination of
any of these things though there is the
University Grants Commission and
other things Universities have be-
come autonomous bodies ‘They do
not want any interference from Gov-
ernment Autonomy sometimes de-
generates into licence and there 15 no
co-ordination between one Umiversity
and another We want co-ordination
m every sphere It 1s lacking in the
fundamental sphere of education

Then, I come to the propagation of
Hindi Hindi 1s going to be the
official language m a few years, 15
years The non-Hindi areas want
more time But even after extend-
Ing the period for another 15 years,
if the present policy 1s to be continu-
ed, the non-Hind: areas will never be
in a position to cope with the de-
mands of Hindi areas or match with
them, because, the Governments con-
cerned arc afraid of compelling the
students to learn Hindi, but they are
prepared to compel the adminstration,
the officers, clerks and government
scrvants to compulsorily learn Hindu
Here also, we are compelled to listen
Hinci speeches whether we under-
stand or not

An Hon. Member: You understand
Hindi very well

Shri Thanu Pilial; The hon, Mem-
ber cannot say whether I understand
Hindl or not I admut that 1 do not
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tinue united, if you want fo introduce
Hindi and expect Hindi to be the
common langmage and still India to
be united, if you continue this policy,
the future generation of the non-
Hindi areas will revolt and rebel be-
cause they cannot understand it. Why
not we compel the students today?
Children can learn 2 or 3 or 4 largu-
ages. In Delhi, boys from non-Hindi
areas are learning Hindi. They are
prize winners in Hindi. Why is the
iGovernment not making Hindi com-
pulsory all over India even as a second
language" There is such an uproar
for university educatmn to be im-
parted in the mother tongue. There
are 14 mother tongues in our coun-
try. Each one is going to take a
degree in Engineering or Law or
Medicine in different languages. A
doctor will attend on a patient with
an interpreter
That would be fhe fate of the coun-
iry if this policy is pursued.

A sum of Rs. 276,000 is spent for
the propagation of Hindi: Rs. 30,000
for non-Hindi areas. What for is this
amount spént? It is such a niggardly
sum when you think of the large
number of non-Hindi people who are
to' be educated. ' If somebody wants
to give Hindi education in schools to
the children, they want special fees
to teach Hindi because they  want
to give a special pay to the Hindi
teachers. Instead of spending money
in Hindi areas, I would suggest this.
The State Governments may not be
able to find all the money because
they are not <4dable to match your
grants and thereby they lose your
grants. Therefore, Hindi education
must be spread by compulsorily in-
troducing Hindi in all the schools and
by paying all the salaries of the
Hindi teachers from the Centre and
by giving Hindi scholarships : for
children who would not be entitled to
scholarships otherwise. That would
bé an incentive for those boys to take
up Hindi and learn Hindi

Coming to scholarships to the back-
ward classes and Scheduled castes,
&he provision was Rs. 1,50,00,000 last

26 JULY 1957 Demands for Grants

and not by himself.

5384

year. For renewal, ‘adequate funds
were not available, After much per-
suasion, Government was good enough
to give Rs. 36,50,000. Now, the Bud-
"get papers show only Rs. 1} crores.
I do not know whether they are in-
creasing this amount. I remember to
have read the figure Rs. 2 crores in
some papers. Even that will not be
sufficient to cover all the backward
classes and Scheduled Castes scholar-
s}gip'fs'.

Then, I «come to the allotment of
scholarships. The allotment is on a
population basis statewise. Why should
it be so? . Other funds are not allotted
on a population basis. The new pro-
jéets, the new mines and the new
grants for steel and iron works are
mot being divided ‘on the population
basis. Where there is raw material,
there the money flows. We have got
raw material; ‘children to be educated.
‘To boot we have abject poverty. We
are a backward State economically.
As 1 said, our backward class boys

_ are expected to get 60 per cent of the

marks for geiting a scholarship. In
certain other States, a boy getting 40
‘per cent pets a scholarship. In
Madras and the southern States
where there are a large number of
people, they have to get 60 per cent.
Sorhe yedrs ago it was 50 per cent.
The parents borrow and send the
children to school in the hope of
getting“a scholarship. At the end of

the year, Government says, no
scholarship. Either the boy has to
leave the school half way or the

parents have to go on borrowing for
the education of the children or edu-
cate them somewhere else. This is a
very difficult position for the people
of our State. T submit that the Sche-
duled Caste boys, as at present, can
get scholarships without any mark
gualification. The marks for the
backward class boys should not, under
any circumstances, be more than 50
per cent.

Then about the forward community
boys. The time has not yet come to
remove the distinction between for-
ward, backward and scheduled clas-
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]
ses, but the time has come
the poor boys of the forward
munity should also get aid from
Government I appealed two
three years ago to give a tax conces-
mon for contribution to scholarship
for forward community boys
Even that period has gone
now With our new taxation
proposals and the abuses that
are thrown at us, even that amount
of contribution will not be comung
from anybody now, because we will
be taxing for contribution also That
will be an excuse even if we do not
do that Therefore, I submit that the
best boys who get more than 60 or
70 per cent of marks, should be help-
ed Theiwr talent should not be lost
to the country if they are very poor
and cannot continue their studies in
colleges

There 15 a ment scholarshup for 400
boys, but that does not touch even
the fringe of the problem Even pre-
sidency first boys are not able to get
the scholarship, and therefore they
become lbwer division or upper divi-
swn clerks, and they are a nuisance
mn all the departments because they
are inteligent men doing very low
Jobs and getting a very low salary,
and they are Instigators of so many
troubles They are graduates and for
want of 2 job they go in for this
lower grade job and then they kick
up & row saymg “I am a graduate,
the other man who 18 my senior or
superior 13 only a matriculate™ So,
lots of things are happening because
of thus educational policy and employ-
ment policy Give free education to
whoever is talented, and to catch up
with the forward communities, give
more aid to the backward commu-
nities, but do not deny aid to the for-
ward community’s deserving boys
who are an asset and will be an asset
to the nation

Then when 1 compare the amount
spent on the Social Welfare Board
lndthadenmlocllehohuhmwpmr
boys, it 15 really very psinful The
Social Welfare Board gets Rs. 15

a??%
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crores allotted for five years. There
18 a paper called Yojans which is
also publhished by the Government and
that says Rs 105 crores for the
Second Plan 1s allotted for rehabilita-
tion of fallen women You deny edu-
cational facilities, you deny economic
facilittes and then go on rehabilitat-
ing fallen women Four hundred
centres are to be started Are we &
nation of fallen women? I cannot
understand this And this paper,
published by the Government of
India, says —the wrnite-up 13 very
painful, 1t is something worse than
Miss Mayo's Mother Indisg—

“Annas eight per client Ten
to twenty clients 1n an evening
It 15 the usual price of young
womanhood when sold ip the
market in India In eommon
parlance the trade 1= known as
prostitution which exists almost
in every part of the country”

Is this the type of hterature that
should be sent out of the country for
consumption by our people or by any
people” And we are spending crores
on this and denying the righttul clarm
of small boys to benefits of scholar-
ships

Dr. K. L Shrimall It 18 not publish-
ed by the Mimistry of Education.

Shri Thanu Pillal: Whatever Mims-
try it 1s, this Yojana 15 published by
the Government of India The Edu-
cation Ministry does not take res-
ponsibility for Yojana, but somebody
prints it Whatever Minstry it 1s, the
paper 1s there and it primts such
things

After spending that money, what
Is the conclusion which the author
writes

“No matter how much we im-
prove the basic economic and
social conditions, women would
always be available fer this pro-
fession so long as the demand is
there "

Is 1t for this that you want to spend
Re 108 crores for five yeurs? Our
teachers are paid poorly, our childdven
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time, an hour or more, we can-
discuds it I only want to say

oy ey qtd ( Twer ) sram
#gre fawr warer & qeew 7 # 39
% ¥R N grIA & iy wvq ¥ fag
an gurg 1 Ra1 e e & 9F & 1w
% wxr § W oft v Mg g v
fam feam # gz wvf N aofwh
gt &1 # e g fr qEaE went
fatwn 117 § afr adr qrery ek
ardt § ¥R 7y feaw # wYfgw €
arft & fis foratr 3. oy F gy wiies
¥ ) T & o gk o & Fard o
it A e nG 7 Frerar T 2
Wﬁmaﬁiq‘tqgwgﬁsnmﬁ
TN ELT Az o A A
fom & i@ 2aggq W @
wwhr Ay § 1 A ¥ & wree g A
me § afer (wE @Az o ¥ & TN
W AR o W ogw § oo =
& forer Foryer & ¥¥E ary ofedtr g
WY 3§ ¥ I T Fy e Fafa
fra v @ 1 maw 7 = w v Faw
At o a7 9w @ & WY faw e
HWY AN QRE W Mg R A faw
At & fase wferg & S o Lafary
AR 17X X T80 AT gAT ATHA
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Wi % fafer ¥nm are 1 g
W T gy s rer NN N H z
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7 & e § & ag vy e §
fepmefgg o MW Iaw &
qar WY grRfr e 2 A § 1
# e § fe ¥w #v oft wiard forw &
¥ A &, Fawfer i 1 9 Wi fedt
wrfer fadty av weware fage oY T
aft & afes avar  aga adf gew
¥r g A § ) OEd agy wd-wedr
gerd forely w & ot 3§ & a@-ad
wfy Wt o o g § ) AT IS
YA I § 97 At 3w & fawfw HAY
wifgd, oa & swwn § R @R
FETIaT G4 7 YT F@Aw AL &)
a9 a7 AY g @ 5 o qam & fawe
¥ fag o g7 avg A w7 g@d A
A AT § 9% fawe & fam
FoeTT Yt #¥E 1 FrE QoA Ty
arfgr WX ¥ wawt 1 fawes
€ ggd &1

AT s A1 i R awT R
@ uZ &5 fou 2w & w=v foear
ferwmr & 4= W fAr gun g,
IV 2T AT EAAAAT @ A AvH
Mot fem RN
&/ ¥ ¥ ¥ ¥ fwoy 1 a@ J|@T
oY fa=dt € ogr av Fr faen #1 =17
gae fre g g |1 F Awa g B
AT 97 TET & gz A g i Ag
it fF T3 Sy aw JEw & "4
fogr war fE v =t #ta g A
7z WA fawr fe ag Sqwene A7€
¥ % § Ty w@r WP faner
Wowi oTEY 1 R %
atx faar 5 &y § I =S
WA T WEET $AT gwT 3, HE
s #® gmg sofr wfygg W)
3a% Fromwtor %1 waer woAT Wifgy |
TN YT ¥ qwat £ A fed
&7 § va¥ ot Iqgew fed ar awd &
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wamy i o1k @ w7 Qe g aw
weet & gart fawr A i e
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HTF 4T X760 wT | KT 6 AT
&F 7g g Aradfr gy fe wifet
T FIT § AT AT 2@ & awar &7 furan
+T &7 gaar froar o @r &1 & ggga
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o\ OF ATH A7 SO & T fr A A



5391  Demands for Grants

wgr wer § fis fegrfadt @ codifs
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TR &= g7 §4 W T fon oed &
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WE it OF wd@ I ogg
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ferradi g1 3 O v fe= 1 o 4y
T WIT &7 w7 ¥ § S fg=ly
& wfa w1 ¥ Ee A fam
a8 ¥ fglr @ & TATA At wrarer
ST IA A AEFAENL
% TR ¥ W wAwarT |7 ¥y fE
g & fam ey o fafa odaras
aTor” ag R T AT § A I agw
qferr & 1 W@ § 5 wawew e S
ooz A fs e & waen @ B @
/7 T T® QAT § IA6T ATAETY
W I® w1 Wt A T e
o wi fawe fe owd 7 X Ow
* wfeark mgge g1 1 ag A 39 wrewy
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o g xw ag A wis W wrefeny
W § ... ... ..

% Yex aw (wA9gR) ;W@
oo s g ?
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T Wy dfawr & ag wgr a1 fe
¥@ AT & T EATR 2@ 7 ol T
% sty fown freet e @ el o
el s b aE o
wge AT femr @ SCETHR A
Te® X araire @ o worcuT
o fr s o @ § @ qg S
g« & T § v ow wfe 3w )
vy o ¥ fag ¥ g fear ame
arfgaame § fis awel & ear apeft amdt
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t | wT O g wng, AR
wY fis femt gt esy f e M &
fisaeit WY ferwr forereft & &Y qorr wererr
frgw gt Wit wff wx T 0w 0}
forwrr faence A & wg @ ¢ s fet
R firere W o agd § o ft awe
awy ot §, vefag wifee § o= &
g ¢ o v} 1 g g e Wy
o 8, ¥ ot § e o foret aewt
) foar faeeft ff S & gy W@
ot ® wn fowr fomft &, afes
e g § v g g O wo W faer
oIt § Wi @ g W wg o fe
qwE I AT A7 9N W WY gW
g wx gfyary fordt o) o1y & gvy
7@ ) & e ) Tefe G Qe
T aw wra & asv  wfwew & qoAy
® v @ & fou o d=r Qw
I wTH Wt @ fie gaR Tt & fag
o wifgr | ww ft [ §
w arey, fregd ¥ fgd v §F W@
wred, v o qget wm Rt § B
Tt wew & forg e wifgg ) Y oW
W femgezaaaw W
s v 7 2 WX fown swem &
% Gt gremr T Wiy, sraferger &
ATHA AT greT e wifgg aifs
o vt gwadiy gren # waode fyd
turdfy gt & WA @
X T ) faar %1 T FT S )
o a wra IR & fag @ @1 AW
sh i dual ey Pt
fr a v et & wéw erfol o
wEFrA S s {1 I WA
frd 1w od ¥ fag, a1 e
¥ farar g wF<w § g w19 Y o
Sefrew g €Y aTE wer @A
wifiq dwr & farwrs & frg, Ao wg e
e § wrd & wrdr wiveg worc g o fed
Wl o ghh e
§ fis gor g fewer snd § W ot
v v Tt & STOw Ik v



& gwedht g fe o
ﬂqw,mtﬁﬂzvm Ll
va awi f | TR RE wig A
R s edfer ot e W
axd §, wifmm f@ar 7 @

7

wwNT R AN WAy b
A 6 g § I W faEs
0% § Ao F woe K1 g
Forsiizi QY g o o ¥ A 9 THwAT
g | afe wrwr g€ aw A fawr T
I & fag a1 @, @ R A
FJWT vt €, w9 IO ¥ wre
o% wwieT, am v AT w1 R oW
foer & whig: A g
A a% &Y faey w7 @ fAwady ey
g SW Y Nl o A1 o faaa
w7 ggfer v T IT A YW
g, P gy O )
wifgd 1 v wfs foan O g
¥ RS0 § =R g e
g W wrATE QAv d )
q® Ried STTE SO 53 3
% gk g & ua wE wefedt 9
wm Q aw wy § gE & Wi &
T T § 31 87 oWy 4 & g,
o W ow Ay W wifaw few
Y | ITRT e g WA | A
R & Oy wyk wyfent Lo §mw
% tfie §, fer N3fe ¥, sae
st agrr wd, wig 39 6 Ao
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& fomr arg wg faar faw §
ar gy amg agr a AW W WA,
arv o o1 arq g & wifew
e i wr g 47 WW
a4t W, & I@ A A W AN
78 fmaasar ey & Am fafey
D g, 3 Ffer & wRAg
ATT-T g1 OE g B § O 1w
gEa  gurr draw &7 arrweanal
& Y7, ZATt a1 6 WrAETHATRI
® I OWT AAE L EIE ) Tg G
&« gren § 1 Wt PR fe ® WY
et &7 AT Fo, & SN
awd g WA g ) W A ®
s g1 & A Wi § Gy
Lakoh i ifigifl

T 7 QReT QWA AT A7, JTT
T ® v, d1 fF weres I
g v oam fear £ @
qr Aot g, Bfew & for AAY &
& A F A g yen g g .
w freaw 7 w@ feam aonls
sud & I feden won g
g fr faad w9 & nedie ofeme &,
qred WA §, ed wifeRw §,
FEHIWE AR §, 919 AT G
N &7 b6 T QF w21 qT WIS
qTw Q¥ ¥ gru? wefa g
) i o O v A 1 979 o
o FT IR T § W TG K @ IW
difwg 1 o & og qfeam o fe
are 1AW § RNy ¥ ag faedt
&4 R Ra & o« v @
QWA | 6 AGFIA A WY AT
f wa fet § age afaw fowr ¥
aft, sfem for t f aff, 3 o
s & fad, MpGr gl AN,
I %1 w8 forr &7 wwew gy v e
i et At gg g e ol O
wdfy Q=1 ®, I@ 7 oA qw-aww
qxwar 7, gl fea M aSN @ &
& wrod afym feer & & g &
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[wie geveT ATT]
werr et § fie g 3t @ St s
w8 7 5% QPUT AT g TF AW W
fradt wfgd | W@ & fag wwd,
qrg ¥ *F o ara § wg e &,
At d

INT g AfEw YA W SR
ara v § W IfeE QAT R A
afwre foar § | dfs oo &
forg e2fem WS W &Y § |, whENT
FRA WY A § W I A W wwdy
oy fodmg M T § 1 A
fopResa Wqer & A 7 fwadr
wdl ¥ @ w E E, feadt AT &
& %W 9 1§, I R Arh v w7
aivRrT § ) & TR et g
qT a7 KT XAT§ , W O A AL GT 9F
§ 1 ¥ og gy dfaw g @ R
at g Tar & fAdgw T gt §
fe w19 & QRS W TYIRA,
W w1 TRz =T, w1 & 7N
TR R R AR AT AT
o M ¥ g afmm g1, 9
amr & dfew o ¥ AT 7 ™
T 47 HATA 6T ATAHT § T T
I & A q g ¥ AR
A a8 T fa oy w8 fwew &
H&ﬁﬁ il ‘ﬁ@'w&! 99 ™
I & HET TH B wwH Af WA §
I A% IT ¥ 9= ¥ A F2 qq1 AGT
gt ax aF A Ffew oqwaT AT
a1 St dfw o
N oARE ¥ o oAh wemm
19 ®1 2aar witgy f o7 &1 arfed
s | am et # fag vfae 1
& A s FsTARNafRanm §
t¢ waw d g A H A gy
slagET

fox w1y & afews crvwm fawm
. W edw v W
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oYt @ T, el O o v S seag
§ 37 w1 wIvw F %6 Sty Par
wiigg 1 A% darg mdcw” g @
T AR CqUE: Wy}
wrz o § Wife T ge & 9t ank
i wifgg sy AR BRI wTATA AY
7g & & wark o g, worf ¥ a
STE A Y Wi A $O IS AN F
fa° wix 3% mrr fomrs fog
§ #Wme Y1 W gy ST
oty ¥ ew agE 7 A T X WRE
wTE § wwAar &7 YT Iw &1 wfoe
arw d1 w17 %7 fawar

o e W% oW WY I yfew
e & fag ®g-1 ow $wa &1 Yor
¢ agfermagindr amg. w
&9 ary ag © fa Tiew gy W
adre @ % oY W 39 ¥ §FT FA@Ar
AT INEY WY STeTIWF g
£ NGAGHGTTE I sifqe @A

TG | oy A 0% G ) gad
7% ¥ f vy are oY g epw ey
t @ ww W g fr Wwn nigd fe
T F A a@ Wt & qedi & frd
afew QU FT ATEN W T
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T8 ¥ e W IE 6T AT A
o7 g Ay & frd wendt § Sw &
awit Wt R wr g T Iw & wen
fe® = g o fn Qv & o
¥ wre ot o oy gl v A
wwl arefr & wrd, 7 A wTEeE )
fer ot 9w w1 difes oy & w
Qv snfigd 1 firarer & A o g fefe
war ¢ f6 i ww dew ww AR §
ot 3% & fad onven & A fen

fie & aE S & AENT © Pt
§ wiv gt g AW & et & frd
& | W19 g wvew wTY ¥ & FAg wn
% § frely v v & fd v wmew

LA G R

15 hrs,

ter b ¥ At F ofr @
& waray @ ¥ | ¥R F & vqver Famr

fig s wwt ¥ fud ot 4w
M W mr e et & g
foerr g W WO wifid g
wo Ay Tk g g e A
vy wywt & fog oym Wi § dafw
s oy 7 § ) Wer g B OX
wrt Wit & frd ey e wfig fe
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Pt ot govér a9 § 9T 9
feft o & 2o wr qume fedray

T OF | ¥9 UG qaewy 2R o agy
qEEE |

v w1 ¥% x0x aw fewr AW
¢ ofex & fear A &t ol o
¥ g e g 7 e g ot F
o ar oY ¥ fn R ey
s afen feem &7 oy o
o 7 5 P 92 02 Y o P
mﬁﬂ*‘!WMilma‘
il § WA O® O @ o
Y Tg AT § 1 IW T W9 e
fPraasr2 | @@y =N
#“ﬁﬂi‘!}”mir%ﬁwm%
AT F1 g A fear o
iﬁﬁwim@i ®1 A gr
o dr mEm R o
W oA ¥ AT AN ToR o
&, W F O dara@ o o
® wo oy Wi e fork o) e
tfemed I I3 N
7 W A TN S gh W o
&1 IR AMTE T w4 |

W9 §d §¥teT awar w1 Ry
A X § e A & 77 9 oy Femd

X A0 a7 v e § o e 2w
W R G 7 AP Ay 37 o e
B ) g Y 7 o9 AW 6 e e
“mtlﬂﬂ!i‘@wﬁﬂ
§ R ow el o o gt
% ¥ ey o phd o o
e WA A W e
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et @ 7€ ¥ W IW W "9 AE
o & (Rar w3 N § 2w & Iy
afs R § 1 A7 wwdowr |
a¥ deqr 2 fag w1 ofafede -
FORE &Y & A T § s
Frsariw e 3A § | @ TR §
fie gw 17 % feaafafadra €Y avs st
Agy 2 gw A1 N gy IT A afafedt ¥
=9 1 faere $7A § 1 IFH ¢ AW
¥ frefeea f1fqd w1 g a1 fram
efs 7 v &Y & AT wW
wT B §

ST w47 & b sa ofaT ais s o
w7 AZY faeran a1 & W A H AT
wm frar a@ 1 =6 578 Os waA
& ofes arere a7 g 7 finq, avg A
1w § Afew ot fEré § TAwT
AT AT T F AT F T AL
FoaT G IR AT R TR
4 wnfeg

§g a5 77 fgt @7 9 ¥ arc
7 g w1 qw oh @ fe fedr &1
srearea fear omr o D e U
AT A €T 99 Fr & | SART @
wifer | Afew & w1 I g B
a{ftmﬂwm\‘frirqwgnuz
o g A ) Ee
# ww agy off o 3% A A
st P feslr @8 wet g o
o qfeww afsar 7 g agr 9
NoEx g F M gaR IR A
et S 9 1 wqAt F g "I
&u & THAT WIEA § WITE A® T §I-
uaw daw § sfew 35 o fe oy
qEtfeal % wrr § Iuer avw g
v g1 AW T Jo T
& W ag feet & S W aga
o T o § oww @
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am EifEr S} g 1 ot T
W Y mowg W wifed

Y femfok & & 0y ww et
g & o oot Qo R & 6
Tk ¥ faer Sy W qg wfRonw
wou wifgg e 9+ ¥aamrer fafy
araT AT | R A e g fin o qan
firat o A aferor # s Y g
T WEH § GEw gy § | IeT
%1 §5 warar & fafy & andr
it A1 T  sre g v s
WTeT #r forfy el & Ay farewin o
WREAATNE WY Terra fafe &
g AT A7 EW IR G ¥ A
awd 1w & pxw e ¥ fae-
far 7 afror & gfr @Y 4% 2w fw
zferer w1 A1 A, wwE WX fwdr
& % Tl ft aga g ad
# o, mfnw qfewsr § 1 &few o
WY K JgArrD Fafy 7 faar
I ATER ¥ WA Yo X HZ BW
qWW ITGT |

uF afer 7 war e arewdr e
A1 geTT &1 & 89 wfed 1 & Oy
LR R RS R Gl GRG0
i ran g g o g o
gowa §1X qyewe faeew 9w
w6 & AAN) | TAIGH TAT o g
foraw wam w7 & WX IHer feare
A ¥ Serar g0 wiigw | e
feeeit & WgaE e w1 0% Freew wor
@1 ¢ fr eo TvHz wgmAT AR &
forer oY & WX 2 qRET AT W
ATHEY AT FEA W X ) g
3w A § 1 et & g gy ot fiwer
% NEe W § 9T I e
wgraet gl aff few W 80 W
HTEAE oAl 9T Eud gran st anfe
feretr aoefy @Y ¥fiewr g1 et wY we-
wie oy e & fiwr & aff Qo o
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' DA sympathetic conaldera-
ux g4 S S oy W ﬁ%ugd- the under-developed

% ot & wgn wigehy g+ a SN areas Today 1 plead the same with

FUGTT ArE a0 Ay gafaq ¢ fe ot
s dwdger g avE § 9w
oo & o wha 9§ s @7
frar w1 g1 & Ak AT W1 W@
WA WG H&L T/ qg WG, 1A ¢ |

the Education Munustry, for sympa-
thetic consideration of those back-

ward areas which have not develop-

ed educationally in the last few cen-

turies

I you look to the development of

education in India, you will find, that
literacy in Kerala 15 more than 70
per cent while in Assam and Rajasthan
it 18 less than 10 per cent We can-
not deal with these two extremes
with the same standard Therefore, 1
would request the planners and the
Ministry of Education that whenever
they consider the question of allot-
ment of grants, backward States
must be given more sympathetic
treatment and more funds should be
placed at thewr disposal. Also the
rigidity of the conditions of grants
should be relaxed In cases where
matching grants are given, where the
States have to contnbute sometimes
50 per cent or more, ang where they
are unable to do so, the people are
deprived of the benefits of the State
grants Therefore, my humble sub-
mission i1s that to those States which
are educationally backward, where
hiteracy is below 10 per cent or 15 *

per cent, special-consideration should
be given

Afeq ag wvgr 78 qrw zev e
NFAFE A1 TrA & qZ gfew foew A
11 YWE wATET qeE & & {4a A
umw & A7 Eew @ £ §
Q¥ & & ¥x 79@ A% ® A4 WA,
AT EATC TR « 1A% F 59A R
8 waw 1 fomag 7 wer gfe
FCAKE &1 WY wW ¥ @R
freqAteré a &t agT w=TA B
g ¥ IrEzEgea ¥1% fas g
21w faafae o g 9@ fiod g7
#r ¥gm fx 9g % w fx a7 7w af
g Tear fem g &0 a@
fagsdt & gwWr 1 a® o w4
T A gw § W A oan
T § 91 AT €F € F7 w<a
& W7 FH IAST AAT X AT QT AT
aeAr faer avar § 1 Afwa ame
INFUT NE F avE F 3@ VI
o7 7€ § f w2y dw drw W1
g fear @17 1 gt gy
w4 ot Asfed) w1 gt &
az IR orRY dwr § few
R &1 YW fRar a1 W A

Then, I would draw the attentiom
of the Education Minister 1o the ques-
tion of Literacy in our country. This
aspect of the problem has been com-
pletely ignored so much so that we
stand exactly where we were. Our
population has increased but the per-

centage of Literacy has not increased
ATRT ¥WT EIH AT AT IR WIQ except in one or two States Adult

. education classes

f;‘:r;'ﬁflt 'ﬁm‘gﬁﬁgm ;:em. but they doanr:t :mmmth: x
¥ W A et a ) IHE A0E GARY
AT9ET ¥ W [ATA G2 e | KW
aTs Y fowm Fmea w1 s 3 W
yswm

Shrl M. D. Mathur (Nagaur): Mr.

Deputy-Speaker, Sir, a few days be-
fore 1 was pleading with the Railway

Education has been considered as
the second line of defence of the
country Yesterday and the day be-
fore we were discussing the Defence
Demands and it is good that today we
are discussing the Educational Grants
immediately after it. We found that
there was dissatisfaction when wa
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[Shri M. D. Mathur]

were discusging the Defence Grants
and the same dissatisfacfion remains
so far as Educstion is concerned. I
want to submit that unless the peo-
ple are made literate, the economic
exploitation of the people shall con-
tinue. Unless the knowledge of the
three ‘R's are imparted to the people,
unless the thumb impression practice
is wiped out completely from the
country, we cannot expect democracy
to thrive guccessfully in India. There-
fore, politically it is necessary to
give prominence to the question of
literacy. Economically it is also
necessary; otherwise middlemen will
exploit the poor villagers and the cul-
tivators since they do not know how
to read and write. They have to pay
the money they take on loan a num-
ber of times because they are not
literate. From these considerations,
it is necessary that literacy should be
given proper importance in the
scheme of things.

The next point that I want to sub-
mit is the question of technical edu-
cation in our country, Recently, we
were circulated a Report of the Com-
mittee on Engineering Personnel from
where we know that we are short of
engineers and technical staff in our
country. Russia produces about 70,000
engineers every year, as we were in-
formed by the Prime Minister some
time ago, and American produces
50,000 every year; but we have got
20,000 engineers, including big and

small.

In recent years, technical and
engineering colleges have increased.
But, looking to our available resour-
ces the Ministry can very well
say that it will not be possible for us
to increase any more. My suggestion
is this. These institutions should
have double and, if possible, three
shifts, because we can. very con-
veniently run evening classes in
these colleges and, instead of admit-
ting 100 boys, we can easily take 200
boys. If this system is adopted, we
can satisfy more students; as today
only a fraction of the students are
admitted and the rest are disappoint-
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ed. They have to get themselves ad-
mitted in the Arts or Law colieges
and tfey have to ieave the of
science or technical education. That
is why my submission is that if more
colleges are not possible, double shift
should be adopted in technical col-
leges.

If we look at primary education,
then, according to the Directive Prin-
ciples of the Constitution, as so many
hon. Members have pointed out, we
ought to be able, by 1980, fo give free

one hon. Member, every time we ex-
pand our classes, the population of
school-going children also increases
and we are not able to cope with it
So, either we would have to ‘revise
the Directive Principles in our Consti-
tution or we have to fall short of it
or we will have to accelerate our
pace in the matter,

The other difficulty is this. Wher-
ever we have primary schools, the
teachers are either matriculates or,
sometimeas, failed matriculates. They
are poorly paid in the States and they
do not like to go to the villages, When
the teacher in a school is absent, then
the school is absent. My experience
is that 20 per cent of these schools
do not function properly. Therefore,
it is necessary to consider the ques-
tion of the salary of the teachers who
are sent to the villages. You can
imagine the state of mind of a man
who is a matriculate and about 18
years of age when he goes
to the village for teaching. He is
there alone, sitting miles off in the
desert or in the hilly areas, teaching
school children. He is not feeling
happy there; he has got limited re-
sources. Therefore, he takes this
job as a spring board for jumping into
some other big job. Immediately he
gets an offer from the Revenue De-
partment, even as a patwari, he lsaves.
He thinks that the job of a patward



try can easily say that it is the job
of the States and that they are pre-
pared to contribute 50 per cent of

I would lLike the
Minister, when he replies, to let us
know how many States have taken
full advantage of this offer and to
what extent they have taken it. I
know so many States . .

Shri Ranga (Tenali): Not one State

Shri M. D. Mathur: My hon. friend
says, not even one. There may, pos-
sibly, be a few. But the purpose is
not served.

Recently the Prime Minister of
China said that the primary school
teachers are engineers of the soul of
the country The engineers are paid
s0 high to construct buildings. Then,
the engineers who built the soul of
the country should be paid better
positively.

It 15 not because the teachers have
formed some trade unions and they
want more salaries that I am support-
ing them. 1 am supporting them be-
cause unless they are paid properly
they will not come out to serve in
the Education Department You can
say that you have raised the number
of schools, say, by 500 or 600 in the
financial year. But, we find that when
50 schools are opened, 50 others re-
main closed, because teachers are not
available for 6 or 7 months after the
month of July.

1 would not like to take more time
of the House because most of the
Members have touched on s0 many
problems. But, I would like to in-
form the Education Minister that
unless and until a tempo is created
we cannot achieve our object. An
impredsion must be created in the

common man that we want to wipe
out illiteracy from our country, we
want to eradicate it. The youth of
the country and all the Members of
Parliament should be called upon to
observe “Sikshadan’ fortnight"—as
the Ministry of Community Projects
observed “Shramdan fortnight” where
in crores of rupees worth of labour
was offered and buildings construct-
ed. Every Member of Parliament
should be requested to educate at
least two people. So many employees
of the State today want more salary.
Why not you say, ‘You will get your
salary quite all right, but, you must
also educate two men in one year or
otherwise your promotion will not be
given next time. If thiz is made
compulsory, I think, thousands of
people could be made literate. The
States must take the responsibility
for the refresher courses. But, so far
as making the people literate is con-
cerned, so far as the imparting of
knowledge of the 3 'R's is concerned,
I think the private organisations and
the educated muddle-class should be
invited and a tempo should be creat-
ed Unless you are not able to drive
out 1lliteracy and this problem re-
mains the democracy will not func-
tion efficiently and ultimately, be-
cause of this our political system
would not work efficiently,. We are
all interested in this education pro-
gramme The arts colleges can wait.
So far as technical education and the
basic primary education are concern-
ed, these are the basic demands of
the country and I think the Ministry
must give them proper attention.

st wo Ko awat (wrAgT) : M-
S AEEG, WA W AT § vy
fafy 9t fewrss o gew a7 a@w
T @R 7eq & 7@ ga ¥
FradA age v gura dw feq § 1 W
fr e A g 1 OF N BN
g g Ffmmw s, gt
™ oz SR § fE gurr wiepfw
faewre @ vt ot gw ag Wy §
onw dnfrs e Y v @A Aw
¥ ®T ¥F WA A T ¥ CHAT
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[wi ®o Re &ill)
t | wft gy At 7w e faar
% A gorreft § IR aTAT F -
w0 R W gw Ay T § v g
q urr w3, gAY ¥ & fawrw @,
gaTa A wfa w2, At awl faarfaay
¥ qft farer & ot wifzg fomwy f
Frer ey w5 Y | wiorma v f
Y §ay wfes wawmen & oww
I feer 7 uefta v W Y
wed § Wl ag ot qar § W }
wx g% feretr worrefY Y a4y vy Ford
fe 2w & qowr fgdr gf o). foww
fr dw #1 awgr Wl qEne W wREAT
& 1 fren v § @A waw O
wifeq forg®Y arer v fagrdf oo §
wYy I foar o9 % fAg wa a@
a%

urx a% ¥w fown o7 zfe oy
g O AR qgedr 9 AW A 97
e & fo wt arg a=ay WY 14, foar
@ T 2 (v faaw a3
a&{T & FEr AV o w1 ¥ T
¥ w1, I+ ¥ qEA &, WF
A FT A A@ @A § 1 AW
STIA BaET A ¥ avw Tgar 0
W17 T & wHA fazee € or 2
M i fHn-z o gan
I ®IIA #Y WiT § AT IS AN A
w3 F7 &1 A & @ waA
v Tzt & f& g7 7w &1 3 707
nyfeelar frrdft atr sréo ne wre
937 A 7@ faEq 0 g |y oy
g ) THET "R I gl wiew
ofrizqia A1 & wifgs @147 To0T7
iq K—=714 AT § Ifr wgm—i
ug agm e wsly afr & 1 faar
et qft gidr wifag fomsd w=v
FRIT o7 17 qITT g1 9 g A
Insifo B o T wwar g f®
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st fe s v sy &
oo 9w g forar fr aw S Ay oy /
wefTw § I o ma fed ot o
odY TE WEX § | WSATRT &Y wror Y
wifae gow ¢ ag et & fgfr gk
g & 1 e wn ol avw o &
fis 712 faerd et § Wi aFeaTE WA
Tl & 1 weaTTE W g O EWIY
v WO § W TW N T W g e
g ST & FEpA I T W
w5 | 9 I urfew grew sy
% O ¥ oY 7w TR few A A
T ST & A% § fe ¥ qwwi €1 vy
T@ X @I ABT | AT IAET

grt & f& wreeft o A wr w
AR N AN L, A E
fd X A4 &, qEAA & fRq w9E I
fr AT% 99 17 Wigg 7 &, i
i@ ® feard & f1d A€ v wF
T & A for A A YA W Ay
w = Am 7 @AW 7 A T &
a7 f67 Mg { T a5 XTAAe
T ARAE L TR N ea & I
F4 T 97 A AT AQ AF AW FT
FF7NST A4 T REAT | W ITRIAT
frd-T MEA ¢ FAA X K I AR
&7 ATZA % #4 g A% & forar
qr fam7 77 qwn uowr faast st
AT TRAT T ENT ) IR o gk
T W AXT A AwAr § | IAEY
AAPRIE WIT AT W[ @A & el
At T 9T ffaFT A4 *§ gear
gafemmaor A s e g R
wrahl St A7 grva & IueT Q%
AT AT wWEgw § oo g @
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Fqn fefr oy ¥ womar fs fedt &
Q% AR ZEC qTW Ao ®t e
¥ fod ©ar | TewY @ wwEr wfA
T ot faar 1 e e § fe ot
o § o e fawr oy & Wi 9w
T ®Y g ¥ g off gAY A 0T
firr oY § | 9w ¥g AFET GG AW
M % 37 AT ¥ qur fe a5t A
waoht W g & 1 AR ¥ T
fear for s a1 I ATH A I
woA foer #) ara fs et ®) auar
ATeET AW & A A9 agng §
&t 7a% faor 7 e Fe amgw TW@
ol s e gt & AT W W
% T wawr & gE e 9w
wI® 4 "rerT wgw ¥ w1 fr And

T

frg s AP ad g fewaw ¥
frq sTeT  wowt ¥ T wwAr §
Wz few avg ¥ wewi o1 sfor S0
wawa AR A XX TG F
fag Sqanit feg &1 @61 § | W
¥ e ¥ @ T wefewi @ wE &
AT T TS FrT G, THET wR=rAT
ST & AT W oAwAT & 1§ T
@ wge fe smw g o T AT G E
T A P WY €T G § IE AR E
W weer ek g e v
e wfgd | ) o W R
fosr swma & s 3 S
ww gwr 1 Qo 7y e §
vy TwRreTe e § Wi e
£ fv e ¥ garel g T b
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ar® @A § | X@ @A IHET ATE
T R § QA AT W7 ST ]AT
e g fe fog o ¥ A T
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FauT frema v Ay fear arr § Wi
oA WO W7 g W AX § X AT Wk
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[ = @o 7o wwlf )
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AN YT QAT W A W I I
W

o¥ § afqT wW1 ) qoE wT g |
#A A AF  wwTeh w5 aqr afad
W7 UHTCHT ®T AT § ) T aar
/A ERywE W 3y war fa
a1 7w AEY & e e Wi e
XGTAT W9 &, g 7 N g § fF W™
N AT 9w @ AR AR W N
N g T § I fawre @Y
WX v faww affT sar wwH
¥ qrie fear @r w@T 1 W WY
FEA W W qTF qEATHE T ATEY
g & IR § f§ wiw me O
TWE X | WM FHITT AT G @
grar wifgd fr 9 W w1 g% &
WX gH WIE G ATEE A% F7AT R0 |
W R IR W AT O o
fsa f&s oo dfes AR FT &
a%, faa@ ot v W sfomeT
&, foed gwre 2m & famtr 7 w22
fad, faawy 3@ w7 gart e W
2 am, fSwwr 230 7 g7 2@ w A7
A AW ® oy gfe| e A | F
g A sy f& W sEew W
I THAMT K @ &7 3 ar foat
arfR F «ew w4, Ur FEAIT W
&% ¥T ¥ | feq wT wHET WE
BIC ATTE I& &A1 9, WE HT
e AF @ o A & § gy A
rgarfesem goit Y w1 @
AW AW U W {F AT
g i wwm aw dfer sew
st sren e famr @« #fea smowr
AN wrT § A 07 WX @ wifgq e
Ay #1 fon oy ¥ 37 for am,
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IWE wr fire oy ¥ g¢ Py o
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% WX way s wfe wif F f
¥ 7% Wy o F wfiafyg sx
T oA R 2w ¥ phw
w3 FR AT AgE Arafosr
wer wwe afrar & A o fer et

s FT AW AR | WY I ARG
¥ A ¥ fod ey fgm Ao
Td TR W w wer waE
¥ % Twd W TR fam e
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TS §.TUT HT TR § G ® wHAIICE
N gaw o deda ot | fedy
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f& gar? WP ST A g & A
qafrdam & wwfan  gw sfawn
agrt ot I sl war g9
e N IR P @ @ g
Fmisw s @ AN g fr
WAy AR AT E W R
Tq Y Iwfa &Y aw §W ¥ TweT WA
TS g ara § fF ag g o gt
e § § Ay § WX I N
it ff few T B 1 S W B
o R TE T AT St feardaey
Wy 2 & ot § Y averTE A AN
o TR wTz W & fed wd § 1 A g
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7% W AT ¥ gfimr § feaet
fir rarciry & o wfw: § st aafiverdt
wiigh a1 qufernd sfi@ ¥ su g
w7 waafy g 1 da Wl g § Frer
§ fx 3w gfvge &Y Lo sy T
e &% ® TR § ¥ w G AW wot-
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T e WY A T § fare woere
o 2 )

WRY F YR A0 7w W g
fra won § fe g wolr fawn o
swewr @ st mfe gt Afagre
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wifeer §) fe Ao & g @y ¥y qr
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el Infy we o | e P g v
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T a® | Wfge & 6 Iy o aF R
7 Y frardf T o w31 Wik gafag
7z #%1 w&Q § s g Swd o wifew
HTEATEAT FX & W TAET eTq W
arfs & INIE # AG U9 wEET &
framd | wTRR W ToE dwAT W A
N forar sqaewy WA JW § wTAw w1
aThe B X F0F JurEt w4t § S
frameT & w1 amwaTe Wi wmi
R N fEgmaaa i

Shri Hem Barus (Gauhati): Mr.
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[Shri Hem Barua]

the North-East Frontier Agency is
concerned.

There has been trouble in the tribal
areas of the North-East Frontier, and
this trouble is not only political and
economic but -cultural and social as
well. We know, these tribal people
were isolated from the people of the
plains by the British rule. The
British Raj for obvious reasons insti-
tuted iron curtains between the peo-
ple of the plaing and the people of
the hills. They had two nefarious
regulations. One is the Inner Line
Regulation passed in 1873, and the
other is the Frontier Tracts Regula-
tion passed in 1880. These have creat-
ed a sort of separatist psychology
amongst these people.

On the other hand, as soon as we
became free it was the business, or it
should have been the objective of the
Government of India to create a new
psychology amongst those people, and
that psychology would be the psycho-
logy of a comprehensive Indian mind.
Today what do we find amongst these
people? We find that that compre-
hensive Indian mind is lacking among
the tribal population inhabiting the
North-East Frontier Agency, because
of the fact that we have pursued the
same bygone policy adopted. by the
British rulers, the policy of isolation.
And, that was given a fillip to when
Professor Coupland, the British Con-
stitutional Expert, came to this coun-
try prior to independence. He made
a very sordid suggestion, a suggestion
that the hills of Assam and the
hills of Upper Burma must be bound
together and a new colony instituted
under the auspices of British rule.

That psychology is- still there, and
that is why we feel that the linguistic

aspirations of the people inhabiting -

the NEFA area are to be met. But,
somehow or other we are pursuing a
most emasculated policy, and that is
because of our bureaucrats, the ad-
ministrators who have gone there all
these years, who know nothing about
the colourful life of the population
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there, the veins of the people there,
the cultural standards of the people
there and the aspirations of the peo-
ple inhabiting the tribal areas esta-
have their own steel-framed mind,
and they suggest and commend cer-
tain things which go counter to the
desires and aspirations of the people.
That is the crux of the problem to-

day.

I know, on the floor of the House
1 was just discussing the other day
during Question Hour about certain
memoranda submitted by the tribal
people inhabiting this area. These
people have been demanding that As-
samese should be the mediym of
instruction in the schools but, some-
how or other, Assamese is not the
medium of instruction there, Hindi is
being super-imposed. I want Hindi
to develop, because Hindi is our
national language, but not at the risk
of super-imposing it on a people who
want a different language, who have
different aspirations and who, at the
same time, say that Hindi is to be
introduced as a compulsory subject
in the later stages of educational life
and not as a medium of instruction
at the initial levels.

That is what Mahatma Gandhi has
also said in his famous book called
Our language Problem. He has said
that the medium of instruction must
be in the mother tongue of the child.
And, the medium of instruction should
be in the mother tongue of the tribal
population. We want these tribal
dialects to develop into a language
and not only as the medium of
instruction at the elementary stage,

. we want this language to develop so

as to be able to be the medium of
instruction in the higher and secon-
dary stages as well.

At the same time, these people have
submitted more than one memo-
randum asking the Government of
India to see that Assamese is used as
the medium of instruction in the
higher stages i.e. post-elementary
stages because Assamese is the natu-
ral lingua franca of the People. There
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are different tribal groups. There are
as many as 50 tribal groups living in
the NEFA area. For some reasons
these people have their own dialects,
but in their inter-tribal communica-
tions, in the inter-tribal exchange of
ideas they use only one language and
that is Assamese. When these peo-
ple inhabiting the  tribal areas
established contacts with the people
of the plains, which they had been
establishing since time immemorial
before the British came and isloated
them from the people of the plains,
they used the Assamese language.
Now there is a provision in our Con-
stitution which provides for the ulti-
. mate integration of the NEFA region
with the State of Assam. If that pro-
vision is given effect to, in that case,
they must be taught in a language
which they can understand.

Shri Ranga: Which script would
vou like? Assamese?

Shri Hem Barua: I say like this.
Naturally Assamese script may be
used for the Assamese language.
Hindi would be introduced at the
higher stages, just as Hindi is intro-
duced in the non-Hindi-spegking areas
in the plains. Hindi should enjoy that
position. That is what I say. At the
same time, Assamese is their natural

language.

I would quote from what Dr. Hut-
ton, has said in his book called The
Sema Nagas as follows:

“Indeed the Assamese language
as used in the Naga Hills is pecu-
liarly well adapted for the re-
production of Naga idioms and as
a vehicle of interpretation, it
makes a far better lingua franca
for the hills than Hindusthani or
English would, the substitution of
which for Assamese hds been
occasionally suggested.”

I want Hindi to occupy the same
place as English is occupying today
as far as we are concerned in those
areas. I will quote another authority,
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W. C. Smith. In his book The Ao
Nagas, he has said:

“In the neighbouring tribe, the
Lohta Nagas, the Assamese langu-
age is used freely and this no
doubt is largely due to the fact
that they raised cotton which is
sold to the traders in the Assam
Valley. In this way, their con-
tacts have been more numerous.
As a result of these contacts, the
Assamese language is coming to
be used by an increasing number
of Nagas and the Assamese terms
are creeping into their language.”

I will quote another authority, J.P.
Mills.,, He says:

“The Aos have probably receiv-
ed more admixture of actual
Assamese blood than most Naga
tribes, and during the Burmese
invasions, many Assamese took
refuge in the Ao country. The
i.ohta Nagas have long been in
contact with the Assamese. Many
villages even possess grants of
land in the plains given by the
Ahom Rajas.”

Then, may I quote, Sir, another
great authority on the tribal popula-
tion of the north-east, Von Furer-
Haimendorf. He says:

“If the tribesmen of the Sub-
ansiri region are to adapt them-
selves to their, style of living and
closer contacts with outside world,
a measure of education is indis-
pensable to make this process a
success. Only literacy and a
knowledge of Assamese can en-
able Dafalas or Apatanis to deal
in equal terms with the people
of the plains. There can be _no
doubt that acquisition of a work-
ing knowledge of colloquial As-
samese must be the first choice
among the Dafalas and South
Kamal Miris.”

My argument is this. The demand
of this tribal population inhabiting
the NEFA area—they live in 50 diffe- -
rent groups—is for the ~Assamese .
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[Shri Hem Barua]
language because of its historical as-
sociation and because of the fact that
Assamese is the natural lingua franca
of the different tribal groups inhabi-
ting the North-East Frontier Agency
and also because that it is the natural
language of the tribal population in-
habiting the hills used in their con-
tancts and communication with the
people of the plains. That is why
these tribal people have submitted
that memorandum. As a matter of
fact, I know that the memorandum,
to which 1 made a reference on the
floor of the House, was submitted to
the Governor of Assam, who is in
charge of the administration of the
NEFA area, on the 22nd May by the
tribal population of Ilargheflta de-

manding that Asaamese should be
the medium of instruction in the
schools.

Another memorandum was sub-
mitted by the tribal people of the
Lohit frontier division to. the State
Government. Recently on the 9th
June, there was a language day of
the NEFA people organised by the
Assam Sahitya Sabha and meetings
were held demanding the introduc-
tion of Assamese as the medium of
instruction. There were two gpeeches
by two great tribal leaders, besides
these by tribal students reading in
the Basic training school at Marghita.
The name of one is Abang and the
name of the other is Khongpai. These
tribal leaders made speeches on the
9th June demanding Assamese to be
the medium of instruction there in
the NEFA regions.

Under these circumstances, I do
not say that Hindi must not grow.
Hindi is our national language and
it must .grow. As a matter of fact,
since I came to New Delhi, the aspi-
ration that is uppermost in my mind
is that I should learn Hindi. The
people in the non-Hindi-speaking
areas should learn Hindi, but at the
same time, they must learn it not at
the expense of their own language
nor at the expense of their own de-
sires and aspirations. That is why
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I want this House to see that proper
justice is done to the people inhabit-
ing the NEFA region. India is a land
of Einsteing and Adamg and the
Adams of India live in the north-east
regions. So, we should see to it that
the smouldering fire which was in-
jected into them by the British and
by Prof. Coupland, the British cons-
titutional expert does not burst into
a consuming flame and for that we
should be able to satisfy the desires
and aspirations of our people living
in the tribal areas.

St A2TQ : WEET, W WAL ST &
STYAT FET o Si1er wgq 7 e wrwor
e afrm e F Y A frgr
& #I gw <@ fF gardy wigem aeamsl
F 99 # faare sy o, safog ag e
g g afg gaTe @ Y g arr
frag FToaw fet F &Y & v

o Fio o HMWTAI : TH Fg
T G §, AT G /T GHH &Y
G |

IACqR WEYGT : WY & AT AT
R, AR 5w § ww 9, AT w0

=t Rawqt : FH § T frar WA A
a1 7t wrew Jufewa w3 =ifegw o
IqreAH AT : HinAid qXA q
#g faar | 7 7g fufretags # faqd
fFRsAdgI g awara &1 9
73 f&erst ¥ St & av AT H &
g3 Mz a@ @ g9 g5y Huer
TuAT &Y, qaT A AG &
Shri Mohammed Imam (Chitaldrug):
It should be a language which can be

understood by everybody, irrespec-
tive of personal inclination.

Mr. Deputy-Speaker: The hon. Mi-
nister may speak in English or Hindi,
as he likes.

Pr. K. L. Shrimali: I will start in
English and end in Hindi.
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Mr. Deputy-Speaker: There is half
an hour in which he has to express
what he wants to say. Whether he
wants to do it in two languages or
one is his choice.

Dr. K, L. Shrimali: I should like to
express my feelings of gratitude to
the Members who have participated
in the debate for their many cons-
tructive suggestions. It will not be
possible for me to deal with all the
points that have been raised by hon.
Members; I would like to confine my
remarks to the main issues that have
been raised.

There has been a general dissatis-
faction with our educational system.
This is not a new thing. We had a
legacy from the past and we have
been dissatisfied with the whole edu-
cational system which we inherited
from the British people. The Govern-
ment has been making an attempt
to reconstruct it. Whether the Gov-
ernment has been successful or has
failed in the task of reconstruction
has to be judged by this House.
Before we pass judgment I would like
the House to consider the criteria
which we should lay down in passing
that judgment. To my mind there are
two criteria which should be laid
down, for making an appraisal of
the national system of education of
any country. In the first place, the
system of education must be judged
by the character and quality of the
citizens. Does our educational system
produce men with understanding?
Do our people have faith in social
ideas and social purpose? Do our
people wvalue spiritual and moral
values more than material prosperity?
These are some of the questions that
we should ask ourselves in judging
the system of education.

Now, Sir, I am prepared to admit
that our educational system is far
from being perfect. In fact, no coun-
iry can claim that they have achieved
perfection, as far as educational sys-
tem is concerned. Education is a
process of growth, a continuous
growth and no finality can be achiev-
ed as far as education is concerned.
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The difficulty is that the results that
we achieve sometimes are not per-
ceptible. When we construct a bridge,
or build a road, we see something
concrete; when we put up a dam, it
looks magnificent. Unfortunately, as
regards the education of human per-
sonality is concerned it is a long
drawn out process and the results are
not either quick, or tangible.

Sir, the most important factor in
the education of the child is the
teacher. The House has rightly stres-
sed that unless we improve the
quality of our teachers, we shall not-
be able to improve our educational
system. “Education is an impact of
the personality of the teacher on the
child and unless we have men of
character and ability and vision to
make that impact, certainly we can-
not have citizens of great vision and
noble character.

The Ministry is fully aware of this
weakness in our educational system
and therefore in all its plans and pro-
grammes it has given the highest
priority to the improving of the
quality - of the teachers. Even in a
society like ours economic motive is
a primary consideration, it is neces-
sary that we should improve the
salaries and emoluments of teacHers
and the Ministry has made a begin-
ning,—it is a very small step, but a
step in the right direction—by ask-
ing the State Governments to increase
the salaries of teachers. We are
giving assistance to State Govern-
ments, to increase the salaries of
teachers at all levels, primary, secon-
dary and university. At the primary
and secondary stage we are giving
assistance upto the extent of 15 per
cent. of the increased expenditure.
One hon. Member in the House pointed
out that none of the States have taken
advantage of this offer. This is not
a correct statement. In 1956-57 we
sanctioned Rs. 77,01,500. Four States
could not take advantage of this offer,
but most of them did.

Shri Harish Chandra Mathur: Which
are the States which have not taken
advantage?
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{Dr. K, L. Shrimali]

Various suggestions have been made,
Some have been made in a great spirit
of enthusiasm with all sincerity. But
education costs money. We cannot

a free system of education.

Shri B. Dasappa: May I know
whether it is on the basis of the shift
system recommended by the Planning
Commission that these targeis were
mentioned or without the shift sys-

far

expect they have taken into account
the shift system also.

elementary and secondary education.
Dr. Sashila Nayar: I said further
spending of money on the arts colleges
should be stopped and it should be
spent on technical and elementary
education. I did not say all college
education should be stopped.

Dr. K. L, Shrimali: I am afraid I
do not agree with the view which my
hon. friend holds. University educa-
tion and secondary education are as
important as elementary education. If
we stop university education, I do not
know from where we are going to get
our teachers

Sbri Ranga: From where are we
going to get our know-how?

It was pointed out by an hon. Mem-
ber that there is a great disparity in
the percentage of boys and girls
attending elementary schools. The
Ministry is taking special steps in this
new plan to promote the education of
girls. We are making special efforts
and making certain recommendations
to the State Governments which, if
and when accepted, will go a long way
in removing thiz disparity.

‘We are proposimg to provide free
accommodation for women teachers in
rural areas and have also proposed
that school mothers must be appointed
in rural areas.

Shri Ranga: What do you mean by
“gehool mothers™?

Ppr. K. L. Shrimall: A person who
wotld not only look after the children,
but would also educate.

Shri D. C. Sharma (Gurdaspur):
That means a school teacher should be
called school father.

PDr. K. L. Shrimall: Then we propose
to organise condensed and wspecial
courses of general education and
teacher training for adult women. We
also propose to award stipends to



Shri Rangs: I thought 1t was free
It is free, 18 it not?

Dr. K. ‘L. Bhrimall: Not everywhere

Mr. Deputy-Speaker: Not every-
where

Dr. K. L. Shrimall: These are some
of the scheme. which we propose to

take up to expand our elementary
education for girls

With regard to the propogation of
Hindi, there have been arguments
from both sides As time passes, I feel
that people will reahse that the steps
and the constructive approach that the
Ministry bas adopted with regard to
the propogation of Hindi are the cor-
rect ones

An Hoan. Member: Very slow.

Dr. K. L. Shrimali: It 15 slow, but

some work by its very nature has to
be slow

The work that has been done with
which Hon'ble Seth Govind Dasfi smd
that the Minustry was not makmg
satisfactory progress, 13 net a very
a5y work. It is not easy to construct
a language You have to give some
thought and devote a lot of time
before & word can be cowned.

Dr. K. L. Shrimali: The country

anm()nlym,mmtd
80,000 have been finalised 1n seven
Years or six years?

In lddltlonwﬂul,[hem.whu
taken vanous steps and proposes to
take various steps to propogate Hinci

Shri Ranga: How®

Dr. K. L. Shrimali. We are prepar-
Ing encyclopaedias and dictionaries
preparing manuals for umng these
technological terms We propose to
organise debates in the non-Hindi-
speaking areas We propose to organ-
1se lecture tours both in the Hindi-
speaking and non-Hindi speaking
areas And in this way the vari-
ous steps that we are talang will help
m promoting the official language

Shri Ranga: How far are you en-
couraging the Hindi-knowing pandits
halling from non-Hmdi-speaking areas
in Central Government employment?

Dr. K, L. Shrimali: Ths is a differ-

ent question that my hon friend has
raised.
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Madhya Pradesh "y
Bihar | FT I
West Bengal =

Lok Sabha Secretariat wfawfya
Hind: Sahitya Sammelan
fganaa

L ERL

Madhya Pradesh AP
Bihar v T Y
West Bengal EL,T YT
Lok Sabha Secretanat T
ILLRL

Nagari Pracharin: Sabba ¥
All this will indicate that there was a
need to set up a Central Burdu:
Terminology and to standardise
terms which we are going to use in
official language.

Shri Jhulan Binks: It is already 4.30
pm. We were told that non-official
business would start at 4.15 p.m. May
1 know when it will be taken up?

Mr. Depuiy-Bpeaker: We shall
devote as much time as has been allot-
ted to non-official business. We can
push it ahead by another ten minutes.
That does not matter.

Dr. Ram Subbag Singh (Sasaram):
What are the terms that have besn

accepted by Government? The Minis
ter has not siated them. -

The Minister of Health (BN Rar-
markar): That will be decided. '

Mz. Dejuty-Speaker: Is thare tuch
more to be said by the Minister?

Dr. K. L. Shrimall: Yes, I shall take
a few more minutes,

Dr. Ram Subkag Singh: Thay ame
not having any terminology now.

Dr. K. L. Shrimali: Then, I have got
semething to say about sclentific
research,

An Hon. Member: What was the
word finally accepted by the Board?

Dr. Ram Subhag Singh: When the
Minister has pointed ocut the different
translations, he ought to give his subs-
titute.

Mr. Deputy-Speaker: Government
have not taken any decision yet.

Dr. K. L. Shrimall: Government
have not finalised the whole termino-
logy so far.

Dr. K. L. Shrimali: This is not fair.
So far, nobody has raised any objec-
tion to the terminology which Govern-
ment have prepared.

Dr. Ram Subbag Singh: What s
that terminology? The Minister should

explain it.
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Shri Hem Barua: At starvation
levels

Pr. K. L. Shrimali: If I had more
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the vanous activ
and the work that has been done by
the Mamstry.

late a detailed note.

Pr. K. L. Shrimall: 1 should also
ke to say & word of appreciation of
the officers of the Mumstry, whose
photom;hsandmdonoiamﬁ

in the press.
Shri Ranga: Qute a Jot are there,

Shri D. C. Sharma: No They do
appear.

I shall now put all the cut motions
to vate.

All the cut motions were put snd
negatwed

' Mr. Deputy-Speaker. I shall now put
the Demands for Grants to vote They
have to be put in two groups.

The question 18:

“That the respective suma not
exceeding the amounts shown in
the fourth column of the Order
Puper including the sums already
voted on account for the relevant
services be granted to the Presi-
dent to defray the charges which
will come n course of payment
during the year ending the 3lst
day of March, 1968, in respect of
Demands Nos, 13, 22 and 107

The motion wes adopted.
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mlr. m-puhm The question Dzmanp No. 16—BoranicaL Sumvey

Demands Nos. 14, 15, 186, 17, 18,
19, 20 and 21."

The motion was adopted

“That a sum not exceeding
Rs 6,22,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Botanical Survey'”

Demanp No 17—ZooLoGicAL SurveYy

“That a sum not exceeding
Rs 597,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Zoological Survey' "

[The motions for Demands for Grants Demano No 1B—GroLOGICAL SusvEY

which were adopted by the Lok

Sabha are reproduced below—Ed.]

Demanp No 13—Moastey or Ebuca-
TION AND SCIENTIFIC RzsEAncm

Rs. 65,24,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year

DEMAND No. 14—ARCHAEOLOGY

“That a sum not exceeding
Rs 36,54,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Archaeclogy’ ".

Deumann No. 15—Survey or Inpia

Presudent to complete the sum
necessary to defray the charges
whith will come in course of

“That a sum not exceeding
Rs 5562000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1858, in
respect of ‘Geological Survey'”.

Demanp No 19—ScrENTIFIc REszancE

“That a sum not exceeding
Rs 2,07,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Scientific Research’”.
Demaxp No 20—OTHER SCrENTOIIC

DEPARTMENTS

“That & sum not exceeding
Rs 1,61,14,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Other Scientific Depart-
ments' ",

Dxmanp No. 21—Epucation

“That a sum not exceeding
Rs. 15,08,86,000 be granted to the
President to complete the sum
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s Membave’ Bills and

Demanp No. 107-—CarrralL OuTLAY or
e Mmrstey or Epucatron aANp
SCIENTIFTC RESEARCH

“That a sum not exceeding
Rs. 1,83,17,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1958, In respect of ‘Capital Out-
lay of the Ministry of Education
and Scientific Research’”.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Spconp Rxrorr

Sardar A S. Saigal (Janjgir): 1 beg
to move:

*That this House agrees with the
Second Report &f the Committee
on Private Members' Bills and

Resolutions presented to the
House on the 24th July 1857

Mr, Deputy-Speaker: The question
is:

“That this House agrees with the
Second Report of the Commitiee
on Private Members' Bills and
Resolutions presented to the
House on the 24th July, 1987.”

The motion was adopted.

SADHUS AND SANYASS (R¥GLS-
TRATION) BILL®

Shri Radha Raman (Chandsl

Chowk): 1 beg to move for lmave to

introduce a Bill to provide for the

registration of Sadhus and Banysss

in India.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to

Shri V. P. Nayar (Quilon): The hon.
Member is also a Sanyasi.

PUNISHMENT FOR MOLESTATION
OF WOMEN BILL*

Shri Radha Raman (Chandni
Chowk): I beg to move for leave to
introduce a Bill to provide for puniah-
ment of persons guilty of molesting
women.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce & Bill to provide for
punishment of persons guilty of

molesting women.”

The motion was adopted.

Shri Radha Raman: I introduce the
Bill

FACTORIES (AMENDMENT) BILL®

Shri V. P. Nayar (Quilon): 1 beg
to move for leave to introduce a Bill
further to amend the Factories Act,
1948.

18:

“That leave be granted to
introduce a Bill further to amend
the Factories Act, 1948

The motion was adopted.

Shri V. P. Nayar: I introduce the
Bill.

*Published in the Gazette of India Extraordinary Part I—Section 2,

dated. 26-7-57, pp. 33538, 339—40 and 3142
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NATIONAL AND WA‘L PAID
- HOLIDAYS HILL

8wl Ksdivan (Quilon-—~Reserved—
Bch. Castea): 1 beg to move for leave to
introduce a Bill to introduce a uniform
system of national and festival paid
holidays for all industrial workers.

h‘ﬂr. Deputy-Speaker: The question

“That leave be granted W
introduce a Bill to introduce a
uniform system of national and
festival paid holidays for all in-
dustrial workers.”

The motion was adopted.
Shri Kodiyan: 1 introduce the Bill.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL®

Shri P. R. Patel (Mehzana): I beg
to move for leave to introduce a Bill
further to amend the Code of Civil
Procedure, 1908,

hlr. Deputy Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908."

The motion was adopted.

Bhri P. R. Patel: I introduce the
Bl

INDIAN ARMS (AMENDMENT)
BILL*

Shri P. R. Patel (Mehsana): 1 beg
10 move for leave to introduce a Bjll
further to amend the Indian Arms
Act, 1878.

hlt. Deputy-Bpeaker: The gquestion

“That leave be granted to intre-
duce a Bill further to amend the
Indian Arms Act, 1878"

The motion was adopted.

(Amendment) Bill
mll!.h'l!.l.m 1 inivoduce the

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

Wi mo W Gt (ghreRR)
ITMAT T, T G Lox & WWPT
wfer dfgr  (ddver)  fadas o
e w3 ® forg g oy wrar # fard
NEaE W@Ar g |

Mr. Deputy-Speaker: The gquestion
is:

“That leave be granted to in-
troduce a Bill further to amend
the Code of Civil procedure 1908.”

The motion was adopted.

st wo wvo frAd : ltﬁni:mﬁ
YT T E

PARLIAMENT LIBRARY BILL®

Shri D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill to provide for building up anup-
to-date and comprehensive Library
for Parhament.

j-"lll-. Deputy-Speaker: The question
“That leave be granted to intro-
duce a Bill to provide for build-

Ing up an up-to-date and com-

prehensive Library for Parlia-

ment.”

The motion was adopted.

Sbhri D. C. Sharma: 1 introduce the
Bill

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL*

Shri D. C. Sharma (Gurdaspur): I
beg to move for leave to introduce a
Bill further to amend the Child Marri-
age Restraint Act, 1829,

.
—— e e

'Puh!illudmthcﬁimuufm

Part II—Section 2,

Extraordinary
dated, 29-7-57, pp. 343-48, 34748, 34080, 35152 35387 and 338-50.
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to
introduce a Bill further to amend
the Child Marriage Restraint Act,
1929."

The motion was adopted.

Shri D. C. Sharma: 1 introduce the
Bill.

PREVENTION OPF CORRUPTION
(AMENDMENT) BILL*

Shri Jhulan Binha (Siwan): I beg
to move for leave to introduce a Bill
further to amend the Prevention of
Corruption Act, 1947.

) Mr. Deputy-Speaker: The question

“That leave be granted to
introduce a Bill further to amend
the Prevention of Corruption Act,
1947"

The motion was adopted

Sbri Jhulan Sinha: 1 introduce the
Bull.

CENTRAL GOVERNMENT SER-
VANTS (OPTION FOR JOINING
CONTRIBUTORY HEALTH SER-
VICE SCHEME) BILL

Shri Jhulan Sinha (Siwan) 1 beg
to move:

*“That the Bill to provide option
for the Central Government Ser-
vants joiung the Contributory
Health Service Scheme of the
Government of India, be taken
into consideration”

From the Statement of Objects and
Reasons, 1t will appear on the face of
1t that the Bill is a simple one as this
Bill deals with an apparently simple
question. But really this Bill deals
with a question which is not so very
mischievous at present, but has a mis-
chievous potentiabity of engulfing the
whole nation.

Health Service

Scheme) Bili
At present, the Contributory Health
Service Scheme iz merely a pilot
scheme. Under this scheme, govemn-
ment servants stationed in Delhi and
New Delhi have compulsorily to con-
tribute a part of their salary in order
to be entitled to certain medical faci-

lities under the scheme.

As you are aware, Central Govern-
ment servants had been entitled to
certain medical facilities free of
charge There was absolutely no
compulsion on them to join a parti-
cular scheme and to make contribu-
tions to have compulsory trestment
under a particular system of medicine,

This scheme as it has been enforced
since the 1st July 1954, makes it com-
pulsory for all government servants
in Delhi and New Dethi to have
deductions made from their salary ac-
cording to a graded scale, and then be
entitled to certain medical facilities
and other things Had it been limited
to this much, I would not have very
much cared to take the precious time
of the House But the scheme, as it was
adumbrated, has these words which
have moved me to come up to the
House. This 18 from Section VII of the
Annual Report on the Contributory
Health Service Scheme for Central
Governmeni Servant§ in Delhi and
New Delhic

Mr. Deputy-Speaker: The hon.
Member has also to look at this aspect,
as to whether this scheme was intro-
duced as a result of some legislation
or only by a regulation of Govern-
ment.

Shri Jhulan Sinha: 8o far as [ am
aware, it 15 only a deparimental cir-
cular

Mr. Deputy-Speaker: The hon.
Member wants some modification and
only option for the employees. Is
legislation required for that or can it
be carried out by an amendmaent of
the rules?

dated 26-7-57 pp. 360-61.

" *Published in the Gasette of India Extraordinary Part [—Sectin &
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Shri Jhulan Sinha: But the main
thing 15 this—I am just reading from
the report on the scheme

“That working of the Scheme
shall be reviewed after a period of
two years from the date of imple-
mentation The Scheme 15 m the
nature of a pilot Scheme and on
its success will depend the in
auguration of a National Health
Insurance Scheme”

Because this scheme has the poten-
tialitres of maturing into a National
Health Service Scheme, which the
Government has, probably under its
contemplation, I am taking the prea-
ous time of this House, to consider the
offensive aspects of the scheme and to
nip the mischief in the bud so that
and when the National Health Ser-
vice Scheme matures these aspects
mav not be found there That 1s
what has moved me, so thal
the Governmént may be mn s
position to take these aspects int
consideration when reviewing the
scheme

Mr Deputy-Speaker Has the hon
Minister got the opinion of his ad
visers as to whether this legislation v
necessary?

The Minister of Health (Shri Kar-
markar): We have got 1t eaamned
and they sav that the Bill 1s not bar .
red, unless it empowers the incurring
of additional expenditure, which, In
this case could not be determined

Shri V. P. Nayar (Qulon) But,
there 15 no Ayurvedic dispensary
tnder the scheme

Shrl Karmarkar: He will come tg
this point later on

Shrl Jhalan Sinha- This Bill, as
you will find, deals with two things
Firstly, it provides for the application
of the scheme only to those persons
who opt for it Besides that, 1t also
makes provision that nobody who,
opts for 1t should be made compulson:.
vy to undergo a particular system o
treatment that 1s envisaged in the
scheme The two aspects when ana
lysed will come to this,

One thing is that this scheme, because
it wvolves an element of compulsior

Servants (Option for 5448
Joinming Contributory
Health Service
Scheme) Bill
on any government servant, if 1 may
say so, i1s not only opppoted to the
fundamental principles of our Consti-
tution but 1s also offensive to the
sense of development of our country
fiom the view we want 1t to develop.
You know that there was a time
when this country was under foreign
rule and the foreign rulers took the
advantage of their position for impos-
g a certain system of medicine.
And, actording to that imposition,

only the allopathic system of
medicine was recognised to be
the scientific system and the other

systems were dubbed as unscientific
and something 1n the nature of quac-
kery

8o far as we know this House and
this country does not believe in that
theory anv longir Of course, by
bringing this Bill before the House,
I do not intend to revive the Ayur-
vedic the Unant or any other system
of medic ne but I only wmant 1t to be
left to the free will and discretion of
the people concerned 1 do not mean
to say that this system should be en-
couraged or that svstem should be dis-
courared o1 that this thing should be
done or that thing should be done,
although I hold very strong views
abo 1t Avurveda, Allopathv and Tibbl
systems of medicines That 15 a
different matter altogether When a
per<on becomes a government servant,
we cannot contemplate that he sur-
render- his right to choose the tregt-
ment for hiz own self and for the sake

of hus famly
Mr. Deputy-Speaker There 1s ne
compulsion The compulsion 1s for

payment aind not for treatment He
has to pay but he need not necessarily
go to get the treatment

Shri Jhulan Sinha- It 1s not to be
expected that a person shauld pay for
a system and undergo another system
of treatment Nobody can expect that
from , any ordinary prudent person.
When one makes a contribution from
his salary, naturally he chooses to go
in for that treatment He cannot pay
for it and then undergo another treat-
ment and mcur further expenditure
That 15 not very prudent Therefore,
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[Shri Jhulan Sinha]

compulsory deduction leads, naturally,
to compulsory treatment.

I have had representations from all
sections of government servants. J
am not going to disclose their names
or whereabouts. Thig scheme claims
to have an additional advantage that
it is applicable to class IV officers. I
had occasion to meet all grades of
officers in connection with this Bill
and I have not found any one quite
satisfied with it. Officers of the firs!
three grades used to get all sorts of
treatment iree, and therefore, they
cannot be expected to be satisfied with
the contributions that they have com-
pulsorily to make for the treatment
under the scheme. So far as class IV
government servants are concerned,
weir grievance is that they have to
make compulsory contributions from
their pay and when they go to the dis-
pensaries, they find them so over-
crowded that the doctors have no time
to attend to them. If [ get time, I
will read the report. Nobody pays
attention to the class IV officers with
the result that they have to make the
contribution, go to the dispensary and
come back disappointed and take to
some other treatment and make fur-
ther payment therefor.

1 have seen the Government report
on this matter and it claims satisfac-
tory success. I will show that the
success is mainly due to the compul-
sory application of the scheme to all
government servants. I am not going
to controvert the figures they have
supplied. I can cite only one instance.
This scheme was sought to be made
applicable to the Members of Parlia-
ment. On the first of April last year
we received circulars from the De-
partment and from the Parliament
Secretariat asking us to submit our
option for this scheme. So far as I
have got the report here, the response
from Members of Parliament was a
almost nil, because it was not com-
pulsory for them. That shows that
there is something inherently wrong
in the scheme. The inherently wrong
thing is the element of compulsion

36 JULY 1937  Sérvants (Option for . sas0
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which makes the contribution mpul
sorry to have the allopathic treatment.

Therefore, the firit thing under ine
Bill is to make it not compulsory. The
other thing is, if at all that scheme is
allowed to go on, that those people
who opt for it or who make payment
for it, should have their option at
least for having a treatment of their
own choice under the scheme, If the
deduction is to be made compulsorily
and if there is no escape from
itt. let them at least have
the freedom of choosing the
system of treatment they like. These
are the main provisions embodied in
the Bill

It makes two things. It makes the
scheme applicable only to those who
opt for it and, thereafter, those who
opt for it should be allowed to have
the system of treatment they choose
under the scheme. I have had
occasions in this House to make an
estimate of the Government position
in finding how this scheme has
captured their imagination. They have
given figures about the success of the
scheme. There is an Advisory Com-
mitiee also. I do not know who
these people are who advise Govern-
ment in this respect. But it seems
they are giving wrong advice to the
Government. I am reading from the
report.

“Overcrowding in the Contribu-
tory Health Service Scheme dis-
pensaries and a certain amount
of delay in supplying medicines
still exist and every effort is being
made to remove these defects as
early as possible. Reasons for
these defects are that the num-
ber of dispensaries and doctors
is not adequate to cope with the
increased demands.”

Then, they say that the
made is satisfactory and the scheme
is successful. As 1 said earlier, I do
not bother very much for govern-
ment servants who are getting much
stronger and may deal with their
grievances themselves. This scheme,
as I have suggested, hold unfortu-
nately the potentiality of becoming a
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national insurance scheme asking the
people to make compulsory contri-
butions to undergo a particular system
of treatment envisaged in the scheme.
The position in the country now is
that though about eighty per
cent of the population gets its
only source of treatment from
ayurved and other indigenous systems
of medicine and only about twenty
per cent gets its treatment from other
systems, If this scheme is extended
to the whole of India consisting of
36 crores of people, I do not know
whether the Government has resources
or capacity to deal with the pro-
blem. 1 have, therefore, chosen to
draw the attention of the House to
the mischief that lies ahead. The
Advisory Committee seems to have
come to the conclusion that it is
succeeding and so the scheme which
was originally for two years is likely
to be extended and it is likely to be
extended further in the country.
Therefore, I wanted to draw the atten-
tion of the Government to this offen-
sive aspect of the scheme. Even it
the Government decides to make it
applicable to the Government servants
alone, provision has got to be made
for more doctors for the treatment of
those people who are getting under
this scheme. There is hardly a
centre where anybody can go and
get attended to without waiting there
for hours and hours and even then
they have to go disappointed because
they have something else to attend to.
I myself had occasion to meet an
officer of the Secretariat in the
Willingdon Hospital and he had been
waiting there for an hour or so. When
1 asked him about it, he said: ‘1
do not know how long I will have
to wait here. I shall be here till my
office requires me there’. One has
either to sacrifice the work in the
office or sacrifice one's health by
getting away from the hospital with-
out getting proper treatment.
Therefore, the scheme deserves to
be reviewed in the light of the
objectionable features that I have
pointed out. If at all my suggestions

Servanis (Option for 5452
Joining Contributory .
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are not accepted, then the scheme
should be allowed to continue only
in a way which helps the people and
not hinders them. 1 very rarely talk
and take the time of the House; I do
not do so unless I feel compelled to
do that in the discharge of my duty. |
1 believed that speech is only silvery
but silence is golden but I also be-
lieve in this:

AT TFTSAGT  TLA ORI,
oxIFMEay, a0wdy fefend o

When the time demands and one
doez not speak he becomes a sinner.
I have taken this opportunity to point
out the objectional features of the
scheme and to improve, if not scrap,
the scheme in due course. I shall
take some time for reply if necessary
and 1 commend my motion to the
House.

Mr. Deputy-Speaker: The Motion
is now before the House for discus-
sion.

Shri V. P. Nayar: Sir, I also wel-
come the Bill. The object of the
Mover, as we find from the Statement
of Objects and Reasons, seems to be
that he desires L0 remove defect
which is now existing in the working
of the Contributory Health Service
Scheme. At this stage when the
scheme has been working for about
three years and we are thinking of
removing the defects, we have also to
find out how this scheme has been
working.

The contention of the hon. Mover
is that there should be option for
anybody who becomes a contributor
to the scheme to resort to systems
of medicine other than allopathic
system for which alone provisions
seem to have been made under the
present scheme.

About three lakhs of Government
servants and also employees of quasi
Government organisations are now
beneficiaries of this scheme and we
find it gquite natural that the hon.
Member asks for &n option being
given to the employees who have thus
become contributors to resort to other
systems of medicine because under
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the existing arrangements, it is al-
most impossible to get medical reliet
from the scheme. .

From the 1056-57 report of the
Health Ministry's several activities,
we find that the monthly attendance
is about 239 thousands. There are 113
full-time medical officers. This would
put the figure at about 250 patients
for a single doctor a day. It includes
the time taken for diagnosis, for
treatment and for everything. Having
known, from the experience of many
friends working in the Government,
about the difficulties of getting
treatment through this scheme, J
think 1 is  very Tight 1o give 1his
option to the employees.

It is very interesting to note that,
under this scheme Government have
at least been able to collect some in-
formation which could be used with
advantage by the Ministry. I never
had an idea that among our Governe
ment servants in Delhi, about 76 out
of every thousand had TB; it was
surprising. Caleculated at that rate,—
the scheme covers about three lakhs
of people now—I think that from
among the contributors and their
families, we should be having about
25,000 TB patients in Delhi. What
is the treatment afforded? Here again
from the annual report of the Scheme
which we had the good fortune to
receive on the 15th of January 1857—
the report is for 1954-55!—we find
that 174 cases had been hospitalised
out of the 25,000 TB patients from
among the Government servants and
their families. These flgures are
given on page 30 of the Annual
Report of the CHS Scheme for the
period 1954-55. If the poor employees
have to contribute and then become
contributors to a scheme which is
called Contributory Health Service
Scheme and even then there is no
hospitalisation in such cases—most
TB cases do require hospitalisation—
what is the fun of running such a
scheme.

1t is not merely a question of TB
alone. 1 would not have been sur-
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prised if TB alone could not get.
ample hospital facilities,. We find
that the incidence of disease among
the Government servants, who have
to be considered a slightly . better
class, is high and that is a very dis-
turbing factor given in the same
report.

17 hrs,

I find from page 6 of the same
report that respiratory diseases are
resgonsible for the highest morbidity
and very rightly they say:

“The epidemiology of this group
olf disease is a matter for speculae
t onlll -

So, you find that the largest number
of Government servants and their
dependants are suffering from affilic-
tions in the respiratory tract. While
Government is unable to say what it
is due to, it is a very serious matter.
If the contributory health scheme
cannot find out why it is so, the Gov=
ernment must set up a machinery to
find out why the Government servants
have such a morbidity for diseases of
the respiratory tract.

Then, there is another interesting
point relating to the incidence of
disvase. The Teport says:

“The incidence of dysentery
seems to be responsible for the
next highest morbidity, and indi-
cates the necessity for the im-
provement of Public Health in the
city. Delhi has a protected water
supply and a water-borne sani-
tation system. One has, there-
fore, to look elsewhere for the
cpidemiological factors causing
the high incidence of dysentery;”

where is this elsewhere? Does anyv
on¢ know? These are people whoy
atre in a slightly better condi

Even among them you find that,
discases of the respiratory tract have
the highest morbidity. Even in a
protected area like Delhi where
waler-supply is supposed to be pro=
tected you have dysentery of such
very high incidence, Even then ths
Government is saying that all is waell
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with this contributory health scheme,
and that is something which it is
impossible for some of us to digest

Talking about tuberculosis, I want
the hon. Minister to consider whether
it would be possible to increase the
bed strength so far as our Govern-
ment servants are concerned, because
affiliction of tuberculosis does not
harm the patient alone, it becomes a
distributing centre for a dreadful
disease and, working as they do in
congested offices, the chance of spread-
ing the infection becomes more.

Therefore, Sir, one finds® that this
scheme is completely inadequate tc
meet the demand. The Government,
also, has not been paying much atten-
tion to this scheme. I know that the
Government is incurring some loss.
If 3,00,000 people from among the
Government servants come and take
advantage of this scheme, please do

not think for a moment that they do

so Qecause of their faith in the
scheme; it is just because it'is im-
possible for these poor Government
ser{vants to get treatment from else-
where.

As we all know, in Delhi as in the
whole of our country medicine is left
largely to the private sector. Every
doctor charges exhoerbitant fee. An
ordinary medical practitioner has fo
be paid Rs, 8, a so-called specialist
has to be paid Rs. 16, and if he is a
specialist worth the name he has to
be paid Rs. 32 for a visit, for once
going to a patient. How can a class
IV or a class III employee find the
means, when his child gets ill to take
him to a doctor and pay Rs. 8, when
he does not have Rs. 8 for even
feeding his child; for a month?

There is also another difficulty.
Supposing there was no consultation
fee for a private medical practitioner,
where is the means for a poor paid
employee to purchase the required
medicine? Even now the Govern-
ment of India is allowing medicines
to be sold at whatever cost the dis-
pensing chemists may be pleased to
charge. There is no control at all
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We find that several drugs are several
times more costly than what they
ought to have been. We know—the
hon. Minister may not have -known—
that drugs have been sold in India
at fleecing prices. The pharmaceuti-
cal concerns have been looting us on
important drugs. The anti-tubercu-

“losis drugs for which they were taking

BFs. 125 can now be had for Rs. 2
or Bs. 3. That means, when they
were selling at Rs. 125 it was not
certainly out of any charitable dis-
position towards us, but they wanted
to take more and more money from
us.

Thus, Sir, the poor Government
servants have no other go but to take
advantage of the scheme. They can-
not get relief for their ailments from
the private practitioners or from the
other hospitals. ,

I had been to the Irwin Hospital,
when my hon. friend over }‘.here was
the/Minister of Health for Delhi State.

17.07 hrs.

[PanprT THAKUR Das BHARGAVA in the
Chair.]

There I found that:families had to
stay in the hospital premises making
their own chappatties to enable them
to stand in the queue during night in
winter months. When I saw that I
immediately reported the matter te
the Central Health Ministry—I did
not have the good fortune of know-
ing the Delhi State Health Minister
then. A Government servant who has
to work on all the week da%ﬁ an\
who hardly gets a Sunday was made
to stand in the queue like that.
During the week days he has to be in
office from ten o'clock in the morning
to seven, eight or even nine o’clock
in the evening. How can he find tim=
to go to a Thospital and be in a
gueue. In every hospital m Delhi 1
find this queue, and I understand that
the longest queues are now in the
dispensaries run under the contribu-
tory health scheme.

Dr. Sushila Nayar (Jhansi): I am
not able to understand what the hon.
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Member wants. Does he want the
Government servants to be taken out
of the queue and keep the rest of the
public 1n the queue? When there was
shortage of accommodation in the
hospital everybody had to stand in
a queue, whether Government ser-
vants or ordinary public; everybody
had the same facility and the same
difficulty

Shri V P. Nayar: Most certanly
not, perhaps my hon friend did not
Iisten to me carefully. I never said
that When she happened to be the
Minister of Health i Delhi State, I
had occasion to go to one of the
Government run hospitals, and it
being so overcrowded there was no
chance for Government servants to
stand m the queue and get rehef.
Therefore, 1 found families comung
to the hospital premises with ther
hearths for prepanng chappatues, SO
that they may be in the queue at
three o'clock mn the morning on &
wmter day. This 1s the condition in
Delhi, under our very nose

Dr. Sushila Nayar: That 15 gross
exaggeration, because a hospital is not
open at three o'clock 1n the morn-
ing nobody can get mn three before
600 1 the morning, or at least earher
than 7.00.

Shri V. P. Nayar: My friend knows
that there are no restrictions or re-
gulations governing the queues out-
side the hospital That 18 not the
point.

Therefore, 1t 18 imperative that the
Government servants, in order to Jget
some relief, must be members of a
scheme through which they get some
advantages

We have to consider whether by
paying a portion of the expenses he
ig getting what he is expected to get,
or what he 15 entitled to get. I
submit that from the contributory
health scheme all that he geta s
litile. 1t is a great inconvenience for
a Government servant to go there,
wait for long hours in the queue and
then get a prescription from a doctor.

Joining Contributory S4s8
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I heard from a very reliable source
—and it is again open to my friend,
who seems to have great experience
in this, to contradict me—that In
these dispensaries recruitments is
made from doctors who are fresh
from the medical college. There does
not seem to be any system of re-
cruitment by which those who have
some experience in other hospitals
are drafted for work in this scheme,

No matter whether they are ex-
perienced or not, they have studied
medicine; well and good. It is not
that they go for all complicated ail-
ments But, how can a doctor who
sits there—there is a very simple
question—diagnose 250 patients a
day It is impossble for a single
doctor to do that. Therefore, the
figures given by Government corrobo-
rate the version which was given to
me, that a doctor who , examires a
patient asks only two or three ques-
tions He asks: *“Do you Thave
headache?” If the patient says
“yes”, then codopyrene 18 prescribed
If the patient says that he has chest
pain then something else s pres-
cribed Like that in half a minute a
patient 1s disposed of A doctor does
not even get time to use his stethos-
cope, let alone other forms or methods
of diagnosis. If that iz the way in
which a Government servant will get
relief from a scheme for which he
contributes, then I submit, if Govern-
meni cannot improve this scheme it
15 befter to tell them that it is not
possible to run the scheme

Why 1s 1t so? [t 18 because we do
not have enough money., A Govern-
ment servant who 1s in the last rung



interest. If the hon. Member wants to
give an option to these Government
employees, it is orly because from
this scheme it is not possible to get
the relief. I am suggesting to the
hon. Minister that, when he contem-
plates to expand the scheme, instead
of having one doctor at one clinic
for diagnosis, why not have five or
six doctorg sitting together? Putting
two heads together will certainly Le
better for diagnosis.

We know from the report that the
types of discases which strike down
Covernment employees are a few.
Some diceases are more prevalent
among the Geiernment  servants
Why not have a team of specialists?
I find from the report that nect all dis-
case are hsted, but the more import-
ant of them reveal telling figures. In
Delh: 1in 1955 summer, the cases of
tuberculosis reported were about 2,500
every month, typhoid 126 and so on.
1 do not want to go through all the
vther details, They know the im-
portant diseases which happen to
.trike down the Government servants.
Why do you have one doctor drawn
from the medical college, who does
not even get time to use the stetho-
cope, even if he knows how to use it?
Why nnt have a team of doctors and
have joint consu'tation as we find in
other esuntries? 1 had an opportunity
to see the advantage of such consul-
tstions in China. There the allopa-
thic doctor alone does not sit and
examine. I do not want the hon.
Minister immediately to switch over
and make arrangements by which
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there will be a joint effort by the

practitioners of various systems of
medicine to find out relief. But we
know that in this age of specialisation,
a chest specialist can certainly &a-
gnose a discase of the chest in a much
quiciker time than an ordinary general
practitioner. Knowing as we do the
important diseases, why can we not
have a team of doctors in each clinie?
You may reduce the number of clinics,
but give better service from each
clinic. Why 1s it not possible for us
to make such an arrangement?

I would suggest that when we are
thinking of filling up a lacuna m the
cxisting  arrangement, Government
should not wait any longer to provide
ample facilities. It is i1dle to say that
there 1s no hospital accommodation.
Most of these diseases, 1t may be con-
tended, have beecn contracted by Gov-
«rnment servants whie in course of
their duty We know that we are not
providing 1deal conditions for Govern-
ment servants to work.  You go to
the Old Dclhi offices and you find
that there 1s hardly room for five
clerks to sit, but there are 25 of them
there There 15 no ventilation at all.
These are being changed, I know, but
partly Government would have been
responsible for the-e pour-pmq em-
ployees getting al! these diseases.
Why do not you have some mercy for
them?

I find that the CHSS does not
provide for free treatment for any-
body except the father, mother and
the children of the particular officer
who 1s a member Why dont you
extend it to the brothers and sisters
dependent on that particular officer?
Why should you draw g distinction?
The father may be an income-earner,
or. when the father is alive, the
mother may have some advantages
from the father. Why don't you have
the same consideration for the brother
or sister, who 1s dependent on him?
Why should you hgve such rigidity?

‘Then, Sir, I want the hon. Minister
to think of setting up a committee to
examine the details of the working of
this scheme. [ do not for a moment
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say that this scheme should be scrap-
ped here and now. Not at all; we
must all sit together and find out ways
and means of improving the scheme
and making it possible for Govern-
ment servants to have complete reli-
ance on this scheme for relief from
their wvarious ailments. That can be
done and mugt be done, provided the
Government have the large-hearted-
ness towards their employees and pro-
vide the Government employees with
a better treatment when they cannot
afford treatment from the private
practitioners, on account of Govern-
ment’s own faults. I do not say it is
the fault of the private practitiomers
that they charge Rs. 16 or Rs. 17, nor
1g it the fault of the pharmaceutical
dealers alone which accounts for such
exorbitant and fantastic price of the
drugs. These are partly due to the
Government. They should realise
this and Government should have the
large-heartedness to come . and tell
their employees, “Look hete; we shall
subsidise the scheme to that extent by
which all employees who are members
shall pay little contributions which
they can afford in getting the best
service”. All that I want my, hon.
tfriend to do is this. I am not refer-
ring him to the Encyclopaedia Britan-
nica on this, This is a very very
human problem, we know. I want
nim to sympathetically consider the
case of government servants, knowing
him as I do as a man having sympathy
and initiative. I want him not 1o
preduce reports like this with por-"
traits, attractive though they are as
portraits. We do not know wno ure
the members of the committee. But
in this report the only photographs
which appear are not of those who
suffer from ailments, not of the queues
in the hospitals, not of the hungry
people who do not have any bread,

but well dressed gentlemen who sit in |

the advisory committee. So far so good.
But this attitude must change. The hon.
Minister must come forward and tell
us that he is prepared to do his best
for promoting this scheme and making
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it serve the cause for which we are
having this scheme.

Shri Karmarkar: How much time do
you propose ‘to give me?

Mr. Chairman: This Bill was taken
up only at half past four and the sub-
ject is very important. -

Shri Karmarkar:; I do not mind its
being extended to tomorrow.

Mr. Chairman: It is already quarter
past five and the House has to adjourn
at half past five. Another gentleman

can take part in the debate, if he
likes.

Shri Karmarkar: Not that I mind
more hon. Members taking part in the
discussion, Hecause it will be more
educative. But unless you are pre-
pared to extend this debate to to-
MOTTOW. ...

Mr. Chairman: How can it be ex-
tended to tomorrow? It will be con-
tinued on some non-official day. The
subject is very important, I shall take
the sense of the House. May I know
the sense of the House?

Several Hon, Members: Yes, it may
be extended.

Mr. Chairman: The sense of the
House is that the debate should be
extended by another two hours.

Shri Karmarkar: We welcome it, be-
cause it give us an opportunity to
study the subject. I am in entire
agreement with it.

Shri Shree Narayan Das

(Darbhanga): Only one hour has been
allotted to this Bill.

Mr. Chairman: One hour was allot-
ed to this Bill and that is about to be
over. I find that the House has taken
much interest in this Bill, and there-
fore, I have taken the sense of the
House to extend the time. The sense
cf the House ig that it should be ex-
tended by two hours. It is hereby
ordered to be extended by two hours
Does the House wish to adjourn now?
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. Shri_Karmarkar: We may  adjourn
at half past five. - '

Shri D. C. Shzu‘m (Gurdaspur): I
-rise to support the Bill, the Central
Government Servants (Option for
Joining Contributory Health Service
‘Scheme) Bill, brought by the hon.
Member Shri Jhulan Sinha.

It is a very simple Bill and is *n
conformity ‘with the law of democracy
under which we are living. Demo-
cracy mweans freedom of choice be~
tween a number of courses open to us.
When .the people of India vote at the
time of the general election, they’
have the freedom to vote for any
party they like. In the same way the
government servants should also have
the freedom to opt for any scheme of
health service which they want. It is
very unfortunate that in our country,
we talk tbo much about modern medi:
cine::- Modern medicine 'is a big thing
and is also a very useful thing. Bat;
my feeling is that we are paying
greater rmpect to modern medicine
than it is being done in any other
country of -Asia. For instance, we’
have our neighbouring country China.
Anybody who studies the health ser-
vices in' China will find that there, a
great deal of emphasis is placed on the
Chinese system of medicine. Allo-
pathy may be there; the other systems
may be th’e‘re. ‘But, the basi¢
system .:is. { the~ C‘mneSe system’
or mdigenous gystern.. - As ! “ipe - have
our. ‘Unani candAyurvedic- ' systensl
they have glseo ‘their system. But,“in'
our ‘cotintry, “on” account of our as§o-’
ciation, a very happy association of -a”
wvery unhappy association, with the
British Government, I think we have
" become wedded to® this allopathic
system. .

The allopathic system has its ad--
vantages apd also its disadvantages.
How many persons are there in ‘fhis-
counfry who can avail themsegves of
this a]lopathxt sy’Stem w]:(ich Is  ex-
pensive? "’ Ithasbeeomeakind of ‘a-
racket now, in the sense that yoi-have:
a long chain of specialists. Any one

doctor; he sendk you ‘to’ another ha
sends you to a third doctor and so on
and so forth. It is a very long chain
of specialists, a long gamut of specia-
lists, which anybody hag to go round,
I believe that this is not very good,

1 remember, Bernard Shaw used to
say that the modern system of medi-
cine is a kind of quackery. I do not
believe in that. I do not like that
way of judging things. People who.
think that the modern system of
medjc.me is_perfect or that .the Ayur~
vedic syste:n or the Unam system is a
quackery or that the ‘alopathic sys=
tem is a quackery . are not doing
justice to the systems. 1 have seen
a certain hospital in Calcutta. It was
run by a charitable society. It is a
very big hospital, I saw a large
number of patients there, It was, I
think, an ‘out-door hospltal That is.
the kind of hospital. that India needs.;
That is the kind of hospital .- which;
shotild be promoted i inall parts oﬂIndiaa
One "'wing of .this hospital wag, . devot=:
ed “to’ allopathic’ treatment; another-
wing to Unani treatment; a third wing
to_homeopathy; there was a wing- for-
naturopathy. They told me that there
were certain diseases whiéx could not
be‘cured by all these systems but
could be cured by naturopathy. What
I want to say is, to think that the
Contributory Health 'Service Scheme:
can render .the maximum  assistance
to the. persons who. subscribe to i
only by beinhg wedded to the:allopsthie™
system; i¥ pot’.té! do: justibe "t6: thoss?
persons: wha want to avail . themSel\reb’
of: thig 'scheme. . o7 4 & 72 oo fo8

My hon. friend Shri V P. Nayai”
has told you about the conditiong that
prevail in the hospitals which are run
under the Contributory Health Service
Scheme., 1 alsg have not heard good
things about them. Of course, my
hon. friend Shri V. P, Nayar had more,
detalls- tq pive.' But, I must say thaf
the' Tep ‘which T have got from
some of ‘my frierids and from sote.
persons are not such as make. me ire.'r_',r3
apprecidtive of ‘the séheme. "Bt § 86
not want that the scheme should be

who gets ill, has to go round all that-—.—secrapped. 1 want this scheme to con-

chain of specialists. You go to one

tinue. It should be improved, it
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sheuld be developed, it should become
a big scheme instead of remaining a
pilot scheme. I want all that, but I
say that there are certain systems of
medicine which are indigenous to this
country and which should be en-
couraged,

I remember that when I feel very
geriously ill after taking my M.A.
examination, I went to the allopathic
doctors. ‘They did their best for me,
but I can assure you that ultimately I
was cured by a person, I do not want
to name him, who was a practitioner
of Ayurved. It does not mean that
allopathy is not good because it did
not cure me. But I say there may be
some virtue in allopathy, there is also

. @ great deal of virtue in Ayurved,
there is also a great deal of virtue to
be found in what you call the Unani
system. Now, how can we give. up
those systems which, are in conformity
with the genius of opr nation, with the
temperament of our nation, with the
system of living of our nation, with
those traditions of living which we
have been practising for generations?
To ask them to give them up, I think,
is something very, very difficult. -

Of course, I know our Government
treats Ayurved, Unani and the other
systemg like poor relations. I know
that, Of course, they say to us: ‘Well,
we have got the Jamnagar Institute
where, you have plenty of scope for
vesearch” [ know.all that, but I tell
you that India requires at this . time
that we should bring these systems to
the fore. '

You take the case of these persons
who pay eight annas a month towards
this CHS scheme. Unfortunately, in
this world we judge people by the
amount of money thai they command,
by what they can give, and by the
amount that they Unfortu-
nately. We are living in a world
like that where materialistic values
prevail. I cannot understand how
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much of benefit these persons who
pay eight annas only a month are
going to get out of this scheme. Of
course, if you pay Rs.\l0 a month you
get Rs. 10 worth of benefit If
you pay Rs. 5 you get Rs. 5 worth of
benefit. But if you pay only eight
annas a month you get only eight
annas worth of benefit. But eigrt
annag worth of benefit in Allopathy s
very small whereag eight annas worti.
of benefit in Ayurved is somethir °
which cannot be ignored.

Shri Karmarkar: It might not he'
his argument, but I should like to mak. -
it clear that in our treatment—he majy
complain there is no Ayurved—eight
annas contribution does not mean
one-tenth of Rs, 8 contribution. The
treatment is the same to everybody.
Because a person pays only eight
annas, he will not get. 1/20 of the
treatment which & man paying Rs. 18-
geta

Shri D. C. Sharma: I think it be-
comes you to say that, and it becomes
me to say what I have said. You
are an apologist for that scheme, and
I being a common man know also the
shortcomings of the scheme. It is
good of you to say that and I will
wish for the day when what you are
saying is 100 per cent true., May
Gogd bless you. May God bless you- 4
bring about -t-hil;hstat&,ef aﬂlgl& Bﬂ:n
1 was. saying. eight- aanas in Allopathy .
doe:-smtepm to too much, but eight
annas in, Upani, Ayurved or Homeo-
pathy comes oo much.

Mr. Chairman;*The hon, Member.
may resume on the next sitting for the
Debate on this Bill.

17-30 hrs. _
. o F pe i
The Lok Sabha then adjourned HIl%
Eleven. of the.Clock on Saturdey the
27th July, 195%.
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